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Shri Dasaratha Deb: In another
place.

Mr. Speaker: Order, order. In
another place or no$, we are not con-
cerned with it now. I am concerned
only with the statement made by the
hon. Member as a ground for the ad-
journment motion.

Shri Dasaratha Deb: The statement
was.....

Mr. Speaker: No talks like that. To
my mind, the position is very clear
and whatever it be, I am not going to
sit further in judgment upon the facts.
Whether the hon. Member accepts the
position or not, I accept the statement
which is made after a judicial or semi-
judicial enquiry in the matter, on the
spot, keeping the informant of the
hon. Member present all through the
enquiry. I do not think any further
proof is necessary to accept prima
facie the truthfulness of the accoynt
stated. On the facts stated, I am
quite clear that I cannot give my con-
sent to the adjournment motion.

Shri Kamath: Magisterial enquiry.

Mr. Speaker: The magistrate is diff-
erent from police. The hon. Member
himself was a magistrate for some
time. The magistrate is connected
with the police no doubt. That way,
even a judge is connected, even a
Minister is connected and hon. Mem-
bers also are connected with the police.
Whatever it may be, I am not quite
sure whether the hon. Member has
heard the whole statement.

Shri Kamath: I have heard it as
carefully as you have.

Mr. Speaker: If he has carefully
heard it, probably it is not necessary
for me to say anything more. I do
not say anything more. We proceed
to the next business. ‘

MOTION RE. REPORT OF THE STA-
TES REORGANISATION COM-
MISSION

Shri Lakshmayya (Anantapur): I
would be failing in my duty if I do
not answer the points raised by my
hon. friends from Karnataka in regard
to specific issues over the Tungabha-
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dra project, the high-level canal and
Bellary. I request you to give me
chance.

Mr. Speaker: The hon. Member is
taking the opportunity of making out.
his points in the form of ,a point of
order. That is very wrong; that is
very irregular. The debate cannot
proceed if merely because one hon.
Member has said anything, the other
hon. Member immediately wants to
reply. It will be an endless business
and if the debate is to be carried on
in that manner, logically, I do not see
any reason why hon. Members who
have already spoken should not be
given a chance again of speaking on
some points raised after they have
spoken. There is no end to that.
Members must remember that the sub-
ject of the debate is not one remark
of an hon. Member. That is not the
subject of the debate. It is only the
principles of reorganisation, a general
picture of reorganisation, the advan-
tages and disadvantages of a particular
proposal of the S.R.C. These are the
broad points on which the discussion

is sought,—more with a view to dis-
cuss....

Shri Lakshmayya: With a view te..

Mr. Speaker: Order, order. I shall
have to ask him to leave the House
if he gets up in the middle. He has
been doing that persistently. If he
does so, I should ask him to leave
the House; I should be sorry, but then
I shall have to do it. Even in interrup-
tion in debates, we must observe some
parliamentary decorum, some kind of
procedure, The point that he raises is
not the way of discussion. The discus-
sion should be confined to the main
points of the subject under considera-
tion. Even if a Member makes some
remarks, casually, here or there, there
Member
should be called upon by the Chair
to reply to it. I have again and again
explained it. It is impossible to call
upon all Members, but if the hon.
Member has a grievance about it, and
thinks that he must reply, he has got
the remedy of making a statement and
filing it. As I said, he can publish it
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also provided it is admitted and then
he can publish it as amended, and not
in a way that he hag liked it to write.
I am trying every day to sit at least
for a couple of hours, breaking my
head over this thing. I am not interest-
ed in this Member or that Member
speaking. I have no interest in any
particular Member. I am equally in-
terested in all and I am interested
in seeing that all points of view are
placed before the House. That is the
position of the person in the Chair.
He may commit mistakes; after all, he
is a human being. But there need not
be this kind of remark and sugges-
tion as the hon. Member put forward.
Let us not take the time of the House
unnecessarily, especially when we have
very little time at our disposal.

I was about to call upon Shri Hem
Raj to speak. Now, he will be al-
lowed to go on, without any distur-
bance.

The House will now proceed with
the further consideration of the mo.
tion régarding S.R.C. Report.-

Yesterday, Shri Hem Ra) was on his
legs. Now the hon. Member may con-
tinue his speech.

ot gw W (FT) ;. Aeqw
wged, &9 & wAAE w7 F A
qordY WreT ¥ Y A qqAr @
qr fis fre a@ & €@ GO WraT &
ST ¥ qoma & angEe W faww v
fear & | & gaA ¥ S@ Q) @ATEE
oo W T@AT AqTEAT §

qgeT @t 7 fe sl @ W Ay
qordr § W S IR AE ¥ w
mar & fr fad w1 dom ¥ A
#< & frt T & e faan omg,
IF e # # §g W T wIE
g 1 =it agrge fag 7 78« fr e
arit #r A, sew W df frarw
Gora ®r  WreT WYX e ¥
agi & & Fawa g fr I feedr eT
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fesft #1 qater %8 @ M @
T1T T w1 & 7S T @ 91 v o
AT e forw fofe & foq s =g
WA O @] & AR F wwgan
g fr ag fafy gome & gefeesha <,
39 fafr & v fget #r 2z 3@ ot
99 T 91 99 AW fF IT A W
faft ¥ Sowr TwEw W WK
aE A ! R w A
aifas w<ft ¢ fr ag fafy ziwd &
freeft & 1 focaw & foie & foem
gw & fF faeT ®Fer @ & oY
ERTO WTT §, 77 SO WY O arer @)
wt @y fag o fs o wifaw @
T § W a¥ s e § IR
tofaqe g 79 ¥ ¥w ¥ ow@w #
% Y& foa § w1 99 § a7 W ywie
e

“May I inform my friend that
there is a script called Takri or
Thakri used in Kangra hills and
old inscriptions in that district.
Gurmukhi and Thakri have 15
letters common, 5 resemble each

other, 6 have some resemblance
and eight are different in both.”

[SHR1I BARMAN in the Chair ]

F ag o FT @ a1 fr g
g8 foar @ fr TorE fere gomas
it & ey &1 59 & wamar &
YS! q9ATS: {6 st THo THo Tumar
& oY foara “sireT & wrw dfer”
foely § U AT F gL OH R
aTF &5 7% ¢ W s qfer & qar-
feem gaH, IRIA forar & 5 w17 &
T oY ATE & oY WET R A
Ffvg qX w1 A€ w@T | aY | wrow
"9 T QT 97 % gAIT T |y
o fieen & ag wror w1 Y afew wfeat
q TAT § | W g gH T GAT &1 q¥
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® AT ATRET @7 AR IGET
aH wat g1 A fear ] agy dvad
WX AT TAHT a9 X @ T
T H AN w@WTS; FF IX 78 qTHET
TITH faqrr 9 F qTHA AT W@ WK
TR FE Fa® & Y vl & Jvaw
¥ g TF WRTA A /T qg T FAR
T ATE §, Wt QAT 9t & @
€, ®HW & W ¢ W g Wi
#t § WX PR qafewT IR T F
wEw qre faqy o fr g8 XeIR g -

“In view of the extreme back-
wardness of the people of Kangréa
District, Tehsil Una of Hoshiarpur
District, Bhiwani Tehsil. of Hissar
District, Naraingarh Tehsil arffd
other sub-mountaneous and back-
ward parts of Ambala District,
Jhajjar Tehsil of Rohtak District,
Rewari Tehsil and undeveloped
parts of Gurgaon District, Kaithal
Tehsil of Karnal District, Bet
area in thana Kanuan, Tehsil
and District Gurdaspur and
Shahpur Xandi, Gurdaspur Dis-
trict, in matters of education, of
the lack of adequate drinking
water facilities and of suitable
means of transport and communi-
cations, of proper means of irriga-
tion, of lack of any kind of indus-
try and of their inadequate repre-
sentation in Government services,
this Assembly recommends to the
Government that it should itself
make funds available, and if neces-
sary approach the Union Govern-
ment for the purpose, for a proper
and planned development of the
said areas and it further recom-
mends that special concessions be
granted to the people of these
areas in the matters of admission
to all Government or Govern-
ment-aided institutions and of ap-
pointments to services.”

Fagad w7 @ Ao warasy
Sara Y feer g A ar € e
T T W § I AR g WY



3691 Motion re:

g § AT @ OAR iR )
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A oY O oF o d § TR ¥ wrar
9T AT feaee w_w & W€ WY qgnt
W® YU § | IR § @S
st e WY 3,5 SR & oF g E,
ITEY qrETd g & ey SRRl
ag e § fis 97T I8 9 o &
0T Tt gaTE At Wwy A frer
fag wrgd, @Y mfwa Iy agi )X B
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AR 9T w9 I AR & g E R
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¢ 7z Y W€ e T A AT AW
o fo W @ A W T R oA
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R IuH ag faen & fF wrowr g
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AFEATH § IR T T § WR TN
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w9+ FY fod g9 qre i § Wi oy
g 5 w9 A wmaw &7 et | e
¥ wgm g s fom avq ag 9w &
WIS 9 A% AT 99 &7 g 6T
og & y wT@ wIRfAEl A AT Wi
faw ot oY A fe 9 & g T
WX 39 ¥ 4TS T9 AT A T F w6
Y ATE Y Y A ) e geA K A
7 o e W a9 ¢ fe ag E
& | g Y, & ot g o g g o
37 & sfadw g, TR §Edww
g S7 & 3 gona F TR AT
IT 8 I FIEE T AT § A AT W
qra ot W @ @ Wk v fE
AR A R Wt R g ag ard o
T8 g4 ¥ & oA | @ & wem
I # Wy wrew f faef | @
aral ®Y Jwd gg & E aww qray s
wirafawaaadged frag
qATH ¥ GAEET W | S & wETAr WK
oY WY IETf TR § g ot I Y v
¥ orw vt wrera framd e e {0
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[ s 3% <o ]

T & oTET ¥ g FE AR §
£ gart Wk ofr 7% awx off 7 ¥ foe
9T A gC W TErE Al & fag
FG ¥ Avee ww fwa . fom &
& Y AT 9EAT | F IT Y HA FAT
argar g fir felt & 9@w 9 W THE
foewT ST A a8 @ W AL G |
W ETE AT ¥ faw 7 o o q@w §
X MY S X A9% faggsd ar o
T g g 1 WA W AR
W ) WET Agy & av anford A}
FAE I AR (G A ARy &

1 T & A9 | THo Wio HYo
A qonfE fed &1 @ 6T §
"I I9 T FUE F@TE |

st Zaw (e gemRraTE OfEww) -
gamfa wEwE, ™ fawg o F |
xg faa fear ¢ f& g oAl &
g feg s § | faae w7
- wfears ag gt & fr oY @@

R % # gfee ¥ sfam feard azd
-3 ag aga ¥ Tl A1 oy g S |
dar fF & TR AN WA 9w
Oy feafa & @€ a9 7 & Fv 29 ¥aw
a® F1 § 4G afex qreeafor ¥ WK
9 FT qE9 & | AfHT W T AT FEY
) IR §F FIL {Y TAT AEAAF
Qe g .

Mr. Chairman: I would request the
*hon. Members not to come and disturb
the Chair while it is watching the

proceedings. If any Member wants

any information, I am of course pre-
-pared to give it.

ot dww ;g wEt W roeT @
f& qg & T SW & W19 g & WK
o9 § & § v favar &, T
NP HIGRY A TH W F
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ardr § 1 W F A AT g Ao A
& v gl o e §, s wesfa
g 99 ¢ fr x@ oF depfy & ok wom
W A §, 90 q9 A w3 gur Aw
¥T UF G GEHfq & | AT g A|W
T ST S & 97 |7 QT ¢
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HTHTATT 2wt & a9 7 N W@E |
g Fafew & Wit oy & fF ora F
q A, FAG F TGF T F A
TR fFar @ F F ST WY @ qOT
qi1 faFar a1 f $afew oF T @9 |
# gqd At Wl Ay oft x| @i
qerqTelY 97 fF UF o7 qEr g 9@ 9%
err et & ) o fod Y e
weTe ®7 fa=gT @ ATEAT A7 AT Ag
fars8z @ & wsgr QAT 911 R
NMafiarfrga A oF ¥F W_RW
TEAT, I § WO ANT F AT ¥ 4
e o fv agi o A9 A A Y
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& WX arfael & oo FwE) w
2w #3 af Sfe wn fr sl
% fad or wqw wew &3 faar 9w
arerd W wf g H afee s
@ &, worgR Wt W § fr g AT
SR AT Y, ST FE AAT Y
® %g, UF TW OF AreT w6 far
a1 @AW A€ @ awaT | 99 ¥ §g
waTz W A & 1 ot Afagrfaw ww

T THIHT a7 o R F v werd - -

q1q 99 I § ST ® GgET wEw
& fear s oawar

& AR U HA & i ad
&g o o Aw fadiw s @m0
ot I g ®Y & g% Tow OF AT
1 faaT=r 82T A 9 gwaT | gHL AT
TR 9g 7 5 Iy ww @ @
@ § uF T F v e § ) IgR
grifeam Wi grifamm Y a@ &
vy ag T s o o & & el
g @ I W e & d wn @
wgm & @ & 21§ agg owT £ A
AT Y _gIRk AN _IWS
arq @FR w7 gl | glaer ar
i & § fir ogt @ & &% OF W
g a4, SfeT s & a1 i A
&7 awaT § A 59 § wv€ T 7 wfoArd
A At &1 IR T AT ¥ # fasgw
aga g fe gn @Y w1 it wrard A
ux ff saf g AR A T W@ 8, 77
A ST AT § | AT AW Y A

ﬂﬁ‘i’fmayﬁ‘ﬁmﬁgﬁ-

3T % ey § 7€ st A D
& &t v W w57 qwe af q g |
I w I AT W
v ¥ faegw wgwa g i o wmer @
gt qw W @ T ¢ e g fed
WA Fiqguew
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fer & et & dy 7y frdmm fe
fir 3€_fgedr 7 &Y u s wara< & 1 figedy
T 0w avw ww—uw dfa-
gfes ag—w fr ol ok wdff &
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I9 WY g 7 T 7 o fF ag g
T AT Y 1 o fafy WY wfoars ) wf)
qruT It & 1 & ] Y 59 fofy & agr

- g WUR & wrrn § fr 3q fafa & g8

gfawr § 1 97y 9w fafy & s &
qTT ¥ 9gS T g T oW e oY
FRATE TN @ & w0 glaad
&l WX w wgfaerd gl | g A
T T WY EATX ATA9 STagrE
Ofc ¥ aff § 1 i 7 95 fafw §
g v A<y ¥ ag A TN W E
gt o firelt ®Y wofer @€Y g, @ &
FX AT ¥ gy ¢, ww & foelt oY
dary 7t § 1 g g T w2 &
ar fewelt & ot Y @ fafy & ogAv
ared ¢ W @ fafy #t o3 frad §
TN FTAT AR &, T W owAwd @
gfad & ol wfegd, & g@ w7

, WX HTH %A &, wErE) &
v FEgf@l § Wi SR 4, W
Ferfir %7 SV A T ST T § AW
it g gt o g o s, o
#r gfaaTei 81 W1 o Tear G W
¥@ 9T A faer< FTAT 9 fF I WY
wgi a% wfeart et § | X @ &
qaraly § fs 3§ & s ok sk sy
qTETEr AT & @Y ag 8 o I 9y
¥ a Wt a1 wasy ) sfeat
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[ = 2w )

N NN awggag o
T AR # /74 ¥ # oW giaed
gt Wi W s wgfaad 0 @
T gH I a1 Y SEHR FAT G
forw & wfvw & wiew gfaar @1

AT JaT g2 & g o A qgi
qT Y TF ATt & I § ) g S
I AT« F o vy fean, 9w w9y
& gt X Ao a1 1 S g fE
Y W B G qAE T @R §
wt gfgwr &1 dgew & fom B SR
wid # ‘T w7, 7y o awwm
TR % ¥ @A & faeg S M
i & 3@ W & § awER w1 T
fear afew & fasger W aow T
T | EEIR IO AT & & v A
ZHE &Y o & aferor e & ave F v
WX QAT A a7 e A g . &
&Y ag awwan § fr foarg g & fe o
g %% fx dfe o oe g @ e
& ¥ I w9 w7 WY OF e a1 SRy
& m, W A wrer A § ) A o O
o & a@ A g€ ol T e
EIAAT WY A g€ | X w7 A e
ofr gwr R a0 o g wx g fw
I ATET & 2w A A w9 IAw
ot W AW fomen fe 9 w1 "o
g ar o R Rfea ST w0 F
o X® A w1 qeave § f s, gt oW
& a%, ¥ T |

9 WY §AY o & qiw a1
T N a w @ | IR 7Y W
% wgr fe Wt A wT ¥ ) A W
T §Y W AR A Y TE 6 qwar
£ 1| SR wifaw agg # a A A s
¥g wm gt Wifgd | W W A
%1 ¥ QAT qg ¥ A g qwar |
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grq & a1e g4 ag W w7 fF T
i & @ W | TS S F @ @
o1 A Y IT & g9 7, ag 9 grm,
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-gfe AT § 0
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. T, Y A a7 A, § wafw @ w@w )

feq afz sz Ru & @ N 7
7§ S gER WA ag veAr WY, 4R
@ fir SR W &1 fawrew ), @
og O YW TF oofia 4t ar aeft §
WA 94} & gAY W7 TMo wwr
GRO A I @ WX Wy @ fs
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% faamer mreer &, v fog fe dw
AT W T TF § AE | wqiq |
T TR AT I AT W R
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ATl #T WY o faerer @ awv frar
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F TG A &, FE AT FT N
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aY &y Freor § fie fg=ly aret #7 ot oF
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St oito Qwo Juwie (Frfaw-aeq) 1
™Y, T | '

st ¥ow : T &7 qforw 7z
ﬁﬁa‘r{,q’.o 'ﬂ'o,mm, qq
ww, ferer _w, Togw Wi
Y faeT T o T3 a9 @ | afy
QET g @ A qi e et T
TG TR ATE To HHT T R
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uiR Z#e AR 9 fAwar Wy A
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fis aer farrdelt | ST 3 R Xl Y
fraret & | o SR a1 et ga
W€ F werdneT w1 gaT faar WX W
fir s dneT § WY SR § I WTW: ATAL
TG 1 AT o & oA ¥
frr Y s Ru A &) wF AN
Tl w1 fgama af & 1 agh o e
wET WA § | g WgT X N X
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o g § 1 W s W g, wgh
Mygw @ § N o omw g
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Shri B. G. Mehta (Gohilwad):
At the outset I desire to convey my
hearty congratulations and also wish
to associate myself in paying a tribute
to the work that hag been done by the
S.R.C. The Commission has done its
work with competence, uprightness
and impartiality. Many tributes hagve
been paid to the Commission from all
quarters of the House and I would
add my voice to the same. It is for
that reason that I was pained to hear
the bona fides of the Commission being
challenged in certain quarters. I do
not think that.the Commission deser-
ved such adverse comments—es-
pecially allegations challenging the
impartiality of the Commission are
utterly out of place. I would have
wished that Some responsible Mem-
bers of this House had refrained from
getting into passion and charging the
Commission with all sorts of motives.
The even tenor of the debate has been
going on for the last one week and
we have heard many points of view
debated from one side or the other.
Fortunately this issue has cut across
an party alignments and we have been
giving thought to this very import-
ant problem without any party affi-
liations coming in the way. We are
trying to' assess the pros and cons of
the problems that have been confront-
ing our country. This House except
for a few aberrations here and there
has carried on the debate with dignity
and without vassion.
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Yesterday the Prime Minister gave
us a lead. His was the most magni-
ficent speech in which he carried on
the debate to a higher plane alto-
gether. He lifted the debate to the
higher plane it deserved. The Leader
of the nation has brought out certain\
fundamental principles on which alone
we can afford to think and act on the
baffling problem which is before us.
The Home Minister initiating the de-
bate has urged moderation and sobr-
iety. He has also asked the House to
give freely its views but with the dig-
nity that it deserves, in keeping with
the good name of the House. I am
glad the exhortations of both the
Home Minister and the Prime Minis-
ter have borne fruit more or less and
we have been trying to give the best
of our thought to the problems that
have been agitating our minds for the
last few years.

There is more or less a conflict bet-
ween. two fundamental urges amang
the people of this country. One is
for language and culture and the
other is for unity and Security. We
have toiled and laboured for several
generations past so that this country
can come into its own and we aimed
at complete independence so that we
can order out the pattern of our life.
We have suffered in order to see that:
we become united, strong and power-
ful as an independent nation so that
we secure a respectable place in the
comity of nations. It is, therefore,
that when some of our own friends
who have participated and struggled
together are divided on this very im-
portant problem we find it rather dis-
tressing; they find themselves on one
side or the other.

That language is binding force and
that culture has a place of its own and
that both of them have got to be en-
couraged, stimulated and fostered—
nobody can deny. But that the coun-
try has to remain united cannot also
be questioned. We have seen through
the history of our nation that. even
though we have sometimes been unite®
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and became powerful, there had been
something in the blood, something in
the habit, something in the make-up
of this nation that we had fallen apart,
have become disunited and quarrelled
among ourSelves and given way to
fissiparous tendencies in this country.
Therefore, while we are going to con-
sider this problem of reorganising the
States in this country, we must look
at it from the points of view of unity
and security on one side and the
language and culture on the other. We
have to find a synthésis of the two,
co-ordinating the various view-points
that had been expressed. If we are
able to build up something which can
endure and endure for a long time
and which can, subserve the various
noble objectives that we have placed
before ourselves, then it will be a
thing which would have been well
done. I do not know how far it will

be possible for us to attain that ob-

jective. It is a difficult thing and our
best brains have been hard put to it
to find a solution to problems which
have been baffling us for the last
several years.

I do not wish to dwell upon some
of these fundamentals which have been
beforé us. But the basic conception
ought to be taken into account in the
solution of our problems if we are not
to go the way our generations have
gone long before—the dxsastrous way.
There has been a conflict between the
nationalism which wants a strong
Central Government in this country
and those who want to champion the
rights of the States and make the
States rather more powerful. That
conflict also has got to be resolved in
order that the unity of the country
may remain and in order that the cen-

tral forces which could guide the~

nation may have sufficient power at
their disposal so that they can’ help in
the process of nation-building. The"
conflicting views and outlooks as
between those who champion the
rights of the States and the rights of
the Centre have also got to be recon-
ciled. If we can only look at this
problem from this point of view, it
will be possible for us to find accep-
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table solutions without doing damage
to the noble objectives for which we
have been working. It was neces-
sary to have the reorganisation of the
States in this country; they have
grown haphazardly. Only Because of
the course. of history certain portions
are placed in certain areas, whether
they belong to them or not. That
could not have continued for all time.
We have thought about this problem
from the birth of the national move-
ment and we had come to the conclu-
rion that the States could not exist as
they were. Some radical changes had
got to be made in certain places and

. it was for that purpose that Mahatmaji

when he came on the political scene
of this country decided that the Con-
gress should be fashioned on linguistic
basis so that the people could be edu-
cated in their own language, so that
we can reach the hearts of the people,
so that we can have a mass movement
and a mass upheaval based on langu-
age and culture.  All that was
necessary at the time in order to fight
an alien government and in order to
muster all our forces. It was good
that he did it and it was because of
that that he succeeded in an ample
measure.

With the advent of Swaraj the
context of the situation has changed,
but even though it may change, that
urge for language has not changed,
that urge for having reorganisation of
States based on language has not
changed; it has gone deep down. The
resolutions of the Congress, the decla-
rations of our national leaders and the
history of the problem are there and
we cannot deny the history. History
is bound to dog our steps and we are
bound to take notice of history. That
is why I do not want to come in the
way. I would not like anybody to
come in the way of those who want to
have a State on the basis of language
if other considerations of ‘unity, secu-
rity, viability, financial resources and
such other important considerations do
not come in the way.

Karnataka was fee.ling all the time
that it has been divided into various
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provinces and States and it could not
have its self-expression and persona-
Nty to come into its own. The same
was the case with Andhra. That is
why the Congress leaders promised to
the leaders of both these areas that
Andhra shall be created and Karna-
taka shall be created. Because of
those commitments when the people
from Andhra wanted the creation of
a State and when the people from
Karnataka had been asking for the
creation of a State we could not come
in their way.

So far as Maharashtra and Gujarat
are concerned they never asked for
separate linguistic States of Maha-
rashtra or Gujarat till very recently.
It was only in 1946 that friends from
Maharashtra in a conference of men
of literature decided that there should
be a State of Maharashtra. The de-
mand is of recent origin. I remember
once an ex-President of the Congress,
Dr. Pattabhi Sitaramayya, remarked
that he was surprised and pained that
while the people from Andhra had
been demanding a State of Andhra and
when people from Karnataka had
been asking for a State of Karnataka
the people from Tamil Nad never ask-
ed for a State of their own. He also
said, or rather complained, that the
people of Maharashtra are not asking
for a State of their own. Why? He
said they are satisfled, they are satu-
rated, they are ruling and therefore,
they do not want to have a State of
their own. That was how he put this
problem as recently as in 1938. Till
then his exhortations found no roots
in Maharashtra or Tamil Nad. No
demand was made either from Maha-
rashtra or Tamil Nad, but then from
1946 onwards the demand is there. It
is not only there but it grows; not
only that, it has become irresistible
and when we find that the people from
Maharashtra want a State of their
own we cannot come in the way of
that elemental urge of the people of
Mpaharashtra. We have to take the
facts as they are whether we like
them or not. The facts are there, the
urge is there and the urge is to be
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respected. That is what I would like
to submit to this House.

Gujarat and Maharashtra have been
placed side by side. Every time one
speaks of Maharashtra people expect
that Gujarat is bound to be mention-
ed there. Gujarat never asked for a
State of its own; not that it would not
like all Gujarati-speaking areas to be
united into one, but Gujarat was
thinking differently. There was a
point of view before Gujarat and it
was this, that the process of nation
building is still in its infancy. Their
point of view was- that we are still
trying to hammer out a united nation
of our own, but the process has only
begun, it has not come to fruition and
if we at this stage divide the coun-
try on linguistic basis and if this
linguism becomes strong as it has be-
come in certain quarters, if it comes
in the way of nationalism and if there
is a conflict between nationalism and
linguism the nation’s unity might be
in dangar. The apprehensions may not
be well-founded, they may be all ill-
founded, they may not have much
basis, but the apprehensions were
there and recent occurrences in
several places have given force to
these thoughts. Therefore, Gujarat
was holding all along under the
leadership and inspiration of Mahatma
Gandhi first and under the leadership
of Sardar Patel afterwards and the
tradition still continues. Gujarat did
not ask for a State of its own. Gujarat
said that if it is in the interest of the
country that the process of nationalism
that is going on in the whole country
should also be carried on inside the
State and, therefore, not one State but
two States, not one language but two

' languages have to live together, work

together and fashion their destiny on
that basis Gujarat will be prepared to
do it and to contribute to it. That
was the idea. It is not that f#t
wanted to come in the way of lingu-
istic States, not that it wanted to come
in the way of the fulfilment of the
aspirations of any group of people; it
only wanted to say that if it is pos-
sible for us to live together and work
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logether Gujarat will be willing to
Join, Gujarat will be willing to remain
and Gujarat will not ask for a sepa-
rate State of its own. That is the
idea and I wish the friends from
Maharashtra and friends from outside
Gujarat in other parts of the country
could appreciate this point of view for
what it is worth. There was no idea
to rule anybody from anywhere. It
has been said that Gujaratis are rich.
1 wish they were, all ¢f them. There
are a few rich people in Gujarat as
there are a few rich people in other
parts of the country too. There may
be certain cities which are dominated
by some rich people, but taken as a
whole Gujarat is as rich or as poor
as any other part of the country.
That is my contention and I wish this
House to be disabused of the variaus
prejudices that have been created, or
various slogans that have been given
currency to whereby there has been
a sort of under-current of hostility
being created against the people of
Gujarat. Gujarat has contributed
whatever it was possible in its hum-
ble capacity to the fight for freedom.
It has done whatever it could towards
the building up of this nation. It has
done whatever it can towards the
development of this country. It has
done it as an humble duty which was
enjoined upon it by the country. But
I would urge upon you, not to listen
to slogans that have been accepted and
given currency to. There are friends
who feel that if they go on repeating
a thing and repeating it several times,
just as Hitler said in his Mein Kampf
that if you go on repeating a thing
and repeat a lie several times, the lie
becomes truth, the lie will be accepted
as truth. Well, that may be so in
Germany of the old days., It is not so
in this country which has been creat-
ed by Mahatma Gandhi and Several
generations of nationalist leaders, stal-
warts, in truth and non-violence, in
tyaga and tapascharya. These glogans
will not find any currency, or at least
will ind no acceptance. I submit that
the people of Gujarat are as good
nationalists, if not more, as any other
people in this country, and they are
prepared to contribute in every pos-
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sible way to the building ap of this
nation, when they are called upon to
do so. It has not failed the country
in any juncture of its history. I hope
it will not fail us hereafter too.

Now, there are points of conflict.
We found out those points during the
debates. How are we going to solve
these conflicts? There are ways and
means of doing it. We can solve a -
problem by virulent, vehement, pois-

‘ onous campaigns being carried on in

favour of one or the other point.
There is also another way. We can
meet and talk and discuss, can sit
round a table and try to find a solu-
tion and not part till we find a solu-
tion. If we fail to reach an amicable
agreement that way, there is another
way of meeting the problem. We can
leave it to somebody who can find a
solution for us, and we ‘can have faith
in him; we can have confidence in him,
and we take the decision that he
gives. Either it is discussion and de-
bate or it is a round table conference
and discussion amongst ourselves as
members of the same family. Failing
that we can give it to arbitration, if
necessary Failing even that, there is
the national leadership in this coun-
try. We can leave it to the national
leaders. ... ’

Babu Ramnarayan Singh: They are
no national leaders.

Shri B. G. Mehta:....with the ful-
lest possible faith and confldence and
accept their award, whatever it is, if
there is such a leadership in this
country today. I hope and believe
that we have got still, and we are
fortunate in having, such a brilliant
leadership. If we can only leave our
points of difference and points of dis-
pute to them, and if we are only pre-
pared to accept whatever they say, it
will be possible to ind an amicable
solution even to these dificult pro-
blems. If we preach Panch Shila to
the warring nations of the world, if
we try to put Panch Shila as the basie
conception of our foreign policy, if we
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try to act on Panch Shila in this coun-
try so far as our international pro-
blems are concerned, is it too much to
expect that we can still resort to
Panch Shila so far as the solution of
the national problems also is concern-
ed? I believe we can still resort ‘to the
principles of Panch Shila in trying to
solve the various problems that are
driving us to divide rather than. to
unite. We can only solve our pro-
blems in a friendly way as members
belonging to the same nation, as mem-
bers belonging to the same family.
We have outlived the family feuds,
we have outlived the castes and com-
munities—we are trying to do that at
least—and we are trying to outlive
the old, quaint ideas, so as to become
nationals of the same country, eager
and anxious to serve the country to
the best of our ability.

We are trying to take this process
a little further and trying to create an
international order of things wherein
law prevails, justice prevails and not
force and violence. -

If we are going that way and if the
world is going that way, if the country
is going that way, that will be natu-'
rally due to the preachings of our
national leaders, due to the culture
which our own nation has given us
and all these concepts have sprung out
of that culture. . If we are doing that,
all along the line, why not we do the
same thing so far as the solution of
this problem is concerned.

There have been boundary disputes.
1 do not think it is necessary to take
the time of this House in pointing out
those boundary disputes. So far as
those disputes are concerned, we know
there are opinions, rigid opinions, one
side or the other, and people have
been feeling very acutely on fHese
boundary problems. But can we settle
them here? Why can we not have a
forum where all these boundary dis-
‘putes are heard and where people can
.go into the niceties of the problem
and then come to a conclusion?

Shri M. Kkhuda Baksh (Murshlda-
bad): The S.R.C. is there.
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Shri B. G. Mehta: The SR.C. is
one. It may have solved problems and
indicated solutions to some problems,
but so far as the othér boundary pro-
blems are concerned, what can we
suggest? Supposing the award of the
three men—three wise men, I should
say—is not acceptable to some, still, a
higher forum ig required. For that,
the national leadership is there. Let
the people place, their case before the
national leaders, put and urge their
claims with all the strength that they
command. Having done it, let them
leave it to the national leadership to
decide, whether it goes in one’s favour
or against, whether you like it or not.
We are to live as a nation and prosper
as a nation and if we are to build up
this nation as we ought to and as we
are called upon to do, we cannot afford
to wrangle and continue to wrangle
and hurl anathemas, one against the
other. We must leave the questions
to the leaders of the nation for their
decision. The boundary disputes
could be settled only in this manner
and not in any other manner. That is
what I want to submit to. this House.

We have before our country great
prublems crying for solution. We
have decided that the whole social
fabric of this country will be given
a new tone; that there will be justice,
equity, brotherhood, and that every-
one will have all the neceSsaries of
life; that every man who seeks em-
ployment will get it. If that is the
thing that we want, are we going to
devote our minds, all the time towards
solving these problems or are we
going to lose ourselves in small
things? Towards the ideals we have
set before ourselves, we must certainly
remove the hurdles from the way and
then go forward so that we can order
and shape our destiny in the way we
have sought, with a new social out-
look, and a new economic outlook.
All that would be done only .if we
can decide to leave this matter to the
arbitrament of the national leadership.
2 P.M.

There have been allegations made
against the Government of Bombay.
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Surely, they are more competent peo-
ple who can take care of themselves.
But if I hgve read anything or judged
anything, I do not think that there is
absolutely any reason for impeaching
the Bombay Government for having
done something which ought not to
have been done. So far as I can see,
the scales of justice have been. kept
even in every possible way and all in-
terests have been served fully without
any fear or favour., I was pained to
hear a respectable friend making
allegations against the Government of
Bombay, not from the time when we
were fighting for Swaraj, but recent
times, last two or three years. There
has been a mention in the speech of
an honourable friend that a promi-
nent Congress leader toured a parti-
cular State, meaning thereby that
there was some conspiracy ~ or an
attempt to create some Such atmos-
phere. Probably he went at the invi-
tation of the President of the P.C.C.
Supposing it is a tour by a prominent
leader, what is it for? It is only to
propagate the ideals of ‘the Congress.
Supposing a man holds a particular
view, is he not free to propagate his
view. What is wrong in a man tel-
ling a friend. “This is my view and
I believe it is going to be in the
national interests; why not you also
come and join with me”? 1Is there
anything wrong in it? Does it mean
that there is any conspiracy going
on? .All sorts of allegations have
been made against the Commission,

against the Bombay Gcvernment,
against some prominent Congress
teaders. ...

Shri M. 8. Gurupadaswamy (My-
sore): Against you.

Shri B. G. Mehta: Against me as
well. . I am just telling you. I hap-
pen to be the President of what is
known as the Saurashtra Administra-
tive Committee, which is dealing from
the Congress point of view with the
problems before the State of Saurash-
tra. We held a meeting of that com-
mittee in the city of Bombay, as we
have been doing now and then at
various places. Because the S.R.C.
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was going to visit the State of Sau-
rashtra and as we had to appear before
the Commission to present our point.
of view, I, as President, convened a
meeting of the committee. As is usual
with the Gujarat P.C.C.—there is no
separate P.C.C. for Saurashtra or
Kutch; they are part of Gujarat—we
wanted the advice of our leaders. We
wanted to conSult them and put our
point of view properly before the
Commission. Therefore, the meeting
was held in Bombay and .pnaturally, it
was held at the place of the present
Chief Minister, Shri Morarji Desai.
We discussed with each other; we ex-
changed views and came to the con-
clusion that whatever the Saurashtra
Government said in its memorandum
to the S.R.C., that would be the view
which would be propounded by the
Congress in  Saurashtra. Was it
wrong? Was it a sin? Was it a thing
that should not be done? If we met
in Bombay, if we got the advice from
the leaders who have been there ad-
vising us for all these years, was there
anything inappropriate or improper in
doing that? I would like to submit
that such allegations do not redound
to the credit of those who make them?
they do not increase the prestige of

‘those who are indulging in them. 1

would submit that we must not go the
way the other have gone. Ours is
the path of non-violence and having
pledged ourselves to that, we cannot
talk of street demonstrations or deci-
sions in streets. We cannot talk of
baring the chest and saying ‘“Oh, fire!”.
These are not the things that would
create one nation or harmony or
friendliness or brotherhood. We have
to live together; we have to work to-
gether and we have to carry on our
work so that the banner that has been
left to us by the Father of the Nation
can be kept aloft and we can grow
from strength to strength, working to-
gether for unity in thought, word and
deed, 80 that we can create a power-
ful nation which will be respected in
the councils of the world.

Shri Atulya Ghosh (Burdwan): 1
want to remind this House that
Bengal's problem is a border problem.
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‘We have no quarrel either with Bihar
or with Assam. It is amazing that the
previous speakers have tried to dis-
tinguish that unity and ' linguistic
approach cannot go together. The
document produced by three of the
eminent sons of India, one a jurist,
another known for his social and
public  service and the third
historian and a diplomat, is based on
linguistic data, but they felt shy to
admit it. Otherwise, why should
States like Kerala, Karnataka and
Vidarbha have been recommended?
Why should such a big zone as the
Madhya Pradesh, consisting of four
States, have been recommended? All
these recommendations are based on
a linguistic basis, which the Commis-
sion have felt shy to admit. There is
also the creation of Visalandhra. I
find that there is a feeling in the mind
of our leaders to admit that linguistic
affinity would not bring unity; it
favours the cause of unity as it did
in the case of Andhra. In the 1851
election, what happened? Not only
was the Congress Party routed; not
only was Shri Prakasam defeated; not
only was Shri Ranga defeated, but all
leaders of all the parties were defeat-
ted, because the people themselves
felt frustrated. They did not want a
stable Ministry keeping the question
of the constitution of the province of
Andhra unsettled. You find that after
that there is a stable Government
there. It has not been the cause of
disunity; it has not created any fissi-
parous tendency. Therefore, why
shou'd we feel shy about this question
of linguistic affinity? If a number of
people live in a certain area, they
nave linguistic affinity and they will
be able to co-operate with the Gov-
ernment of India, with the Govern-
ment of the State, for the develop-
ment of the country in a much better
way than if they have their own
quarrels about their language and
other things. I do mnot understand
why there is this fear complex in the
minds of many Members of this House
that linguistic affinity will hamper
the unity of India.

.
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1 am very much distressed to
speak about my State. Fortunately,
UP. has got a name which has no
language of its own, styled Uttar
Pradesh. Fortunately or unfortunately,
we have got a name associated with
the language of the whole State. 8o
anything we say goes in the name of
linguism. Some will style it as
militant linguism; some will style it as
parochialism; some will style it as
provincialism. What is the case of
Bengal, nobody cared to learn. The
hon. the Speaker says that it is a
minor issue. The Members of the
Commission say that it is a major
jssue. The hon. Prime Minister says:
we won't bother about what happens
about Bengal or Bihar. I say with
due humility that he is going to bother
about the condition of Bengal. If
20,000 people come every month to a
State, if 24 lakhs of people come every
year to a State, the Prime Minister of
India wi!l have to bother his head to
solve that problem. Our question is
not a Bengal question. If our ques-
tion is not solved, the unity of India
will be hampered. This is not a
parochial question.

I do not want to flaunt the sacrifice
of Bengal. I do not want to say that
Bengal was divided for the emancipa-
tion of the teeming millions of India.
I will only say, we were a party to
that division because we wanted to
free ourselves also. We made that
sacrifice for our emancipation also.
But, we want a sympathetic treatment
from the citizens of India. We want
a sympathetic treatment from the
other States. We want sympathetic
treatment from the Government of
India. I want to make it clear that ]
have not come here with a begging
bowl. I do not want to draw the
pity and merciful attention of other
States. I want to be at par with
other States of India. I want that a
solution should be found for those
persons who, leaving their hearth end
home, are coming to Bengal eveyy
month, who have no future, for whom
there is no silver !ining in the horizon,
those who do not know where they
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will remain, where they will settle.
We have to solve that guestion.

The Commission referred to
financial viability. We are hearing
about that when considering the
question of the recommendations of
the Commission. The Commission
has said:

“The term ‘viable’ is generally
understood to mean ‘capable of
living or existing or developing’.
The two cardinal concepts of viabi-
lity would, therefore appear to
be:

(a) maintenance, and
(b) growth.”
*

The Commission said further:

“The important questions to
consider are whether flnancial
viability can be defined, and, if so,
how far it should be a factor hav-

ing a bearing on the changes
which we might propose.”
They have given the analytical

deflnition of maintenance and growth.
If a State is encumbered with 3§
million people, not through the
natural growth of population, but by
some other artificial design which a
State was forced to accept, can there
be any financial viability? Can there
be any order of maintenance? Can
there be any possibility of growth of
that State?

We hear so many things about
border, boundary and other things.
We do not want any land. We are
not urging for any border areas. We
have asked for that land which at one
time belonged to+« Bengal. If the
Government of India, if this august
House thinks that it should not be
transferred to Bengal, let them decide
it. My hon. friend Shri B. G. Mehta
was saying about commitments made
to Karnataka and to others. Was not
a commitment made to Bengal since
1912 that the territories which were
artificially divided by Lord Curzon
will be returned to Bengal if and
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when an opportunity comes? This is
not a question of a border area. Where
shall we dump our millions? 1Is it
the recommendation of this House
that the Bay of Bengal will be filled
up, just not to have quarrel with any
other State, by'the millions and
millions of people, that humanity
which is suffering, which has neo
hearth and home? This refugee pro-
blem will have to be tackled on a
governmental level. With a popula-
tion of 852 per square mile, leaving
aside Kerala, the highest density of
population is in that State—how shall
we accommodate these persons? Last
‘ month, 22,000 people came. You can’
have a statement from the hon. Minis-
ter of Rehabilitation, Shri Mehr Chand
Khanna, how he is feeling embarrassed
and how he is feeling difficulties in
*solving the problem. There 1z &
widow with one acre of land. We ask
her to keep one-third of an acre of
land for herself and take two-thirds
of an acre and give it to two refueee
families. There is a small pond which
is the source of income of angther
widow. We take half of that pond
and rehabilitate some of the retugees.
To turn the West Bengal people
refugees: that is how the present
refugee planning is being worked.
That is not the proper way to brine
unity to India. That is not the proner
purpose for which this States Re-
organisation Commission was appoint-
ed. In the terms of reference onlv
linguistic or such other things were
mentioned. They were to look after
all the interests, all the problems ot
the States.

what have we done? We have
h.elped the Commission. This is not
a claim. Why should we put 1n a
claim? We have got the privilege of
placing before the Commission that
such and such territories. such and
such areas were with Bengzal and
under the circumstances. it will be
beneficial for the State of Bengal. for
the Government of India. to solve the
problem of West Bengal, if thev are
returned to West Bengal. What is the
Commission there for?
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Shri M. P. Mishra (Monghyr North-
West): Is not rehabilitation of
refugees a Central subject?

Mr. .Chairman: No interruptions.
Let the hon. Member proceed.

Shri Atulya Ghosh: Everyday we
thear that it is a border gontroversy.
"The Commission thotight that the sug-
gestions made by us were not proper.
Tt is up to the Government of India.
it rests with this House to take a
proper decision. We want that much
of consideration that the Bengal ques-
tion 'has to be considered de novo.
because the styling of Bengal as
Bengal where there is acrimony. or
Bengal where there is dispute or
Bengal where there is controversy
has misled our friends, the Members

"of ihis House as well as the Govern- "

ment of India.

We talk about the stability of a
Stdte. But when there is so much
increase of population, and there is
no outlet for them, can you expect
any stability in a State? What is the
guarantee that the persons who have
<come to our State within a period of
five or ten years will be accom-
modated and rehabilitated on an
economic footing by the State Gov-
ernment? What is the guarantee that
there will be a scheme which will
enable the State Government to do
that? I want to make it very clear
to this House that unless the refugee
problem is taken into consideration in
all its seriousness, the work of the
States Reorganisation = Commission
will be as good as invalid, so far as
the State of West Bengal is concerned.

We have heard many things about
the State of West Bengal. Many
<harges have been levelled against us.
In this connection, I want to tender
my gincerest apology for the utter-
ances of a Member in the Bengal
Assemnbly, who had said some objec-
tionable things about our revered
leader, the Chiet Minister of -Bihar.
On behalf of the State of West Bengal,
I extend my apology to him. Also, I
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extend my apology to the veovle of
Bengal. as ‘a Congressman. for being
stvled by a Congress member of Bihar
assembly, that all Bengalis are Mir
Jaffars.

We have heard many things about
the sufferings of Bihar in regard to
the DVC project. I convey my
thanks to the State of Bihar for having
co-operated with the Government of
India and for having.joined the forces
of progress by allowing the Govern-
ment of India ‘to have a river valley
project in the State of Bihar. But
what about those homeless people we
hear about? In respect of every per-
son whose homestead was taken and
whose land was taken, proper
compensation was demanded by the
Government of Bihar, and that Ras
been paid either by the Government
of India or by the Government. of
West Bengal. Still, if the people are
homeless there, I think that an inquiry
should be made by the Government
of India as to why the Bihar Gov-
ernment are still keeping them home-
less. I hope this House will consider
in all seriousness the charges levelled
by some of the Bihar members that
due to the DVC project, some people
are still homeless there. )

Regarding this acrimony..I want to
contradict it with all the force at my
command, that the insinuation made
against the State, of West Bengal
regarding their treatment of Muslims
is not only incorrect but malicious. I
would have understood it if it had
come from the lips of petty politicians
in maidan meetings. But when s
member of the Congress Working
Committee occupying the vosition ot
the Chief Ministership of Bihar sayx,
we have not said a word. and we
shall not say a word now about the
position of Muslims in West Bengal, 1
want to ask, what is there which has
prevented Shree Babu from giving
free expressions as to the condition of
Muslims in West Bengal. It should
be thrashed out publicly. There are
charges and counter-charges. But
when there'are charges that a State
enjoying the Constitution of India,
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which has been entrusted with the
sacred task .of protecting the rights
anad privileges of all the minorities in
the State, has failed in discharging its
duty, it rather pains me. If anything
hampers the unity of India, then it is
these kinds of statement.

My revered colleague, the Vice-
chancellor of Bihar University, that
the gentleman as he is, has said in
the course of his 'speech that he is
ready to talk about the lot of Muslims
in West Bengal, if that question were
put to him in private. But I ask, why
only in private? It is we who have

passed the Constitution, and it is our

sacred right to observe its provisions
and to defend it. 1f the West Bengal
Government had failed in their duties,
it was the sacred duty of the hon.
Member to have laid it before this
House, and to have drawn the atten-
tion of the Government of India as
well as of the whole world, that on
the minority question, the West
Bengal Government have failed. Why
should there be insinuations? Why
should there be whisperings? Why
should the question of communalism
be raised? Let the whole thing be
discussed on merit.

After all, the problem of Bengal is
not only our headache. We are a
part of India. Our lot depends on the
good wishes of Bihar, and also on the
good wishes of Assam. Otherwise,
we cannot live; we cannot survive.

Shri M. P. Mishra: You want to
strangle them out.

Shri Atulya Ghosh: My hon. friend
Shri Debeswar Sarmah has said
that the condition of the people
of Cooch-Behar is worse after its
merger with the State of West
Bengal. It seems that my hon.
friend knows better about the lot of
Bengalis in Bengal than about the lot
of Bengalis in Assam. I am not going
to level any charges against any
State. I am not going to say anything
about the deeds or misdeeds of any
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State. I would only say, do not dub
us as communalists. There is no use
throwing mud on us. After all, we
belong to the Union of India.

I very humbly want to point out to
my friends from Bihar who are try-
ing to interrupt, that I have nothing
against them. After all, if Bengal
dies, Bihar cannot have her growth;
similarly, if Bihar dies, Bengal cannot
have her growth. So, we have to live
together; we have to survive together.
We have to solve our problems
amicably. We have to remember *
that we are here ag the elected repre-
sentatives of lakhs and lakhs of
people, elected on adult franchise.
And what are we doing here for the
last seven days? I was telling my
friend Dr. Suresh Chandra that he is
the only person sitting here from

. 11-30 to 6-30 pm. and all the other

benches are almost empty. We are
discussing a vital problem affecting
our life and death. It is a vital ques-
tion that we are discussing. And yet
I find that even the benches of the
Opposition, who take so much interest
in the debate, are empty. Is that a
serious way of taking things?

We have placed our viewpoint
before the Commission.

The Commission say that they can-
not go on a linguistic basis. But
while. rejecting our claim for Dhal-
bhum, they say that the linguistic
composition of Dhalbhum is such that
no part of it can be transferred to
West Bengal. If we want to develop
our point, if we want to defend our
argument, we will be dubbed as mili-
tant linguists. What then is this argu-
ment? We have heard so many things
about the production of this very
fine document, so many lauduable
things. I accept that they have worked
very hard. But what is the basis of
this? Confusion worse confounded.
What is there in it? In one breath,
linguistic States have been given; in
the same breath, no linguistic basis
has been adhered to. In one
sphere, the district level has
been the basis; in another, you
find the thana level as the basis.
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[Shri Atulya Ghosh]

For example, we demanded the whole
of Manbhum district. They have
conceded some part of it. They have
said that there is the river Damodar
which has divided it into two parts.
One is Dhenbad and other is Purulia.
So let Bengal have Purulia. It is on
some other consideration. In the same
breath, they say ‘We cannot give you
Chas because there is a Hindi
majority’. On the same basis, let them
give us a portion of Dhanbad where
there is a Bengali-majority. What is
this argument about? Either accept
it on humanitarian grounds or have
as basis a sound principle on which
you will give your award. They are
good men, eminent jurist, another a
prominent social worker and the other
prominent diplomat. Accepted. But
let them find a basis on which they
will work. We asked for Manbhum
district. We asked for a portion of
Singhbhum district, Dhalbhum. We
still ask for Chas. They say, no.
There is another argument that is
put forward. It is that there are two
coal mines in that area ard so it -can-
not go to West Bengal. What will
happen if two coal mines go to West
Bengal? With so many millions and
millions of refugees, if we can have
two coal mines, what will happen?
What will happen if we increase our
finances by two pence? The heavens
won't fall down

Then there is the question ot Santal
Parganas. We have asked for it. We
require it for our development. The
Bihar Ministry is there since 1937. It
has not so far found it necessary to
develop those areas, to develop the
catchment areas. The moment the
S.R.C. wanted to give some catchment
areas to us—we are grateful to them
for the mercy—the Bihar Ministry
prepared some scheme to develop
those areas. They won’t be able to
do it themselves, bcause if there. is a
river valley project there, it will be
beneficial to Bengal.

We learn from this learned docu-
ment that Rajmahal. is a coai-field
-area. Can anybody say that Raj-
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mahal is a coal-fleld area? Rajmahal
is an area from where you can have
stone chips. Stone chips and coals are
different. They in their profoundness
have said that it will affect the
economy of Bihar; so it cannot go to
Bengal. What is this argument about?
How can it affect the economy of
Bihar? West Bengal has been affect-
ed by the partition. The Govern-
ment of India and we are spending
for it. They have spent more than
Rs. 70 crores up to 18954 on refugee
rehabilitation, and you will be amazed
to hear that out of it, Rs. 42 crores
have been spent on temporary relief.
That is the economy of West Bengal.
Keeping in view that economy of
West Bengal, you have to consider this
question. You cannot summarily dis-
miss it saying that it is a border
problem, a territorial dispute or a
Bengal-Bihar jhagada. There is an
absolute difference here.

I have placed all these things befere
yvou. The statement of the former
Home Minister Rajaji is before you.
That is about the Kishanganj area, a
few miles in the northern area and a
few miles in the southern area. If a
further stretch of land is given, we
will be able to have contiguity bet-
ween the northern and southern por-
tion of the State. If the Government
of India want to do it, let them do it,
because the former Home Minister
and an astute politician, Rajaji, had
said that it is for the defence of India,
not for Bengal. He said clearly and
categorically that this portion is to be
given to Bengal not for Bengal, not
for Bihar, but for the defence of
India. What is the quarrel of Bengal
with the defence of India? "Why
should the Muslims there object to
this? This is for the defence of India
and for no other purpose.

Under the circumstances, I request
the Congress High Command, the
Central Government, this august
House, my Bihari friends and my
Assamese friends not to feel dis-
tressed. We have not claimed any-
thing. We-* have only made our sug-
gestions before the Commission,
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because we are confident that the
Central Government will do justice,
because we are confident that our
leaders will do justice. With that
confidence, we have placed our point
of view. We also seek the co-opera-
tion of Bihar, we also seek the co-
operation of Assam to relieve our
distress. We have heard so many
things about zonal affairs. The Deputy
Chairman of the West Bengal Council
in his speech also said that Bengal,
Bihar, Assam and Orissa should be
turned into a zone, and if U.P. is also
tagged on to it, we will be able to
enjoy more privileges. We will then
Dbe. a very big unit. It will be such a
big unit that nobody will dare to dis-
turb the flnances or economy of
Bengal or Bihar or Assam.

I now request our leaders to kindly
take into consideration the sugges-
tions made by the West Bengal P.C.C.
I request them to take into considera-
tion our refugee problem which is a
problem for the whole of India. 1
have not brought before you the
sacrifices that we have made. We
made sacrifices for our own emanci-
pation, because we also wanted
freedom; and we sacrificed two-thirds
of Bengal.

Tandonji said there are many
dukhis in UP. Are they more dukhis
than refugees? Are they more dukhis
than those who have no hearth and
home? Are there more dukhis than
those people who have had to leave
their hearths and homes without a
future, without seeing a silver lining
in the horizon? I am not asking for
any pity. I want to be at par with
other States. I want to be helpful to
the Government and keep the unity
of India, for the defence of India, for
the economic development of India,
for bringing the socialistic pattern of
soclety in India. I have done.

Jfen ST T wTw ¢ W 4%
Wt fggen & fag e § fv fore
fegamm & wnit ® forelt qanfore

52¢ L.S.D. '
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&Y g Iad &Y 9 ¢ 1 oF T av
FRram dam o at
T 9B AT @ A N SureT qww uw
TETH ¥ T TF | gHOT F & fAg
I FW & W 9978 ¥ & EEad
qT TATH FT AGIH FT L AT T HAAT
frlr @ 4 | Wi a8 Ow qanion few
2 fF &7 3 ) d5 w AR ggT W
T WANE! FT BEET WG ¥ A9
HaTfgar T & F7 &7 qACE | WY
WA RN e~ I @&
TR IR IGNE ) RAE X
FEAFR A a0 g9 A WK § | ®
oWt fagwa § R AW A Y w3
W AT A FeEdequT ¥ fagrw ¥
T T ¢, UF FET AGAT § | OF
M WU HIEEIEAI AT 99 I
AR NTEw fafaees qrgw 7 gw W W
R widTgaT Y oF gAT & 1 UE
W gW wr famn, 9 wReEm
W ST f T W X qqaw
F@ETE 1 IR AN wRAaT faan, "
# w7 #Y ferzwa & 97 FTFAATE

“We the people of India, having
solemnly resolved to constitute India
into a Sovereign Democratic

Republic and to secure to all its
citizens:

Justice, social economic and poli-
tical;

Liberty of thought, expression,
belief, faith and worship;

Equality of status and of oppor-
tunity; and to promote among them
all;

Fraternity assuring the dignity of
the individual and the unity of the
Nation.”

# v ¥k v WG § fe ww

FTO W AW 9T g § ST
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[dfex a3 T wnla)
¥ FeTHew TEw ¥C WX W &
qETaT T WifaaY Y | X o
SR wariew Tew § g M T g,
* % grEd oirw §, forw aeg o wTen
® §F w9 & § wTn A g, I
W T W AT W qA FH WY
Az egwd, wagdfren
gg gy 5 gw fenfdy ww fx xfes-

fawer ® fegew & gX o fafeaa
¥ ferfady S—ax gfdt ww f <

®Y WO g TE WX {99 § 9T @A)

T I W A R W 2w
o pRfed ww s w1 weR
|4 <@ | gfeew, |ae O i,
qg o Ed T WY g A FE

# wxw § qg W § fow e
AT & I gU W T q|T EWTAT
WY 7g wg o 5 A wE [@) e
t N gw & Hefar @k R a1
WA —F qowE § W qIq
@ g ? # g e g e ot g
# zwiifaw wfceca ST Hrawar  ?

W & A% W A ey § O
e @ R sadfer fafawe e
€t qifeeft & made w1 ag w9
s fear—

“that the ownership and control
of the material resources of the
community are so distributed as best
to subserve the common good;”

# fagiaa wzw ¥ cnfrr wfiewr
arel ¥ 1T 9 S A, B & gre W
fegeam & anmiT &, g wiee §
fr & & agr ox dmfafer Gt
O SR~ dw O qomar
T R—p s o & wnr
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pfaz iy A w9 19 W ®
& T g
st fomr § —

“that the operation of the econo-
mic system does not result in the
concentration of wealth and means
of production to the commomn
detriment;”

TF T § § AT, S
e feifaw &, T S99 %7 98 e
%1 g% ¢ 5 ag 7w # g Wk T e
ffaw ¥ § Wi # fegeae & ek
¥ forg 99 WY T T w3 G o
# @ o fegem ® & T Tw
foafe f@ A ST NA g AL,
AHTH § ¥} WU §, FHARET { 0 WY
AR fef § ¥ TUT § | o a% |
W F Ty SRR AR T
T i gwat fmg ) T faw
awdl, a4 aF & fegeaT a1 oF
a9w @Far § | zafag ag e
T & fF o9 gW ©ew Y, @ ™
F AT R T @ fF & &
& AR & w1 WX gEd € g
T AT | 98T 9 A §F a1 &7 qwavw
& & i st ofiar dwad § s s
ofa o & | @ 9y § i dwad
tfare A 3 7z &t aw ? 9wy
aTT A A A g gEd § WK
I 1 99 qw ¢ & arg Ay
fear omm, o ® ga@ 7 o g
T[WET §, W T W agrEl &
s § W gt A fefaw
FRa i § 1 R Ok Y 2w Y
Fvafa #F awai fefgeqma g e § o

# ag s w< A g e W€ o
A==y 5 1 Al e 5
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71w ZET W-1T T fafa-
oo & farerres orrefY &, ag wtedregme
T § T & IEwY arAR & fag &
7€ § 1| &7 v Feid F fararY § orig
BT ¢ e Gt T v 4 R W
gy § gw B efae w@w & |9
IAYET T &qT g ; g AT T
fo aa wrf wrf §—q& 7 F W2 §,
w e g e Wk @ sy d
# wi § qw T ), wivg At
#a st | forw gufeer wwa &
T §, I9 AT awa £g7aAr § fwag
ar efwfae ofcar &, aw W@ s o 7
FEHT | R qF waw Y 37 78 AreA) W
TTATHY & W AT WTEa § i Agar
T F WY @ ST & fawrs
T ARG | & gIeAw QT avel § $gT
AT 6 R W9 7 q@ FiEEsgnd
N AT §, @ W 9 HAW g
FAT g AT FT FIESYUT T AT |

FdeqE & g gw A foer §
fr feea & w1 &3 adn o
fafeaw a7, agi gw 7 frar § :—

“That State shall not deny to any
person equality before the law or
the equal protection of the laws with-
in the territory of India.”

9 ¥ HATAT FH A B L A N Ay
T T FETRES S T, 99 | foram:—

“All citizens shall have the right—
to move freely throughout the terri-
tory of India; to reside and settle
in any part of the territory of
Indi_.;"

N A AT ¥ q@ wHA §—
wifet e o AT I &
LY T TE T G § G- ot
wga § frgw A oai faarg-adiT

3740

Sl it g€ g, T A A TEAT WTRET
f fr g e w v R
W & aq fiew acg wfed
Y i g e 4 ow
T« X g ga T or W aw 9w? wq
T & S wrE & o7 w7 g
WERTEE 7 W W g qonfay
) 7% g% 7 & fr § e F o we
W & 7

i

ot gAw ot (T
Tgfeat): W TEw ¢ fr e
LI S

e STY WE WM : wT gawy
At @ A E, AT R o ¢ fw
vt amfad & @ few a<g W
TE Q@ & | G gEr g fe woe
qT FYATR T @t 78 &, fieey s
amfedt @1 oF figr ff ¥} & fag
e T & 1 gg FgrEa e W
LG GUEC I C I S 0 O
F fE@aTs ¢ | WX AT W qQ
wETT #7 fagdy oefir s A,
ar W IEwr W awra ?

ag Hf wgr omar & fe e
T g W AW gU §, A g fedt WY
T w0 & qgTm wgar g fe
fody #Y ag 1@ FFT T RT TH ¢

24

T ¢ | g% X% F forar gwr § —

“Subject to public order, morality

and health every religious deno-
mination or any section thereof shall
have the right to establish and
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[dfea BT T wmia)
maijntain institutions for religious
and charitable purposes;

to manage its own affairs in
matters of religion;

to own and acquire movable and
fmmovable property;

to administer such property in
accordance with law.”

TR Y W WA A AT AGY
3, wiifs IEHT AT T A=AT |
fet ffom dRm ar Sfaaaa &
qy sqrEr g% At fear war £
g et rfooa & ol oY ag
g wEgw T g 5 duw A @
feedt a o1 frgem & feedt fad o
T g% &, W o Wi R
fedy W mH atfew ad @ &, g
ez g gR 1 # W feew W
ffem Rz w1 se waEtaw g
fefoog &€z &1 we @ FRSrsgeA
Q@ faars arar &1 gW @ R &
fF @ & ¥ FIg & AR
frar A% guT & W e
S TaEd e d ) S A
& wofr miEl & & AT, I
dara 7 & &@w F§ AU o=
wacan ¥\ d@rEr g e e gw e
I AT W & o o 8, R
wdwa o a@d g @ g
fpgeam W afeeT o feer @
Wiy & wsw oo @ &7 Aww
o § AAET B9 gTH FTEAT W
fFrem A v} & g d?

wgt e defew w1 agw Rew g
g A fgafed ¥ sidsqow &
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T wow fagwa & Q@ &TAT 9gar
£ widsqEe 3 dquwr & are &
w1 famd & gt & g *@ gd
TH e & wrew oy &, o
g t—

“Any section of the citizens

residing in the territory of India or

any part thereof having a distinct
language, script or culture of its
own shall have the right to conserve
the same.”

oy w dqma e fafegsw woAY
dwmuw, fercz X FewT A wATE
13 1 Afema w@ar ¢ @@ fag
¥ owr w7 ag o foer gur § —
“All minorities, whether based on
religion or language, shall have the
right to establish and administer

educational institutions of their
choice.”

Haw ael W wfew § 5 wod
foen® | fere arel ® afemcd f
& gud fere ® s9d &3, afew
wefgque & W K g T e
g & s Af qeme g o s
W fo qu o d@T oW T FAt
fere forel | @@ T a7 AT A
grar fe ag dmw wofEd & &
g ®r Fur W< ® g Ao W
® g9 ¥ gavg WOe IfE
FECEE Y TH Y0 W TH
fawmr wrgar g1 gad feer &

“On a demand being made in that
behalf, the President may, if he is
satisfled that a substantial propor-
tion of the population of a State
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desire the use of any language
spoken by them to be recognised by
that State, direct that such language
shall also be officially recognised
throughout that State or any part
thereof for such purpose as he may

specidy.”

A wzq & [nfar & fF wR
qufaw feft & ft oy wfeac
frag S¥ wifgg & aw o 77
) fr g @ A€/ BN e
T fear o o wR ag qfa
o oY ag forrreies 2 @%d §)
Afer amr ve & iy fere W
forr & 21 o fodom a@ A
wg arar fr gt fere wY Swe
FN¥z ggw ov R qv T a1 IEW
A R TS v & o AW
AP WR FE "o e A 7T
S AN ag @ g, T g
¢ iR widegET @ faore &, SR
@ a W@ W Y ol & ar
wg A & A g g &
WIq & WS FCU A E R o
sieegm & ffear & fadaw
o & g @ ) feh @ %
fadiom & ardw & & gf & 2
e gt § 1 A qefafefer
ﬁmamé«mmg.
g W & & aar T g F fedy

U YETH ® SFT g8 aOm w3 an

Afe wowr qg waww T & e ek

@ gEd & faers on fa @@

wT ¥ WR & W W ¥ g

R Wi et &7 ot am &
w©
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T ® owNwe e fae
unconstitutional Wk & &

s wr § 5 wiww § of
AT gal o A AT sAr g
T AE e fF IeR ar s
T, Fo do dro FHE T WR
va wifex § @ wiwa & Qi
ot ¥ 1 F aF a7 fE gwik dfew
A AgE® A T ® R
sfed¥a &1 WeT wETET 9v 1 W EW
ITH I AT AT § § g dfeae
Ta w3 dfeq oft fedda & g &
YW WRANG W@ | I FEAGE
qawer § Y dfed g o
3 7 foleqEe @R ame wanar
fs 7" sEAd & wfew T
wifgy &t 47 I arfz § awd}
¥ ff o Fg a1 & ow g+
fAq¥@ &1 WIT FEIAT 9T I§ AW
Y g g e} €, W1 A EWA
g e A § W o
AW q@ AG AW wfgg, w« fn
ITH! qEgR § WX e awat g
¢ o wrr www ow omh g 4%
9 T 79 a1 f5 w faw oramgR
ae A feddw &1 W FEIAT q
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[dfew srg are wmia]

¥ gf #° Wik oim $E f @
# deg WX afw & warfeew
tfeas @ § o & &few a8
g i wAt Qo dto 1 @A aran
a1 @ fedy sl wmg &1 @R AT
¢ wivgse o o7 &g, & w==
& wot wem f5 oz faeger oo@ @@
g # g gaoog @w AR @
ITH I FAR[E Y qH  faemw
argar § frr fF SRR @wr vy
¢ fear 31 @ fewfedt & ow
FIREE S f& IR gw ¥E )
faar  Ta®r # AR A 9W HAT
wigeT f LA qw }

“Such a balanced approach would
appear to be:-—

(d) to repudiate the ‘home land’
concept, which negates one of the
fundamental principles of the
Indian Constitution, namely equal
opportunities and equal rights for
all citizens throughout the Ilength
and breadth of the Union;”
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? gm & w9 e s a3y
foud & a7 & tog § ¥ Wl
i W grew § v faar § ow fs
SR 7g wemar g fe g Qe
w1 g wifey | @ fawfed & &
HIHY TF GreT §1 T 93 F AT
E:

“A preliminary but essential con-’
sideration to bear in mind, therefore,
is that no change should be made
unless it is a distinct improvement
in the existing position and unless
the advantages which result from it,
in terms of the promotion of ‘the
welfare of the people of each con-
stituent unit, as well as the nation
as a whole’—the objectives set
before the Commission by the Gov-
ernment of India—are such as to
compensate for the heavy burden
on the administrative and financial
resources of the country which re-
organisation of the existing units
must .entail. The reorganisation of
States has to be regarded as a means
to an end and not an end in itself;
that being the case, it is quite
legitimate to consider whether there
is on the whole a balance of
advantage in any change.”
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O} WTW ® IR L} WTW W 8T

£ 1 o et df5 qgegw W@
X

IgA W A A A TR wET
AR Wi foal & fag v qomd
FA AF@ § WX FW AN & F
&< fagqu ar & w® AT fawear ?
Iawr Fdom gg fawear e

R Y @t @ faAT 9T woR few
W gal F AW FQ@ | W o
AT $TF TFAT R Fg1 97 fHgw
o qEC WEgd § WR W faw
g faq wgfewma T Fiige
qF g FEa g e A fag dsrfaeam
T =rfge | St f& A7 ag@ W
frar, & feam & 5 & =wmar g0

aq@TC gew fag (Fgaar wieer):
dfeq it # Jg & g &F T Aw
2ar |

dfen sT6T T Wty : U9 FER
2 ¢y s dd Wy @ fom

£

| e fag @ @@ A goma
A W FuE & WET §d A Wi
@ g fos faelt & fag av wr
oW gAT qAE AIgd

dfen s W Wiy o w

g aa § O & WI9E qEFAr rgan § v
amR wiwE fod ) few 39w g
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v Wy § wgi fe %= ar qy s
qurdt  efifer S W &)
uifge § fF Wi wy @re wrafiat e
CF OWT Gar AT OWER &)

qe gew fag g a1 fedtwY
freremr aff Wgd | ww dow @
ferd wr ad )

dfew ST T Wity ;A7 daw
& fod ® o1 § o W ged
foar § ag Wt & frEm)

Mr. Chairman: Let the hon. Member
address the Chair. -

Pandit Thakur Das Bhargava: It is
all right, Sir. He is not saying any-
thing against me. Perhaps we are
greater friends than any persons here
and we are not excited.

S p.M.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): When hon. Members like
Pandit Thakur Das Bhargava are
speaking, no Ministers are there.

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): I am here.

Shri Feroze Gandhi: You are
enjoying; you are not taking any
notes. You have not got paper or
pencil.

Shri A. C, Guha: The Reporters are
taking notes.

dfen STET W W : FITHfag
§ WA AT AW F HRT @A
T W T N AW I awg
qorft § ¥8 5 @ qordy f farg
AT 5 &1 W § fg Yy Qrear
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[dfea sz arw wim)
g ag WY dqondt ¥ s Goma A
A o ¢ AR R § @
Nwr g @ qg o gt &) wE
WA ATl A GTE qATH W W
@ &/ fagr g1 & Y goma W
IH q® ¥ d; g 99 fF ww WK
A 99 a% f& & dwe &
o g, & qomer ) g a@tad ¥
99T T TWIST GOTA & §IY FEAT
T, qUR G W9 S a9 |
&1 549 § TWAT R & aW A
=T fegr o) 9T A AR 9%
e oo fFar ) s A
@ § qlEaT T @t AW wEw
B o, g e § ar g § e e
W 9T § g N e & @ &)
gAY §gw g % WAL @ X
g 5w @ ¥ oa ot v oat
oy ggq g & o= fowm sy
q? & qg W FOWATE g 5 Ay
o™ @ @A AR AN ;AT qoTaT gy
@ Y\ § e vamer wfesd -
ey # qom & w W
oe FE WAT AT A F;T qome
T war ) wfET g ST Yo AT
LY ™ qare WX W ST Faey
Y W@ &1 S e ghamn
WYY, AFIX AR Jo dro WX gHr
% g fow &% @ sfew rag ?
% Irfgr 2fF o Y o A &
A qO § qE G WA § T
g1 & ok B gz T vy awa
fo off a8t st Wy &1 wreh AW
& g7 | I qUTH g | AW

wiedt &1 § @R @ 7 ag@ e
oY § W fer w9 s
B W w e & ey o)

22 DECEMBER 1955

Report of S.R.C. 375©

ar o & e W fergnm F wd
ST 9T IW G A W@ g
Tg @ @R agw A @i § AW
fr wmfg ag @@ w3 9@
wi form gk &A@ A i ar
& ITHY Wi W WA AT 97 |
Y@ ag A wEr aww & fene
g #r wir uré §, 9w fAgd wmwwr
Ay 7@ 2y afew AT @R AR
¥ fa fefaw gu o wowr @R &
Wt fou awax fear) sk dar
wgd N wgr fe TR wT TR E g
At & T

¥ @y W fF Wi amy o
qIad ®g, G A A A A™@ W} A
™ w3 fa fF & gew & amd
@A Tiga § AR wefag & @@@
qgd I & fOF aOR /Wy S0
aEW §| T & W agde
2 T whw 3o g W A I
WAty 21 ot st dEW oA
g% ax & fos feur ) # 9@
W av Ag @ W fadk
fN T ad IaF A T AT KT
argar g1 ot 7 ag fear @ fe
FAT %o IT ¥ THHT ATRCE TIEA
¥ 29T § ww § W HAT AR
i fr sfaga & ot ag foar § ag
frg wrae o< faEr 7 W A@
o freq & fag fet feare w1
garr 3@ @ & ST @ W a6w
a%ar 9t s F o foer § g
g AATE ATEE A W @yl F @
wg fear 9w ax I v fore fear
) ag T AN § At e wT
aFda 4o, 00 AV O% ETE T
W T G tso} H UG IAT
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fiee & o qx fe@r war ot
T 3w fire 1 W€ &% 7 wAw
wUfear | @7 (et § AA" qREA W
fga & agi o= feEm™ &< fmrmn
qge & foq oy wg e wEw
o & aew a8 feed & qe
et & W gw § wafear Ao
2 M Qi IEE TP T R S
w1 FE AE 8, wfFT W HIY SEN
genfeer wRW@R & WS WIEE
v fin qETS %1 %7 & w9 fTgw the
ud & faare fas § WiR qone & aree®
@ & S w1 a0 7g € 16 e
N I =T X QT ITH & B H
ugt feeslt & & 1 a® e et
§F aur @ 9 wiite faelt ogd
gfar & oF agl ar 911 Wi
EEA § N I A A(w
@ L) A T AN YR TE B
gg al % ww &) ww g A%
AW qTEE % qErS A e HAw
W TG F AE § a1 IEw A
& @ a7 vy 9g § 5 owgR ®
W= AT qigd WoE §, T qeq
Wor @ WK WEIE qEE I
Fg.«m@mvﬂ!ﬁm
w3 fow w9 fe ag fedft
& et gAT W ? fr =% mwfe
fipar +<@ @, 08 §9 WRfAEl ®
sfma & ama dw e fRar Wk
qETE ¥ AEq I [T q A AE
offn gere W oF W wEdr A
qwran war W foraey T@ gl arR
qrﬁgqﬁwﬁtm#ﬁmﬂfm
shimm 7 qEE # aww W
fagifar fam &) sw wrer wiwr
% i W waern e oage ®
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el oW ww gy 3 W ow
aAE & ™ WX TR gH awemar
fF 3 &) 3R FuTEEY 4 oF quA g
7g Fg1 fF g7 dow & arge A ;AT
wgd o g Guw F @ T @
wed & | O g F Iy Sadedy
TN g WRAAT I qTY ATEHTHY
wt § | T aEw Rk F A
HTH qaTS 6 8 vo,¥s § s
gdr-gdt famwd aw g @ A
mwa‘mfﬂm#ﬁﬁw gfear-

“The States merged in the Gov-
ernment of Punjab—Lohar, Dujan.
and Patadi are tiny States within
the Boundaries of East Punjab.
Geographically and for all adminis-
trative purposes these States formed
part of East Punjab. The Rulers
agreed to merge these States with .
East Punjab.”

AT gy 7 99 q@r f& Ay
aTH & WY A I fFe w ax e
g & wifex @@ W & W 4
wifer<. g a% qg IaT w7 Y @
foars oT avd & | WA 7y W
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[¢few s 2™ wwia]
wgTE qun i qery §q ¥a # e
o & wok g ¥ W% donw w7 fgear
™l | wx oo daer Sfd fie
o9 @ AE ® oEa ar faex
‘g & at faeflm w3 & ?

woe gew fag: T ag A
- q¢ wrfaw g 4

dfem-scaw wrix : 3% §,
~Ale wa fear g, dRw @ T
& ot wg A I At s wrfaw
g1 dw o & R og w2 frew
e A & quT® ® WL W]
6T faer fggR &1 wa awE @
LBl HE 3o AY qER ®ATET W
AT A& a1, W I T AR
:.gv,oaéiqzﬁ W 3o AW
g8 g fee® w91, SEEr
gudw W A R @ am
IgR 77 foeh § fF wiifas sur
qT TEET TOYEM & 69 wIwE §
W AT AT R S F
¢ dfew & ST aaares fr oy AW
a<s goma § faw gwr & WR faw
TF aF A g% T § fAey
& SRR g e & fr agt s
TP ¢ afer ¥ qaee 5 &
¥§ HUF ®EET A F Faw fawar
mr oM fF oa ve # dxE maT
TF 9™ a% §8 WTg & I war AR
Sz qoma & wifger ww fagrmr o
HTH a80 T I o, Yo Hi1A ®
wEd 9y § W) foer fgam w
Pt agdier ot agi & W, 3o
Mo waar oy g fgarx w1 AN
R § g ® gu om § Q@
e ® wER g g M T wd
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By femrewr g ™ wv fear
wrr § ) fear 7 Rt & wrarl
§ R A @ g afew Trey
w7 AR, WYL F &3 gu & S
v AR 6 qEre gt &) qEe W
FE CRIAH ST ¥ ¢ W1 A
# fgax & faogw awds &)1 g
W Taed gy 5w wrew aw
R I N T &) e
w€ e wiew oW A qaemar fw
W g wF Afer ¥ agt awdw
& foad fs ¥ % R wTEE
AT ¢ ¥R IPR UF T § T
duer fear fF W 99 & @e 4R
AT 9TEd & WX wW Agi & SrT AR
¥ WG 4 A ICERT IW FEAT
1ed £ 18 TF arfaw AR F E
T g & A gw 3@ fw w4 oy
I @RI & WS WIUH IAA IR
A X 3 @A F gF A T owA
ax { g gwar e few @& a7
fefama w9 39 v gadaly o6 ?
T FAX T WR wA9g 8 @ AR
qg W€ TG awa afeq & faw R
qga % § WX g f ATH & S fw
R @R & & |

st Gte Qo WKW (IR
A —fae—emgfaa onfeai) @ @
g v AT awigswm
T TTY AW A T qE §
W NE TH A § WE AR
e, v g o A g fgm
dAfea st ®1 O fax fearmar
e qed & @l gdAr se
f& fom v AT @I & 9w
g w1 o &G @ qgrE A
duEE & HigT Q@ Ty gE
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R qw it Tue § g §
w i

dfew sTwT T Wntw ;AT A
<17 § WX 99t ) oy fe &
A EXW & GuA) AT FY qW )
T ar@ N T @ gew N fawwa 7
S HTT g § ag ag ¢ e fgwrw
SR F) qrEw FFToTAr § W o

& fore § fir ag doma & aTq afiver W

ferar o | |Afew g N § o w9 welt
aTga &1 forw & S w1 € v ag
AT §, IT AR F A A F B §
[T A TFAE GAT | FAR HALGA,
éwfwﬁmm#mwﬂrwr{
A I¥ F I F@AnrT v fewraw
wRW Y 9w ag & fag g ag ¥ <@
T AFER, IR TG AT TE FT LA
fearqr 1§ fawaa RO & I A 77
WS AT AT § R W gH qIEIC
qEA & fat w1 A% AW, I & faw
&Y qfrer &, forg a8 A€ #7 I f%
fear§ 9w 1 & T wEAT E, AE A O
YT 1€ FA &, WL W I F 3IF §
it A & qge A § i o g Y fra
gC & % fewrawr Ry awr A fagd
gud, o7 A & & ) o T g
T A T R E, AT EH AL TTAT
ALY ST w6 o gw A1 frer v g Al
N Hw wT & ? 7 qgAT Avgn g
g %EAT g % 1% § fin fgwmaw wdw
o Rz ¢ fom &1 fae &7 gaomw ag)
feeqr o wwar, a8 TF IRfETE WX
feeafore firg € 1 & quaT wigAT
WIS STSHITErT &7 Yoy ®Y7 sar § 7
w1 a3 AME TEAAe T e §
Qe ¥T AT ¥YT wXaT § | W
qo fro TaAH= HT A ¥ T EAH
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T X A T § | W R gy
6 @ wTw § 6 ag W e oW
xRy Tl WX gwar § 7 ag feegw
T AT & | A S AT 6T W T
T AT AT §, T T FIT X
T § &7 S ¥ RIRT § | XE A
7 ot agi & A g, qarw. ..,

Mr., Chairman: The hon. Member
must conclude now.

Pandit Thakur Das Bhargava: I
have not yet come to Punjab, Sir.

Mr. Chairman: How much more
time will the hon. Member require?

Pandit Thakur Das Bhargava: 1
want at least one hour. All these
gentlemen have been getting 45
minutes and more. I have not come
to Punjab at all. All right, I will not
speak of Himachal Pradesh, but let
me say something of Punjab.

Mr, Chairman: I hope he will finish
within 15 minutes?

Pandit Thakur Das Bhargava: In
15 minutes I can't. If the Chair
orders I will sit down. I have to
speak on the points raised by other
hon. Members with regard to Punjab.

Mr. Chairman: All right. He may
g0 on without giving in for inter-
ruptions.

dfew s Trw Wiy © § T
&1 GRATE |

q% WAty seer cfgwred Y
greT € T8 |

dfex sTwe arw Arte I F FR
& Hafaw gw & fgwras &) gt afe
g 2 AT NG T G, 7 F o
g | fewrae & v wmww & % A
afa § 97 ®1 f=awe gfiar qure F §
% qeg wigeT § i g 7 fawmage B
qrell & wa Fearr, e fivet ferd 7 et
fod fs AT dR AT AT | W farerag
& & forey figame F awrd o g § 1 oY
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[dfea srgx ze wwia)

AT H A ¥ wifaq fear @ e
g 9X Y FT 9w ofar @ 9"
e § & & @A el |

&t Nt T (HE Agg—daa—
wEfa arfaat ) : Fwi Fy fr e
|/, TR AT H9w we qf@r wiT forar §
A FAT AT FH FY qOfFETA F13 &7

dfexr ST are W ;A wEE &
A ag g . . .

Mr. Chairman: Frequent inter-

ruptions are not at all helpful for a
debate. I would request the hon.

Members to be patient and let the hon.
Member speak in his own way.

Msrlgtmmﬁt:mgoo
q & AT G & TR (GHTIA & W2
oW 5 @ § A1 fgwraw &
A I 79 g § fae &, fgwrawr
&7 gUIR g & frasrs AT qe & am
g St AT A S ¥ g AT A
faq T A TA ST AT E | W AR
AN g TR @A d TOF §
I AT Fwen F O § 1A e W
Al g fida R HT ® A
AffT § 97 § 7 AT STERw ) qy
T geweew wimaw g /few §
™ | W 7 ST =gan o

HqE F WY FT LT § GO WY
qTH WIAT § | & L&Y F g qora
# W g df & 9@ i &
A T@AT WEAT § | W F =g g
fir oY Y NT a F X FAT ATEAT §
I ® qraq gffage &3 1 qow §
3% AT 7 qoma § A fF g F@R
wgw & wF W€ § T G ey
35 W fow wré & N f g e
& WX Yo ®w wlY AT ®
w s fged efifie weuTd €,
# T @Y ) Wife I

iz
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qrar wfaa T §, dAfew fom & agi o
¥ @A AT | G L8¥e ¥ 9 W
T IO G & fewr & i 9w
B &t TEEE 4 | 39 IR AR G
W aTE IR 42 gU 4 fif EewE g )
FEAT & F W AT farawt ooy aF |
ITH AR . R THH § gHIR AV T
W fore W€ Y fF oo fediom & 91
39 § I TG F9aT ag gW &1 fqAar qv
T XA T WA G ag W gH WY
T 7€ T 9 | dfT 7@ IW SwWE
# faFmm ag), g quE W 6K
femr € S awa g BT T WX
FFT 4 | 48 @ "I @ A AGY HT
qFq 4 | AfFT N gATa feT a1 1@
I N faetar a1 1| § I9 N FfewA
H @ AEAT § | W TeE AW
FFHTH ®T fegmm g M qgrear
RaAE & 19 W I/ I FTEE
W T Y FHF a1 A T F FRA
WM & e W w2
WOTRRT 58X Q1 | wErer fedtoT wY
faeT ¢ woTgar ¥ & qgH T AR
fer o= farg Wil 7 o fear e o
™ §AT® FI g TG FAT AMg@ Wi
dorm 7 fgg Afenw &1 d9w @w &
AT W R FT qwAIE T | g
TE Y ITH TELEE A I8 TATH $1 ATy
&) fapar mar | g S ) S S
NN TR AT AN qH
W Y TFR TG e afeq 99 T
THARTAL FT ST 9T A 9 & HA
¥ frpeT 9TEa 9 | T9 H AT & LAV
® ORI ATAHATEUT SN & Ak ¥ fged
W) & W79 FY AT ARATE | G L&V
¥ U T WS AV W, I ® WL
T AT T ST T T TR T )
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o gl wfvegee e @
ATETRE w9 Wi oY, & o 39 w57
TF AT | I T AT QT GATH
AT {6 g &9 ST AT w1 dEe
%3 | 9t a% fordme &1 g
FAR faw wed) 7 ag e fran fr wg
feorem qaaAmET §) A g sy o
A ot o g o o ) g
HEEAH A B FE foEaA @
e, 719 =7 wTeET™ 7 ¥ Fq fran f
& # foagy a8 @ifed | gw A s®
W Fgoar fv ws & ww AR
fa wrat A foraw 7 Ofw, afea
fag e Tae weewtfa & fF wo s Ay
wE @ Q9 g AT FI AT FCE G
g gwn | forae Forrea o %Y faemar
IT Y& §F Afoed=ad 7 AG WM,
$YAFY SATET g AW WA | H GEA
AT WY &A1 g § &g I 6 9T F gEF
T 4 | forg aF At w9 9
@ ot 39 7% gui fow qmga™, g
A7é it FA T Fog Arew SR gER Agaw
Tt 9% AT AF AR A Q@
T gw ga § N N gER 92w §
qENT FE@ W | 99 T ©BTF &
I AT wew g€ o fae A sferdy
ama @ 5 faai & s Y = fosee
FATE § I B 4y g i o A
femg fesiee e %Y g 9d § 1 7
I A feuree Oy | o oF fowew Y
AT | AT T FEATEI AT AT F&IR
qiw % 37 %Y ag wiferdy fewre W w93
s s wiw ag femree w4 wiE 3'1,
@ T I O WeqEe @ d q
I AT G T R TF TR
<& | I g A GO e wsmw
g arag & fe fggwi A o feser wmrdo
§, e fere, sgaemm, WX frteaamt
# foies v g T § ) WA
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T ST 2q9 FTWH 9 a8 A |
¥ wdR gt oY fir fergel & e fedes
TR § AT g R A § | g
W VIR WA AT I AR 7 677
fo wror snferdy were @ &) wan, ww R

. HR fae &1 o wrer AE A @

afed @ faar qx & & 3 yor gawe-
¥z 99 & T | @ § q1 g Ay
FaiX fag st Wi 310 MY == wrty.
TEH ATEH § THA 9T | IHR IR
g A W ar Faix fag qrew A
qer fa aqem g a1 ok fewry
g 7wl waik fag 7w fF oo
Frd fearea @er & I, gTQ @@
W WA T OTHT, ¥ ¥ AR ATERL
ara fag . ..

st wfwe fog (sqRaar-wfeer—
Ferg—umgfaa anfaat): a9 97 9%
g fe oy fag 9w o= Syges
FTeEg N foisree 7 5@ 4
Mr. Chairman: Unless the hon.
Member gives way there cannot be
any interruption like that.

dfex sTHT | Wiy : # aTROTE
&% afeeTs $g AE FE, Y §H_ A
FEIT | WY AT T 6 I T
ATee AT fag aEa R 7 9 I gy
feqr nar ST W AR & afQ@
@ T W) w T e o i
fafreeT o & qra 9fed | 1@ o
M 9% § 99 IJTAE F T AR LA
o arafa g1 ®Mo MY W 7 AR
ar<r fag ¥ o i aaengd @ i o
wr g & 7 AT ot A woman fe
R A g A, dwd
g A g 1 feet ®) g0 afador freey
wifgd WX gATdr #E fewiw amft afy
o 7Y 4 7 wgr fir fawi W afedrw
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[dfexr zrg< wrer wmta)

N gl Favsm@Ew
WTT AT AAAT F A | AN
gfrw fag amgw #Y fagaa § afadw
T AT AT T MR AR} At Wy
wiam s @ W AT ot @
et &< forar fF wa qw fewie wwr
D i e A we
wrg forelt forer 1 Y€ wrET A g )
¥ fx aenar srean g 6 fgrg o< ey
WO FET TG & a8 A &Y QN §
Frelt WY gEET AT § o By sy wer
aff s awa | Star i e T fag @
T & 98 A1 UH 9T 7 Y e § )
T B AEAHAT TG fHAT o7 qwaT € )
B T WY GO & W w3 faqr oy ay
fareft ®y ofY w1 wraET AE

# 7% wrY AT rea § W) A
STgaT § fF w@ ® qAe % fog ag waw
Qe sTasad | Ta@ATH GHT
&Y T &Y AT T gy T W AT
® e 1A § ag A s fag i
T HTEE % TEW TH Qreffene
drmmgw e M frare & g%
B[ ET HET TAT EEHT GfEq AgE Y A
Y gifew g € | wR{ET ag 91 fE ey
W fgy effrr gfa R 4 IT R
TwE] WY JorY g @A Wi Ay AT
Yorraft efififer ofcar & 1 9 9% awe
o fg=t et 3t | ag wrjET g%wT
g A faw gt & "ot qATRA O
AR FE § A2% a4 § o fear 1 xw
TR B AR F A ® TR FER Wi
® xorar g8 W qEraT I R e an
& oY g & ® g wgr 1 & 3 w5y
g ¥ o § | W g i ®
W E WY Al A A J o faed
Hrger ¥ fadw § gy ¥ qfy
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AgE M Gar & ot A v F wgr e
WY AT EETH B FIT e wY dqwg
¥ AT WTER & | IO e ar
FETgET A TH LY A w ¥ qreed
et A F q@ar § av Sw I o
g3 # forrdard A @ qgaw fgmre
% T A o< i g ? T e
% fog i Ao F@ § | 7 g A wT
fs v 7 ot qudeh gnfy ag fagdr
foret oy 1w fazdt # w1 qeamg T
¥ € | g BEET AT FIOEAT A IT
wTE fear AT | Tw 9T gER faw ArE
T[T QW T | TEA gW aga 3@ g
afe 6T daer o g7 7 a8 fear
w®ifs g7 WA faw wmgdl & @
TEAT 914 &, 9 Hu 997 fq@) & g
TG AT §, T ¥ ST AT AR FT
faar | g7 7 @F TT WA TN A
SOt TaTA) E HT &Y | GET FIAT gHA
Ay aa frar fs g oF a9 @@ T
% gra qArg fgegw vk fae @ frer
F qifen & fadl § g7 agrr AR W
& A Y e e wifgg 1 gw A
W AT A} fraT | a8 FrgeT |12 g
9 A & T | we fET g Wy
%t fawraa § v ag wriar wafeT o
wWigg fma g T ™a g &
% TG g THaT | & QY T & B THar
g 5 gt ofar & =gl 7 gare aes
®Y 9T ot qgré o vk § | qR
|RET %7 ot §, WX |19 Y T@r aFan
g 5 waal ® IR § 97 e daw §F
I W7 et QA @ gum W o
&I §ETH & THTE ST § O O AT
& w % fgew & ag A A gk
T § o ft I ff WK Few W
aJHTI 9 #X oy w6 4 1 @H 0k
fewper ® arer 7Y 4 '
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XE ® AT gw { § Ny daw
I W § | X9 §HE § g oy
wTEat A g farRrd aedh e o a3
# orgt qX orraY FrelY ol o, IR
qq qare gy foerfy v w3 @0
£9 9T foal ®1 aga <o gwr W% 3w
g1 | g famr wTegY 7 xaw AT g
frar fr Tl wgr Wl & FTTER
IT W TAT TASTAT € T frar WX
T A7 7o firar fF ag oot wOe
fafyr foramd | forgi foet Firard S
¥ agal w1 @ i & QA7 A T
fea W\ g a<g W 97 q< afewai ¥
7g faeaa ¥ ot § | W9 qong
waF # Wfer wy & ar wraw
9T qT g 5 Agr OF wPF dE
gz g AT wr faeraa v g ) AW
39 7 & ¢ afer uw famr dra a4
WH T A g F T OF FT N
feare & wfeer qgr a1 Wit 9w F foar
a1 fir w ey 7 wier 357 FT F@T; TR
q et &, ©F T gET A/, gE<A
qOTE HT, 9 AT AT, gER 7 foweter
w1 &, IW T LHT H g9 oy |
w@ e faw ag a1 s Savew gur @
fow g w1 Aol W ETE E e
W =T fvw aX® & 98 gf W9 q@
W Tq | g g fag w1 deee
R a1 § W TEH SR g% awer fer
éﬁ;wméﬁwnw#’rwm
® T W W F T § e
T ATHAT WIRT 9T | g GO gF W
Fiwr &7 Y wE forw Y 9 1 9y oy
[¥ A wiv frg WAt & W@ ® faars
T A I g ) o ¥ w3 ST
wieganT g feww 7 femt W% e o
Ay Y § @ T g7 T W) G
e A ffaga o & fer g1 &
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i fod fawl ®1 ar gomdt ar wreAY
fefrar & fyqgel ! AW i@
A e firg g e st
e TR Y e Qe @
fardar & 1 qad dgar TR 7 AR
&N dur wieme fem § @@
s Ry e 41
forer g & &ger e 7 e wieraTT
firar & 9@ ¥ ot W€ W gTHTT FoTA F
3% ag X 17 G wT AW | F oW
¥ QgAY =gaT § 6 o s W AT
a1 3w fafe # executive coun--
cillor g wgww@m @@ @
W oqpwR oW, O ged
TR 7 Ywgee arfeet w e fE
ferch st ferer € &g e & fafreet

& & frg i a7 wwd | @ qrfedt
e | o § fgg fy s e
a7 ww § fow ad | i€ fow s
fafireet 7 T T § 1 WU AR AW
Y & i #0 avg & g e A el
T ¢ @ o qow wgw W 0
firfiree Ty T | 4% wEw ¥ qET
e g i i fiel ferer iy s Fforee
g} amar T § | = 9w 6 ehfar
@i aaTar war § fiF g7 #1371 fawre
g TR A g WAy
ww & fi fireit Y oY et Wit figrget
wfaEE | i@
AT B AT Y awar § 6 I8
aTv e g e § 1 o frfireed
T QA AT § #feay gfa
Frac grgww fafrgl & wT oo wT
e & o & folf F ogd
IR AR T IR IT R g {
d & W fafreeT argar 7 37 A qw
v F ot R g 1ag { O § g
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[dfea srg= am wreta)
% ARGTT | T Gora Fr qfeqs A
QAT AT & | T [ A @i
X gt 7 fawara 3 1

g gen fag : ze faow &)
faerer &

qfex SrH T T Wiy ¢ g R
® fred #l aaF@E N F R @
GOTET /TS HY G &Y AT AT Ay § I
T G AR IAEET 9O qT TG
T F ol g A R g oW R
STAAT § WS K€ qg AEY wE  awar
fr dome & gmwa § 2 favawhw o
g aidt W gh g fH g 20,000
foer wigd) ® @m0 wifqeEe ggEa @
‘§7 T faar a1 | fag f @i
9§ q7 AT F TR A FI FHaAT 4T
& 1§ faviarT gawa oA gaw 2 awdt
) WA WagagagH| WS AR
wa & 7 g1 fv qe g fag &1 o
frgare & fomr mr § @Y R gm WY
¥fagr 7 W fe O 7w o #Y 99 ag
FHET HTH ¢ et $3 foar m—
¥ & T e Wi B TE IR ®

sanctus sanctoram # fag & fa7 |

feeet & fail § w9 oo A gfew
‘erfare FdY € W R e & firefirr
W qOTH! AR | qg 9 A gEEaw
Froraae et & & gu g
oY qurw & fafregi & agh W w7
g § WX GO /A7 W% A E |
§ QA qudm gfear § gW ST a%
FATEL % O AR | AT A ®
fereew Wi wram §f /13 W 7 @Ta
W forerax § | g fafre e it
e g et § A ot e
T F FITF wg fear o § e e
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g T ww A Ay At T T
doTa & AT &, firg W e AW A,
Tg WEgY 1A ¢ 6 g F 9 frea
FEAT AL € 1 WS 3T AT ATH AEY 2waAT
AGT I AIAAA AIZIFHY T A7 G & )
&9 ST | weeifee §, faglt o faar
1 T A A g & @A
T deifeT § | A o afed g,
WY ETE A | F QAT Awar g
T g § fhw W AW g | dvaw
QT T HEgfes § 6K gl W
T AL (A THT & | Y ITH A A
tfo@ea grafeea ( irremovable
executive) & | 91¥ fa7 gu domra
N fafaedt @ wifesft ¥ d1 o
qATT § Al faeet O 4, ITHY
T HHFT KT AT A% gy mn ) 7
qz ghwa w1 &1 & | F e #Y wqv
%g W fegdl w1 71 % | Svr wqw
e § IR 9T §IH A G TIHTT
#t aifstt  undemocratic &,
TN § T grerar F e gy et &
wfawars g sfard § w arow ¢
fir ferer @ %Y fewre a7 Y i< sTaw
AT T QN

W F 7 UF gEL AA T A9 A
I AT TR § W T wI
 fr Tg grow guwT a3 e & genfgwr
ST WK At § T A @ E IR
TR o TG ARG | A
fefa & &1 i & wwa figg WK foer
21 e § 37 9 et oy ey
g& & T T A WY GATAT ATEA F -
dome & e frfreed @ § e A g
e fefaws & § 199w #fawe &
wis fafteed § 97 & & & SR
fedftorT & § Wik o] g s &1
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T W AT Gorrer wiEe & DY
& QA rewT feforor & 1 grg 81 %
o q@ areux fefaae & & ofers
wfew wfaga & di drax g, St A
fefes & 1 enfedte afaw sh &
A7 FwwT & A e Fefaram & 8
q9Te ¥ wifed e @ & fad
N7 T WTS ¥ WISt A A H § |
g < dfedfen wifewr & ¢ afic
AT ¥ A fad Q g W
¥ TMAF T awEE
I 7 A fad e i fag Wk
#, § ¥az, ghamr wwa & & and
t UL C UL
st 2eww (wwrrr-fawar) cod
QHTET & AT T E |
difew 5T T TR Wity : W9 SETET
g AfFra s wmw ¥ 0
g sra & ff ey @ Ed &
"€ faa AT & w2 F v A Qg
AT & § WX w7 g I &
AAHe AifAeE A Arad § Q@
arewx & g AR gfam s W
g 7 £ 1 wrdo #o wwe WK
arfo To THo ¥ ¥ WIEHT § WR &
& gw oW ¥ § 1 A%, fed
Ay, v P Wk wfaee I
T Y & W W & g ITENT H §
£ urE §f feardn R0 g WR A
BT F qw ATENT & § | awr 9 fed
HamT 13 § Wi §q ¥ §a AN
fefoom & § | gufcese wiw gfew
Re § AR ¢ & gw wrew fefaoam &
§ | wifer wiffed 3ve § WRIT H
X fas Yo gfamar w=r & § 1

§ 77 arQ wgfeem wod @A
qq A AT AEAT § Wi AT 9w

asq et § 4 fed ot 47 gefafag- )

524 L.S.D.
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T ¥ @G E | ww # wRfaw Wi
enea At e wawn g

AR G F ¥yoo WEWQ WK
fafew wpe & ol 97 § & fad {¥oe
mmﬁ'é Iaf!{ﬂ’xoot
WX g = # fad Qe § W
¥3 Fafoe # fad te gfamr =y
¥ ¢ e & A § R grew
¢ 1ok fod W fawr figer 37 AW
& | vl awy & sy fedw | A oy
_qMRAT |

W Iq SHE T g gfag )
wiiw g AT F OF JA< g WK @
ATANT FT § | Qo wrfo o o ¥
1% ¥fiiee W fad ¥ gfamr = &
¢ ww oriwgfer w3 § 3 A
fOuRSTRIfS y PR A H § )
T W e 03, Prifaae S
R e e wT 3 aw
WO T & wTEH W PF § | ATHT T
qR ¥ I & AW OFY A g
*Y dra g oY grvife orere< fefaroer
¥ ¥ drw oW et Y, U A
gy oY qeEt g E & fad Yo dw
ot gER Ffam q ¢ |

aae g fog o fawmy
A % § &% gun gfafes §

dfex ST T Wty : FAE AR
§ s ¥y ag fereraer fove & faremss § 2
¥ ag fawma 7 oY vk faei &
ferrs: &, forer & arar v g W A
e Ik a¥ Ak & faers ...

Wt it fag (qgow): oY A
g
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dfer sTwr Tw wniw : AfE
wEfirerdt ¥ & o dar o dar g
g, foreay'a & &y e ov T AW
AN & | A @ WA F IAWT TR
g T 3 | F o § R 3 ww Al
7Y Tl qore gwAa & facd & faef
g€ &\ o e g & i fema W
ok N = afm § o &
A F e ey g€ 1 F domw [
T T e § | g A g & o
F& & B ATl Y AT F RN
T HFEAF A a0g F 1H forew Y aF
= g fom o fr foer wemw ot
Tog & qordr gar @i w@ & | ghar
¥ o awwd § fF g gone § T
i faerm, ¥ @ e A Il
1 # gt @@ W femiz & W@
arie ®Y s g ) ag I R
ffafews wmema 7 qrEfasT & gom
A WTH T HT HE ALY | gorrey g]
&Y 7T qZ WISET FXHT WY e qnferedy
&7 From § o) dew ORI ¥ @R
¥ g fireft o foml Wiz fegel oY
FETT F QAR I AFT YA T E
a¥, ‘P wafy d6ER

IR ATAT, H WA A S FEAT
wigen g 5 & qomdt g9 ® feww o
& faQelt §, @ awg ¥ 7 fv ag
o fam wrggl * femiw @, afew
wima fs & o g fr 7 fowie
@ ad fgeed & Raww, wgran
T & Igel WK AT wErsqEA
& faame & | W ¥R I wwT R
WA F F owEE § Tar agt o< R
g wisdY wid X FgA o 5 agr
9T q9ET T W] FW AN 6T gAfear
faw 7 ate & § fis sat wroh a8 g
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M AR FoT ag AT M | AT ITY
w1 fF g oo Y, TR R & g
T 7Y &Y wFar & | ST 37 Ay A}
U foar 5w e =, Tar g )
@ faer w1 9frF S 1™ TReT T
T3 9 s drw e, (MULLA)
Tew & g fs fow oot fag goer
O | ¥ fowr ¥ grera agr T EY
a7 | g fam Y fawraa ag 3—T
TR g fag 7 o+ faraa & e v
T I W TG w1, sgronar ¢ R
& T & a7 faa g AR gwW
fegeam & awreT 7 & 1| S farwr-
T qAT & 1 S AT qET S § WR
TR AT AT A A Ay
feamT § ag ara wE = awdy fe g
fom wif, fomh e fepel & Wewx
4, fgge™ & |g TErd $G L TR
agt @ ag e @ § i afast &
qEY T FIET fa@ q=@r 97 | * ¢y
T FT & HY TG FT qw § | dfw
AT g § 6w oF W a—faedy
qErATE —g ara vy & W W
qv @

qae gw fag :  sifesr W
RedAsgrmn g

dfen T W Wiy © WX wgT
3, A aToR FET FET IET W g W
wg fear fF qomdr fgg Wt wF WY
A

/T gww Fog: W qg T av
a9 § f ST 9T JAOT w AR F
e frar )

dfexr swT T Wty ;WA
Y faraa Y & 1 woR ey fear
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iy wr€ oY darw § , AT THR .
W ¥ fser faaqr aidr—

wore gew fog oA} et T
-

ofen SreT T Wi : fe o
T H w7 AR R A v A AT ¥
ww

qae gw fog : WA g2 w1
} fv gfrm a®r qomer ¥ amgR aTAT
R

dfew s ¢ T Wil #7 78 o
w1 6 @ wedu W awg ¥ o1 wedy
&1 & @ ag wwwar g e wmoe W
I, AT A fawiw wwa § W ST
ag 7 e a1 e &) A g &g {W
W wqAT S awwe g R ag aa gEe
T g e g dw A wAT A @
LR U LU G
T §, O ag qaw TAAHE WY AGR-
TR AE ) Tg grw e faei w1 80
qEmEt 7w WX fard &
& s=ix § fr sraamlt & S -
o H—araT W ¥ W qrE
qfesdt & g AT 0 @
axr Al & eI § 1 aw fr
®TT Prar §, @ F AT HTT W oA
g g ST TIE WM A & 1| R
W I R TF § | g a0 gl
X MR wTw § 1§ o g fe ok
AW S & g 4 AR -
& W wwar § WR g w1 g%
% WTTHY TR A T FE ¥ AT FI
v wifaw & | R gW AW F dre argd
¢ o g WY R g W fege
A Y WX gy qeR aTwi e, O
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qfew Y § fis g v et o gAY
WA At F ATE ¥ wd Pew A |
ToeTT 3 gF W ark dr fore
X ofr A a1 1 AR 7% WA Tk
ot w1 oy sy & waEr e
aTgw, 7 wifew & Yy aw, 0w
Tl wTgw @R e fag ¥ -
A< fag e ame W gER S TG
Wt %1 g Sw & AR G
Yoga fgaree fem 3 o famfear o
ﬁ-ﬁﬁ;@mo!ﬂ't’#ﬁtlﬁ
dt ag A wgrar fiv gET T A
AT w1 AT AR WR A@ T W
At e ot wifgd | W e &
o GO & sfafafy &3 § afier
Fw e T F qET A | W
e § e gTT o o & @
forre faret ot g@ #T & 1 ¥fe gt
fawr wré A@ AR fs wmra ¥ AW
® ¥ faemd ond | @ X § v @O
quidT W & AW |

woare gew fag : wIv w1 &Y 9
wAT ¥ w Afwg |

«“Wmmmm
g, o quT & g

% faw wi€ & fowma # o fe
FRm AT i s ) A A w
wign § f fow wwomg G O |
R R Ay A
mgﬁﬁmfwﬂﬁ?:fﬁ‘w‘”
feg = v

wifee & & g Wi wen e W
qeraT figamr ¥ w1 e sy v § ) A
o wcw o ag S o fow o e
faw 3 firar, 37 ¥ fggma foar 7
YU YT & A W a2 fer o
g s 4 o wnd L fad
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[dfeer s x TV wria)
fod AT whow & R e
w1 s e Y A€ 3T, A ITHY
RIFE fd o | i T qfadT w7
fie & gfafaor § v g, A we w0
N g e g s | R WA
fom Wt TR ¥ A wiuw
*feT & waelr fosrga @Y swan)

¥ ag W w3 wo =g g f dfea
# A wroweer PFE TR W AT W

W & A agw A ) WA
ol &1 yRAfaw faeew S g %
N aefw w1 faew AR qEw
% gk W T fr o | W @Y 9
& @0 w 1d W M @ W
v § | WAL FaT TR N TE
qweT § atw faar aig, arfs @ W
AT DT

shri Bansilal (Jaipur): I want to
make one request to the hon.
Chairman. I want to know who are
going to be the speakers today,
because we see that Members are
called according to a certain plan. It
will be very convenient to us if we
know who are going to be the
speakers today. I think the usual

procedure of catching the eye of the
Chairman is not being followed.

Mr. Chairman: The usual procedure
is being followed. Mr. Giri.

Shri V. V. Girl (Pathapatnam): I
am very grateful for the opportunity
that has been afforded to me to make
my observations on this report. In
the first instance, it is my duty to
congratulate the three distinguished
Indian citizens who were members of
that Commission. I do not wish to
say that they are infallible. We have
a right to state on the floor of the
House in a constructive manner where
it may be wrong, where rectifications
have to be made.

1 was amused and I enjoyed the
passage at arms between two able
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reliable, intelligent, instructive
Chairmen who are sitting today om
the floor of the House and I am
absolutely certain that if I were one
of the Members who were having
that passage at arms and any of them
had sat in that Chair, they would
have made me sit down.

I agree with those who feel that
heat should not be introduced into
this debate, because heat produces
heat and no light.

Shri Lokenath Mishra (Puri): This
is winter.

Shri V. V. Giri: I am happy that
today India is lucky in having a Home
Minister with a head above his
shoulders, whose judgment is gene-
rally sound, whose conclusions are not
generally wrong. That has been my
experience during the last 20 years of
my friendship, and acquaintance with
that great individual. I do therefore
feel that while we have a right to
differ with many of the observations
contained in the report, we have also
a right to place before the Govern-
ment and before this House what we
feel should be the rectifications, so
that there may be a satisfactory con-
clusion.

In all humility, I claim that I am
eminently entitled to speak on this
report. Because, born in Berhampore
and bred up in Berhampore, I lost it
to Orissa in 1936. My wife hails
from Bellary. The Misra Committee
gave it to Mysore. I am, however,
glad that the present Commission has
discovered the mistake and has recom-
mended giving it back to the Andhra
State. I am equally glad, subject to
correction, and I congratulate the
Andhra State Government, if it has
done so, that they have tried to
understand the whole problem and
put forward a via media proposal
That shows their greatness and thefr
way of thinking. I do feel, therefore,
that if we carefully go into these
matters, things will be set right. I
am therefore proud to be an Anduars.
equally proud to be an Oriya and
proud to be a Kanarese. You know
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1 have settled myself in Madras for
the last quarter of a century and it
has gone to the Tamils. Therefore, I
am proud to be a Tamilian as well. I
must make it clear that I shall be
most proud if every one of us can
think that we are Indians first, Indians
last and Indians always.

In the year of grace 1939, when the
Ministers of various provincial Gov-
ernments at that time were asked to
resign as a protest against the action
of the British Government in not con-
ceding swaraj and self-determination,
when the Congress had to go into
wilderness, at the instance, I think,
of Mr, H. G. Wells, some people in
each country were wesked to state
their views on a world State. I have
stated at that time that, not only will
India gain coaspiete 1naependence
after the war, but a world State in
two decades thereafter will be within
the realm of practical politics.
Nationalism is fast dying out and it is
in its last stages. Internationalism is
taking place. With this idea before
us, to think in a small manner would
not befit us. If only the hig nations
of the world can forget the colonial
spirit and can forget the subjection
of colonies under their heel, if only
the south-east Asian nations which
have acquired independence today can
stand together by the subject nations
of Asia and Africa, if only we are in
a position to tackle in a proper
manner the United Nations Organisa-
tion, not only will a world State be
possible in the course of two decades,
assuring every one to claim every
inch of the world as his or hers, and
resulting in a socialist democracy
wherein the fundamental rights
described in our Constitution and
other Constitutions can be guaranteed
to the fullest extent, but also the
great teachings of the Father of the
Nation, non-violence and truth, will
replace the destructive bloody.
weapons and the atom bomb. These
are the things that we should
remember and, keeping them as ideals,
we should go on doing our work.

The present desire on the part of
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many people in this country for divi-
gion and disintegration is due to cer-
tain facts, is due to the acts of com-
mission and omission on the part of
majorities in many areas over minori-
ties and the designing minorities over
innocent and ignorant majorities. This
is the cause that has led many people
in many parts of the country to
believe that if only they could get a
State of their own on a cultural or
linguistic basis, they will be able to
improve their stature and status.
That is the thing that has led the
people to feel in that way. But, I am
confident that, if only certain
anomalies are gone into, certain mis-
takes rectified and certain actions
taken to see that safeguards are given
for a temporary purpose in a tem-
porary way to those who are in the
borders,—I am absolutely certain—
India will have a perfect unitary
State, but, I may say in all humility
and humbleness that two years ago,
speaking at Hyderabad before the
Rotary Club, later on the eve of the
formation of the Andhra State and
four weeks ago in Banaras, addressing
the students of that University, I said
that the only hope of this country lies
when the thirst for divisions ig over,
when certain safeguards are granted
so that people may not think that this
is this territory and that, that five
States in India, northern, southern,
eastern, western and central should
not only be possible but should be
practicable and that this should be
done in the course of the next 20
years. This idea of division, no
doubt, has come on account of the
causes that I have mentioned. Let me
assure you, this is only a temporary
phase. In the days when we are
thinking of a world State, in the days
when we are thinking of each coun-
try as a unit, it is certain that when
these little bickerings, these little
difficulties that are occurring owing to
our past acts of commission and omis-
sion are over, India will be a perfect
unitary State and an honoured
member of the world State. I have
got a good deal to say, and I can
explain in detail my ideas as to how

]
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a unitary State of India is possible,
how five States can be there in India
and so on and so forth. But time
forbids me to do so.

Now, I would like to make two
constructive suggestions. They have
already been made. But there is
nothing wrong in reiterating them.
The time has come when we have to
remove the discontent, disgust and
frustration that occur in different
areas where these boundary disputes
have occurred. We should try and
tackle them, so that we can reach our
jdeal of one unitary State and one
world-State. I do feel that bickerings,
fighting and harsh words would not
break bones. These things would not
settle matters. If there are areas
where disputes occur in spite of the
statutory commission, then we have to
solve them and resolve them at the
earliest opportunity. Firstly, we can
solve them by the good offices of a
great personage like the Home Minis-
ter, by going to those areas, talking
to both in a friendly manner, know-
ing their difficulties, and trying to see
if the matter can be solved. If that
fails, the Pradesh and other com-
mittees can sit together, and try to
solve the matters. If that is not
possible, let the Governments of the
States come together and discuss the
matters. If that is not possible, as
my hon. friend Shri B. G. Mehta has
suggested, let a boundary commission,
impartial boundary commission, go
into these matters and settle them
once and for all, and we must abide
by their verdict. If everything else
fails, that is the only way of solving
the problem. So, these are the ways
in which we can resolve the various
difficulties and differences.

So far as the border areas are con-
cerned, there will always be discontent
there. However perfectly anybody
can help it, however perfectly we may
go into this question and solve it, there
wi'l always be a minority staying in
the border. They sometimes have a
feeling of frustration that because
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they have come away from their
parent province to that province and
become a minority, their interests
have suffered politically, profession-
ally, culturally, racially, educationally
and so forth. We must see that those
difficulties are not there. Those
border people must be guaranteed that
so long as they are Indian citizens, in
whichever border they may be, they
shall never suffer because of their
being placed from one border into
the other border.

My humble submission is that this
problem can be solved. Only, the
Central Government must take
courage in both hands, and appoint a
Central commissioner to be in charge
of these areas, looking into all the
factors that are involved. If they can
be the guardians of the border people
for ten years, they can make the
border people forget all their dis-
content and make them feel happy
that they would not mind where they
may be. This i{s another point that I
would like to put forward forcibly
before the hon. Home Minister.

[PANDIT TBAKUR DAS BHARGAVA in the
Chair]

I shall take only another five
minutes and no more. I represent the
northern boundary of Andhra. Our
Prime Minister may be the Prime
Minister of India, or our Home Minis-
ter may be a great personage. But I
am No, 1 in this House. My consti-
tuency is No. 1. My State, namely,
the Andhra State, is No. 1, and there-
fore I am No. 1 in this House. So, I
have a right to be heard with respect
and attention. What the Prime Minis-
ter said yesterday, I said two years
ago. That shows, if I may say so in
a lighter vein, that great minds think
alike.

As a parliamentarian of some
experience during the last three
decades, it is always my habit, when-
ever I raise issues of an important
nature, to write in the first instance,
to the Minister concerned. And I am
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sure my hon. friend the Home Minis-
ter and also my hon, friend the
Deputy Home Minister will assure me
that I have submitted to them six
weeks ago a memorandum containing
my views regarding this northern
boundary, which they will ~consider.
In fact, I got an acknowledgment in
writing from the Home Minister that
he is looking into all those matters.
However, it is my duty to say a word
or two about the northern boundary,
over which my constituency runs.

I do feel that the Commission have
not deeply gone into matters, with
respect to three places, namely,
Paralakimedi, Koraput and Berham-
pore, on the sea belt. I do not wish
to say that the Home Minister should
take my statements at their face value,
but I want that if there is any sub-
stance in what I have stated, he should
go into these matters in a careful
manner and see that justice is done.

In the case of Paralakimedi, it was
conceded in the end because the
zamindar wanted it. If the Nizam
wants that Hyderabad should be con-
ceded to Pakistan, it should be con-
ceded—that is the ground on which
Paralakimedi, or a part of it was con-
ceded. The Madras Government at
the time, the Madras Legislative
Council at the time, and the Indian
Government at the time were
absolutely certain that that should be
in the Madras Presidency.

I would only like to read what
Attlee and others have said on the
matter. As regards Paralakimedi the
O’Donnell Committee’s report at page
56 in para. 56, Vol, I states:

“We are agreed that the said
zamindari formed the majority of
the population. On the population
basis, therefore, the said estate
should ordinarily have been left
where it is in the Madras Presidency
and not transferred to the proposed
Orissa Province.”.

Major Attlee, who was » member of
the Joint Parliamentary Committee,
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in his draft dated 18th June 1034
stated as follows: —

“We have great sympathy with
the desire. of the Raja of Paralaki-
medi for the inclusion of his estate
in the new province, but in view of
the racial and linguistic composition
of the population therein contained,
we are unable to recommend that
his desire should be acceded to."..

But Sir Samuel Hoare, who was the
deciding factor at that time said:

“The majority of the population
of Paralakimedi is admittedly
Telugu. On the other hand, the
zamindar, the Raja of Paralakimedi
who is a leading Oriya pressed
strongly that his estates should be
included in the new Province.”.

And therefore, it was given. I am
not going to comment. I am not going
to argue. I am only stating facts.
The reason why I am stating facts is
that if the Home Minister feels that
there is something in them, then I
want him to go into the matter, and
to put all that I have stated in my
memorandum before the Orissa Gov-
ernment so that the two Governments
concerned may meet and come to con-
clusions.

The unfortunate thing was that
when Orissa was formed, there was
no question of the Andhra State com-
ing into existence; there was no ques-
tion of the Andhra State being formed.
If that were also there, then there
would have been greater circum-
spection and examination. I do feel
that the Commission have not done
that justice which they ought to have
done. I would like the Central Gov-
ernment to go into the matter in a
careful manner.

So also, as regards Koraput, it was
conceded because the ' Maharaja of
Jaipur wanted it to be conceded to
Orissa, and not because it was an
Oriya-speaking area.

Shri Lokenath Mishra: On a point
of information. May I know whether
the hon. Member is speaking now as
a member of the world-State or of
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the Andhra State, or as a Tamilian?
What is he now?

Shri V, V. Giri: All combined, there
is nothing inconsistent about what I
am saying. I want these defects to
be removed, as I have stated earlier.
If thesc ideas where people differ are
removed, then there is possibility of
the world-State coming into existence
soon; there is a possibility of one
State coming into existence in India.
There is no question of any incon-
sistency about it. I have great res-
pect for the ex-Chief Justice of Orissa,
but I am sorry I have to differ from
him.

Shri Lokemath Mishra: I was not
the Chief Justice. I am a humbler
man.

Shri V. V. Girl: Very good. It does
not matter if I mistook the hon.
Member for a Chief Justice.

As regards Berhampore also, it has
been admitted that the majority of
the population consists of Telugus.
In Berhampore town itself, there are
more Telugus than Oriyas. Sir Samuel
Hoare aamits and says:

“There appears to be no doubt of
the correctness of the Telugu con-
tention that judged by financial and
economic tests, their interests pre-
dominate over those of Oriyas in
the town.

4 p.Mm.

“Nevertheless, it seems impossible
on these grounds to deny to this
new province the only town which
would form a suitable headquarters
of the South Eastern area”.

I do not wish, as I said, to make any
comments. I leave it to the Home
Minister to consider whether there is
any case for probing into the whole
metter and seeing that if justice is to
be done, it should be done not only
to Telugus but also to Oriyas; if the
latter feel that they have to claim
certain other parts of Andhra, let
them do so. But let this matter once
and for all be settled in a satisfactory
manner.
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I again say that as one who believes
in a World State, as one who believes
in internationalism and not nationa-
lism, as one who believes in one
unitary State of India with five divi-
sions, what I have said is not at all
inconsistent. I want to remove the
disabilities, I want to remove the
doubts, I want to remove the spirit of
discontent that exist. Once this is
done, my idea, my objective, will be
reached in time. That is exactly the
reason why I support Visal Andhra.
I go a step further and say, that if
Maharashtra, Vidarbha, Bombay and
Gujarat come together and become
one State, it would again lead us to
my idea, namely, a unitary State of
India, not a disunited India.

Dr. Krishnaswami (Kancheepu-
ram): The publication of the States
Reorganisation Commission’s Report
has let loose a floond of passions,
anxious questionings, great doubts
and misgivings in several quarters
concerning the future set-up of admi-
nistration in our country. Parliament
has a duty to assuage passions, to
satisfy these doubts and give a cons--
tructive lead to the nation.

At the outset, let me point out that
one doubt that has been expressed by
prominent persons both within and
outside Parliament is: should we
have any States at all? Now, I am
one of those who holds the view that
a unitary State functioning through
the whole of India would, not be
even from the point of view of ad-
ministrative convenience, workable,.
and would certainly be most disad-
vantageous. We have to realise that
uniform rules. uniform regulations
and uniform =ws which are meant
to apply to the whole country will
work only when the conditions are
uniform and not when the conditions
are diverse. I am, therefore, oppos-
ed to a unitary State, I hold the
view that if we are to have a wel-
fare State where people’s participa-
tion in government is to be real, it
is absolutely necessary that we should
have these States as a necessary link
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between the Centre and the people.
Nor do I think that there is any subs-
tance in the argument that if we
have district boards or local self-
governing institutions, we can have
a nursery for national statesmen.
Experience all over the world has
shown that local self-governing ins-
titutions have ceased to be a
nursery of national statesmen be-
cause of new trends in administration,
and ‘because of new developments
associated with planning at higher
levels.

Having disposed of this point, I
shall ask straightway the one ques-
tion which many of us have been
burning to ask: is it feasible, in the
present circumstances, to reorganise
States to achieve two desirable ends?
Those two desirable ends, I take to
be firstly, Union in which units have
relatively few grievances against the
centre and secondly a Union in which
the participating States are linguisti-
cally and culturally homogeneous so
that people may participate in the
functioning of government. We have
to loock at this problem of re-organi-
zation from a more—shall I say—
long-range point of view. We have
to view what the state of the Union
will be once the present generation
of statesmen is withdrawn from the
scene. The dictum of the States Re-
organisation Commission. One State
one language,—not one language one
State,—if translated into practice, may
probably help to throw to the surface
persons who are more representative
of the people. This also may lead
to the growth of a new and vital
leadership in the Union of the future.

I should like, at the outset, to
sound a note of warning. Hon. Mem-
bers have been arguing in this House—
that we should create linguistic States
but fetter them in such a manner that
they may not function effectively.
This would be a great calamity.
These linguistic States have to be
both vital and clothed with powers
and functions if they are to be pur-.

poseful.
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Having said this, I should like to
annalyse, the actual recommendations
of the States Reorganisation Commis
sion. Hon. Memberg have heard the
tributes that were paid to the objec-
tivity, the impartiality and the in-
telligence of the members of . the
Commission, and I shall not waste
the time of the House by adding
one more bouquet to the bouquets
that have already been given to the:
members of the Commission,

An Hon. Member: And briékbats,

Dr. Krishnaswami: But I should
like to point out that the recommen-
dations are a jigsaw puzzle. They
can make meaning only if you find
out on what political grounds or poli-
tical assumptions these recommenda-
tions are based. Once the political
basis is understood, it will be found
quite that the recommendations.
assume coherence. The three assump-
tions that the Commission has made
and which I mention straightway are:
firstly, there should be no Rajpra-
mukhs, secondly, Bombay cannot be
the seat of a unilingual State, and
thirdly, the territorial integrity of
Uttar Pradesh should not be disturb-
ed. Any major decision that has
been taken by the Commission is
explainable by reference to one or
two or three of these principles.

Where do these premises lead us?
They lead in many cases to arbitrary
groupings. In this connection, I
should like to refer to Sardar Panik-
kar’s dissenting Minute. Now, I
have read that Minute with great
care. There are many valuable argu-
ments, there are many observations
shot through and through with insight;
but I should like to point out that
while the arguments are excellent, the
conclusion, that there ought to be a
dismemberment of- U.P. does not in
the least advance the case which he
has put forward or solve the difficult
problems he has envisaged. 1 feel
that it is wrong to partition a State
just because it s large. One does
not partition a State just because
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historically # has become large. U.P.
became larger on account of the parti-
tion of India, but on that atcount,
one does not interfere with the
State’s administration. It is not a
prescription that commends itself to

me.

Shri Velayadha (Quilon cum Mave
tikkara—Reserved—Sch, Castes): On
the other hand, there is no need for
fear about partition of U.P.

Dr, Krishnaswami: The hon. Mem-
ber will allow me to complete my
argument.

But I would like to point out that
having accepted that there should
not be partition of U.P., there is no
need on the part of many of my
friends here to assume that the
boundaries of U.P. should be sac-
rosanct. A few minutes ago, I pointed
out that these premises lead us to
arbitrary groupings. ‘Let us take
Madhya Pradesh, for instance. The
new State of Madhya Pradesh is a
huge sprawling area of 1,71,000
square miles with hardly any ccnmu-
nications connecting four or five vital
centres of this area. I challenge the
Finance Minister or the Minister of
Planning or the Minister of Trans-
port to tell me that within the next
decade or two, they will be able to
have satisfactory communications of
a minimum type at least for linking
together the various centres in this
State. I have to point out that the
only way in which you can link to-
gether these various units within the
next ten or fifteen years would be
to make available resources by cut-
ting down allotments to other States,
and therefore, since this would touch
the weal and welfare of other States,
I have a right to protest against the
proposed formation of Madhya Pra-
desh. It has received
support. It has received also bles-
sings from influential persons. But
this does not preclude me from point
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ing out that this incongruous mating
to heterogenous units is likely to
lead to many difficulties. After all,
Madhya Bharat, Bhopal and Vindhya
Pradesh enjoy a different type of
administration and it is not right to
bring about a premature fusion,
between them and Madhya Pradesh
which enjoys a different level of
administration, ¥ What would have
been more logical and proper for the
Commission to do was to have trans-
ferred certain districts from Uttar
Pradesh to Madhya Pradesh and to
have constituted the Unit of Madhya
Bharat, Bhopal and Vindhya Pradesh
into one unit and this would have
promoted peace and harmony.

I now pass on te the difficult ques-
tion of Bombay on which there has
been a great exercise of emotion. I
want my hon. friends to consider this
question from an objective point of
view. I want them to consider it.
in this manner because on the settle-
ment of this question is going to
depend, in a large measure, the weal
and welfare of a great portion of our
country. Bombay being a bilingual
State in which the interests are con-
veniently balanced was recommended
as a political compromise. The Com-
mission arrived at the conclusion that
this was a compromise and would be
one which would commend itself to
the two linguistic groups. But, as far
as I am able to make out, one major
linguistic group has rejected it lock
stock and barrel. It is as dead as
mutton and it cannot be revived.
Once bilingual Bombay is rejected,
we have to fall back on other solu-
ticns. The solution that is suggested
is that Bombay should be a City
State, cannot commend itself to any
far sighted person who has the
welfare of India at headt. What
would be the position of Bombay?
People have been talking of the
cosmopolitan character, the interna-
tional outlook of Bombay, the great-
ness of Bombay and the culture and
civilisation of Bombay. Now, 1 do
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not question those statements. I my-
self am an admirer of Bombay. But,
have they taken account of one
fact; Bombay's culture, civilisation
and cosmopolitan character has come
into being because it is linked with
a hinterland? If Bombay becomes a
City State, then it will be reduced to
the position of Vienna after the
Austro-Hungarian war, Vienna which
was once the home of civilisation, the
home of great culture and the home
of nourishing music languished and
because nothing at all. Besides, if
Bombay becomes a City State, one
has to take account of another factor.
In a place where there is class con-
flict—most industrial areas are prey to
acute class conflict—we would be
feeding it with linguistic passion,
and Government may become next to
impossible.

I want my friends to look at it
from this point of view. I want those
who are great lovers of Bombay to
consider what the solution should be.
What is, after all, the issue that faces
as today? I listened to the speech of
Mr. Patil; I have been listening to
those who love Bombay and I have
fistened to the speeches of Maharash-
trian spokesmen. What is the issue
that faces wus to@ay? Here is a
classic instance of a conflict between
the holders of economic power and a
mumerically large group. I do not
eay that we should dismiss the fears
of those wbo hold economic power as
groundless. We should take account
.of such fears and allay them. From
the point of view of contiguity, from
the point of view of greater affinity
Bombay must form part of Maharash-
tra. At the same time, we should
remember that there are safeguards
which we have to give to Bombay
city in order to assure the pre-emi-
nence of that city, in order
that it might become the pride
of India, to quote the words of our
Prime Minister. What are the safe-
guards that one can suggest? The
Asoka Mehta-Harris formula, good
though it is, does not go far enough.
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The London County Council enjoys
the powers envisaged in the formula
in a unitary State. But, I go one
step further. I say that Bombay
should be treated as a special unit for
the purpose of allocating income-tax
proceeds. The Corporation of Bom-
bay will then have an opportunity of
spending a good bit for improving
the welfare of the people and also
of getting rid of the slums of that
city. It would then become a magnet
for attracting new enterprises and
new ventures into that city. I also
go another step further. There is a
provision in our Constitution giving
powers to the State Government to
alter the boundaries of Corporations.
1 suggest taking account of the spe-
cial circumstances of Bombay, that
we should have a provision amending
the Constitution only in respect of
Bombay that the territorial limits of
the Bombay Corporation shall not be
interfered with except with the prior
consent of the Centre. Here are safe-
guards which assure pre-eminently
the status of the city ©f Bombay.
Along these lines we can think and
evolve some solution. It may take
some time, I am not one of those
who, like the Home Minister or the
Deputy Home Minister, thinks that
decisions should be rushed through
at great speed. Speed has its ad-
vantages, but, as we have realisea
the speed with which this country
was partitioned, brought in its
wake discomfort and suffering. Let
us bear this in mind when we talk
of speed and of the democratic pro-
cess working.

l.et me now go on to another issue,
which is of some importance—
Vidarbha. un Vidarbha, I hold
heretical views. I suggest that the
joining of this area to Maharashtra js
a matter for the people of that area
primarily to decide. But, there is
one matter from a broader point of
view which I should like to bring to
the notice of this House. The join-
ing of Vidarbha must not be made



3789 Motion re:

[Dr. Krishnaswami]

4 bargaining counter for special treat-
ment of the people in that area.
Only the other day, I read in the
newspapers that negotiations were tak-
ing place on how much developmental
expenditure should be incurred in
these areas, what share of adminis-
trative jobs should be given to people
in the area and how officers should
be allocated. To certain extent,
these claims should be met but they
should not be met on the basis of a
price for joining. If even before
the new Madhya Pradesh State is
started, if the three regions of the
State start horse-trading, what sort
of political life is jt that you ar¢
going to assure in that area? Rafhe
than that, I should like to suggest,
let two States exist; no harm will be
done. I think that since the first
ideal is to have one State, cne lan-
guage, we need not worry about one
language, one State. Now I have
not been able to understand the tri-
butes that were paid by several of
my friends to the vision of the mem-
bers of the Commission on subjects
pertaining to finance and adminis-
trative reforms. Lonsidering these
suggestions in the most sympathetic
spirit, I affirm that the weakest chap-
ters of the report are those pertain-
ing to administration and finance.
If these recommendations are im-
plemented as they are not only will
national unity be imperilled but even
the possibility of a common life will
be weakened,

On viability, the Commission has
adopted a fallacious approach. They
suggest that’at present rates and
the structure of the tax. system if
the revenues are sufficient to defray
administrative expenditure and nor-
mal developmental expenditure then a
state ¥#s viable. But this is only part
of the story. A State may become
viable if it does not adopt prohibition.
When is a State viable in the more
meaningful sense of the term? It
becomes viable when its potential
resources are adequate to maintam
A reasonable standard of development.
But, in the present context of cir-
cumstances, no State—not even pros-
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perous Bombay is viable except within
the framework of Union aid and Union
assistance. This has become all the
more pronounced during the past B
years. The Constitution has all
ensured the elastic sources of revenue
being given to the Centre. We have
also to realise that all external aid
is routed through the Centre. There-
fore, whether a State is viable or
not depends on how much assistance
it can look forward to in the scheme
of Union revenues and expenditure.

*What we need to do and what the

Commission should have done is to
ave constructed States on certain
acceptable  assumptions and then
looked to the viability of the scheme
as a whole, which, incidentally, the
Commission has not done. The test
really is whether the Centre can
give adequate assistance to weaker
States withoutt necessarfly impinging
on the development plans of the
Union as a whole. If this test had
been adopted, .then it would have
been found that the Commission
would not have slurred over a num-
ber of issues like group tensions,
historical antecedents because of a
fallacious approach to viability.

The argument that Peermede and
Devikulam should be part of the
Madras State becomes unassailable.
One Karnataka has beea recommend-
ed mainly because two Karnatakas
will not be viable. While as a de-
sirable end one can and should ad-
vocate one Karnataka, one must take

into account the historical background
and the existence of group tensions.
An immediate fusion is likely to pro-
voke or aggravate tensions. What
we should plan for—and this is the
modus operandi—is for one Karnataka:
automatically coming into being as a
result of definite evolution and intelli-
gent direction. We can start by
having two stategs speaking the same
language but insist on common insti-
tutions like the High Court, Public
Service Commission and even sharing
of official buildings by the two units.

As a result of people being thrown
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in together, as a result of inter-
change of ideas there would be a
fessening of tensions and an urge for
automatic Union.

The Commission, strangely enough,
has recommended the sharing of
institutions for two States speaking

two different languages. But logical- ~

1y speaking, these suggestions be
adopted only where two States speak-
ing the same language. The same argu-
ment applies to Telangana and
Vishalandhra. Vishalandhra is a
most desirable objective. I have not
been able to understand why the
Commission recommended a 60 per
cent. majority voting at the end of
five years for Telangana joining
Vishalandhra. If it is a matter of
group tensions, and historical ante-
cedents what it should have done is
t0 have assured that these two would
independently exist and at the same
time carry on together with common
institutions and then eventually merge
into something new and important.
Jusy as viability has been played up
100 much by the OCommissicn, the idea
of national unity has been mis-
construed and misapplied altogether
by the Commission. In a modern
‘environment what is # that makes for
national unity? It is not the things
on which the Commission lays em-
phasis. What makes for unity is a
unified fiscal and monetary system,
a single defence service, a knowledge
of common history, a sense of geogra-
phical unity, facility of communica-
tion, absence of checks on mobility
of citizens from one region to another
and also the promotion of mobility.
Surely it is not the creation of fresh
All-India Services that is going to
promote national, unity. The All-
India Services today suffer from this
defect that they are separated from
the State Services and are a rigid
caste system—officers who are in the
lower rungs in the State Services have
a feeling that they are being shut
out. What is necessary is for the
All-India Services of the future to
help people in the lower rungs to
come up. What is hecessary is for the
All-India Services in future to ubsorb
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persons at different age levels.
There should be greater vertical mobi-
lity as well as horizontal mobility.
It would also reduce antagonism
between non-service Communities and
service Communities,

An Hon. Member: Explain the
terms ‘vertical mobility’ and ‘hori’
zontal mobility’.

Dr. Krishnaswami: By vertical
mobility I mean that those who are
in the lower rungs of the ladder—the
non-gazetted officers—have an oppor-
tunity of moving up. Horizontal
mobility means that the I.C.S, officer
alone is not to be considered a son of
Heaven and that he alone should be a
Secretary. An LF.S. officer may
manage,” &8s well in certain cases.
That is the meaning.

Shri S. S. More (Sholapur): Going

towards Heaven will be ‘vertical
mobility’,
Mr. Chairmaa: The hon. Member

has already taken 25 minutes and he
should finish now.

Dr. Krishnaswami: I shall finish
in another three minutes,

. The Commission has recommended
that we should have in each State at
least 50 per cent of the All India
Administrative Services recruited
from outside the home state. This
is a most unwise recommendation

" and will not be workable at all.

Bihar, Orissa and Assam to mention
three States have more than 60 or 70
per cent. of the services fillled by out-
siders in the higher cadre. This is be-
cause of the paucity of local talent
in the present situation. No one
has told me that on this account
there has been a greater sense of
national unity in these States. But
what I should like to ‘point out is
that if we are going to have this en-
forced as a statutory obligation it
would go against tenor and spirit of
a welfare State. In the olden days
when the British ruled over us, they
laid it down as a rule that the man
in the home State should not be
posted to the same area, since Collec-
tors were meant to live as a race
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apart the Collector was meant to
be cut away from the stream of the
eommon pevple. In the future we
are going to have developmental
officers who have to enlist their co-
operation; therefore, this recommen-
dation is most obnoxious and will
be rightly resisted by all States,

One matter on which the Commis-
sion has not devoted any attention and
to which I wish they had devoted due
attention is this: What are the posi-
tive measures that we should under-
take to promote national unity? Today,
for instance, one way of promoting a
good deal of mobility and interchange
of people as between one area and
another is to see that many of the
administrative offices which are
clustered here in Delhi are dispersed.
After all, what is the concrete form
in which a person sees the Central
administration? He sees it through the
arm of the State; he sees it through
the various agencies of the Central
Government. There is however a
glorious concentration of offices in New
Delhi, Only the other day I learnt from
a distinguished friend that Lighthouse
Department had been shifted to Delhi
though the Delhi is about 650 miles
away from any harbour. Let there be,
therefore, a dispersal of these offices,
not only to the old Princely States
which have suffered considerably in
certain respects but also to peninsular
India which has suffered from neglect.
Let Central Government constructional
activities not be centered in Delhi.
This dispersal to different places would
help the white-collared labour and
sther labour from the different parts
of India to rub shoulders with one
another and lead to an interchange of
thought and culture; is a sound reason
for let the Centre become real by dis-
persing the agencies through which
authority is exercised. I do not think
that we have need entertain misgivings
regarding the future. Many hon. Mem-
bers have spoken of the future with
deep misgivings, but I want this House
to realise that while linguism has its
dangers, they are not as serious as
they are made out to be. In the United
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States of America, until recently wave
after wave of migrants speaking
different tongues were admitted with-
out hindrance and yet ....

Mr. Chairman: Not only flve more
minutes are over, but yet the hon.
Member wants to continue. He has
already taken 25 minutes on the
general subject and other Members
want to speak on specific subjects. I
will, therefore, request the hon. Mem-
ber 10 resume his seat.

Dr. Krishnaswami: Thank you; I
have finished my speech.

Shri Anandchand (Bilaspur): Before
I proceed to speak a few words about
the region from which I come; in this
House I have found that hon. Mem-
bers have a tendency to get excited
directly the questions of Bombay or
Punjab are mentioned in the chamber.
As I come from the Punjab regionm, I
would request all of them most hum-
bly to listen. to mle without heat and
without impatience. Please let me try
to develop my observations. Of course,
they are at liberty to agree or not to
agree but let me speak in an atmos-
phere which is not one of passion.

First of all, I should have referred
to the Commission’s Report in its
many aspects; that will naturally take
time and I do not wish to take more
time than is really my due. I would,
therefore, straightway come t4 the
question of the Punjab and try to say
what I have to speak about Punjab
in general and about Himachal Pradesh
in particular.

So far as the question of Punjab is
concerned, I have tried to study
encyclopaedias and histories about
what it was. I have also tried to get
my mind into it. The encyclopaedia
has mentioned Punjab as a triangular
country between the Indus and the
Sutle). Now, with the partition and
with the going away of the Western
Punjab into Pakistan, we have not got
this territory, we have not got the
Jhelum; we have not got the
Chenab. So, it might be called the

country between the rivers Sutlej and
Ravi.
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The pre-historic culture of this area
is glorious. It is true that the Punjab
has had many hordes of invaders in
medieval times and even at the time
of Alexander, All these invaders came
into this part of the country and they
have left their marks on the culture
and history of this area. But it has a
culture and history even previous to
Alexander’s invasion. Then is men-
lioned about the Harappa culture here.
Near my home, Bilaspur, there is a
township called Rupar and great ex-
cavations have taken place there.
They have found here a city Rup-
nagar, 2,500 years old. Really, it is
an old country and its culture has
been enriched by all these invaders—
Mohammedans, Greeks and so on. We
have got a composite culture.

Today the problem before the
Punjab, as far ag I can see, is this. I
am an onlooker. I do not come from
that State; I come from an outside
area. I belong to Bilaspur, surrounded
on three sides by Punjab and on the
feurth side by the State of Himachal.
I am perhaps able to see even from
a distance the things. As I see them
the position is this. Reorganisation of
the Punjab region was suggested to
the Commission by various bodies on
three lines. What are they? They
were (a) Punjabi suba (b) Greater
Delhi and Hariana and (¢) Himachal
State. Really these were the three
demands before the Commission which
they considered.

There is the question of Punjabi
suba. Originally it might have been
the Sikh demand to inflate the ratio
of Sikhs. I do not want to go into past
history. I have come to understand
from the Akali memorandum and
others that it is a demand for a State
which is linguistically Punjabi-speak-
ing. It is for a unilingual State, with
Punjabi as tHe language. I do not see
anything wrong in that demand. If
there is a demand for Maharashtra,
for Gujarat, or for Karnataka, why
should not there be a demand for
Punjabi Suba? But one difficulty has
come which I have experienced. In
this demand for a unilingual Punjabi
State what have been lost sight of are
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the areas which according to linguis-
tic surveys are Punjabi-speaking. I
told that to my friend, Sardar Hukam
Singh. He is not here. I had a discus-
sion with him and he agreed that
certain areag according to the linguis-
tic survey were speaking Punjabi, and
their demand has not included them.
He said he would welcome the inclu-
sion of those areas.

What are those areas? 1 tried to
make a study of that. The areas are:
firstly, Kangra. The hon. Member from
the Kangra area has spoken here—
Shri Hem Raj—and he tried to say
that Kangra was a Punjabi area. The
other area that has also been left out
of the Akali demand is the area of
Bilaspur itself. Grierson in his 1916
Survey says that the dialect in Bilas-
pur was an off-shoot of Punjabi. Nala-
garh and Melogh areas near Simla
form part of Kohestan and they are
speaking Punjabi. There are about
75,000 people speaking Punjabi here.
Why were they left out? If we take
nine lakhs of people of Kangra, a lakh
and a half of Bilaspur and about 70—
75 thousand people who are in the
other areas, what do we get? We get
an addition of about eleven lakhs
Fortunately or unfortunately—I do
not know what to call it—all these
people happen to be Hindus. Add
them. According to the Sikh concep-
tion, if the population in that area is
93 lakhs by adding then figures the
ratio does not remain at 55 per cent.
I may say that they have deflated the
figures of Punjabi-speaking areas
Where there is a Hindu population
why not include it? Directly you
include these areas and put these areas
into that State, then there will be
parity. It may be 49 per cent. of one
or 51 per cent. of the other. My object
in saying that wag that they have mis-
understood the facts relating to those
areas. A doubt arises in my mind that
perhaps the misunderstanding was
intentional and not accidental. Sardar
Hukam Singh said that whatever area
had been left out, he wklcomed it into
the Punjabi suba. I have no grievance
against that statement and I feel that
it is the correct attitude.
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When the Punjabi suba is allowed,
the second question relates to Hariana
and Greater Delhi. I have tried very
hard to understand the arguments
about these, for a larger Delhi State
and Hariana being a part of that
larger Delhi State. Hariana, geographi-
cally speaking, is that part of the
plateau in the Punjab area which
separates the water-shed of the Indus
from that of the Jumna. They called
‘Hariana the land where there was
grass or green grass. Some say that it
took its name from the Raja Harichand
who migrated from Oudh and so on.
Whatever it is, it is a plateau which
'separates the water-sheds of the Indus
and the Jumna. The language spoken
in that area really is Bangaru. There
is po question about it. What does
Grierson say about it? He has in his
Linguistic Survey of India said that
Bangaru or Jatu or Hariana—he gives
these names of the language—was a
dialect. This dialect is spoken in the
areas of Punjab in the country to the
north-west of Delhi and to the west
of Jumna. He has described it and he
says that “it is a vernacular Hindus-
tani of the Upper Doab much mixed
with Punjabi and Rajasthani”.

What I was trying to make out was
this. Here is an area which was very
sparsely populated. In olden times,
as you yourself coming from the
Hissar district know, most of the lands
‘were barren. I have been there for
the resettlement of some ousters from
Bilaspur and I had an opportunity to
see this Hissar district. Most of the
lands in those areas are still barren;
most of that area is still sparsely
populated. This area was an area
sparsely populated and was a grazing
ground. The language is akin to Rajas-
thani and akin to Punjabi. It is also

akin te the Hindustani of the Upper
Doab.

I listened closely to the speeches of
my Hariana friends also in Chandi-
garh when the S.R.C. Report was being
discussed. I went to Himachal Pradesh
also after many years and wished to
¥now what they wanted to do about
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the whole question and I was there
for four days. I listened to their
speeches also. It seemed to me that
their demand was inter-linked with
the demand for Greater Delhi. Now
the question directly comes. Greater
Delhi State is not conceded. There was
another possibility, namely of adding
some areas of U.P. which alone would
have given viability to a new State
being created on this side of the
Jumna, but, this possibility has also
been ruled out.

When these are ruled out, the ques-
tion remains: what are you going to
do with this area, even if it was that
these people did not speak Punjabi?
What are you going to do about it.
What is going to happen to these 42
lakhs of people? They say the popula-
tion of Hariana is about fifty lakhs !
have tried to work out my figures and
it comes to about 40—42 lakhs. Certain
people from Hissar—Karnal ares
speak Punjabi. They have been in-
cluded in the Punjabi-speaking area
What are you going to do about these
torty lakhs of people? Are they going
to be created into a separate State.

A novel suggestion has come that
there should be three zones in the
Punjab area—one for Punjabi suba,
another for Hariana people and a third
for Himachal people. May I use the
phrase which was the cause of much
heat here? To my mind the talk about
these three separate zones appears to
“e “fantastic nonsense”. It ig nonsense
because there is no sense in it. We
are not going to have a State in India
which consists of three separate zones
with three Chief Ministers, three sepa-
~ate assemblies, ete. but with a com-
mon Governor. It is not going to be
done; it cannot be done. It ig the
conception of a State which will not
function under our Constitution™

What I was going to say was this.
The demand for Hariana being made
into a separate State falls because
Greater Delhi could 7ot be brought
into existence. Why was it s0? The
Commission has given very good
reasons for that. They have said that
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the caxe of Greater Delhi cannot be
discussed as the capital must be under
the Central control and that old Delhi
and New Delhi are parts of one metro-
politan area. It, therefore, follows,
they say, that Delhi must have an
administration controlled by the
Centre,

Yesterday, certain friends from
Delhi spoke. They asked: if you keep
Delhi as a metropolitan area, why not
give a legislature and a Ministry?
According to the scheme of the Com-
mission, as they have put it in this
Report, the idea is that henceforward
there are going to be two classes of
units in India. One is the States. The
other class are the Territories. They
will be centrally administered for
specific purposes as the Commission
itself bas said. Therefore, you make
Delhi a State or you make it a Terri-
tory. There is no other media between
the two.

Now, having accepted the question
that Delhi cannot become a State the
Commission came to the conclusion
that it should be made into a Terri-
tory. It is true that, when you go into
a Territory you lose your legislature,
vou lose your Ministry, you lose the
organs of Government as they exist in
the other States, be they High Courts,
ministerial forms of Government and
so on. That is true. But, then you
have to make a certain amount of
sacrifice for being centrally adminjs-
tered. What is the remedy? The Com-
mission has said that in any place if
the people who are kept in territories
want a democratic form of Govern-
ment or democratic form of rule the
obvious ~utlet they have is to go and
join the neighbouring State where
they will get a legislature. Here, on
the one hand I find with regard to
Part C States the opinion expressed
by one or two hon. Members: “We do
not want to merge into Punjab”; Hima-
chal Pradesh says: “We do not want
to go Into Punjab because there we
w'll be a small area” and so on—I
will come to those arguments later—
and on the other hand they say: ‘“We

524 L.S.D.
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want separation, we want a separate
enfity”. They do not want to merge
with another State and at the same
fime they want all the paraphernalia
of a democratic form of Government.
You cannot have both at the same
time. 1f that is the stand, if the idea
was to make these territories later on
into full-fledged States, then I would
say that the question of abolishing
Part C States, the question of aboligh-
ing States like Vindhya Pradesh with
a population of 35 lakhs to 40 lakhs,
would not have arisen.

As I was saying without Delhi the
Hariana demand does not come. The
second point is that Hariana is econeo-
mically linked, in my humble opinion,
with the Punjab today on account of
the great Bhakra Dam Project. Com-
ing from that area and having seen
the working of the project I may tell
you, Sir, that the Bhakra Dam Project
is going to irrigate 6'5 million acres
in the Punjab and out of those 6°5
million acres I have worked out that
nearly 2§ million acres of land lie in
the Hariana area. The electric power
and other potential are extra. If you
take out this and have no connection
with the Punjab on the one hand if
we set up the Himachal Pradesh State
and put the Bhakra Dam there on the
other hand, you separate Hariana and
separate the rest of the Punjab. What
happens there is that in three units
we will have one integrated multi-
purpose scheme whose headworks are
in one State, canals and arteries in
another State and the areas which it
irrigates in the third State. Above all
even Sardar Hukam Singh has said in
his memorandum—so far as I have
been able to read it—that Punjab is
going to be a rich area; it is going to
be rich in agricultural products; it is
going to be rich in power potential
and all that. How will that be? How
will it be rich in power potential if
half the area going to be irrigated by
Bharkra Dam is not there? By asking
for a new Punjabi suba, are you not
losing that richness, that poteutial
which flows into that area?

Sardar Hukam Singh: 1 said, with
oul that.
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Shri Anandchand: I stand corrected.
He says that with balf of that he will
be rich. But, why not take the other
half also and become richer?

Therefore, what I would respectfully
and humbly submit to my friends in
Hariana is, please do not at the pre-
sent moment indulge in these sepa-
ratist tendencies. It is after many
long years of patient waiting that the
Bhakra Dam scheme has come into
operation. It is after many years. I
know its history because I was con-
nected with the administration for
some time and even previously. From
1916 discussions had been going on
about this scheme and it has only
materialised after partition, because,
for obvious reasons, during the British
regime the western side of Punjab
which is now in Pakistan was more
favoured than the eastern side. And,
directly the scheme has come in,
directly the irrigation has started, do
not talk about separation and things
like that. Do not try to take yourself
away simply because you have griev-
ances. As you yourself said, Sir, there
may be certain grievances; I am not
seized of them. If there are any re-
move them by democratic methods
rather than have a separate State be-
cause some 30 lakhs of pecople or 40
lakhs of people have certain griev-
ances. If we make a separate State
because we have certain grievances
then I think India would become a
land of grievances and States would
be formed on the grievances issue
rather than on linguistic or adminis-
trative issues.

Therefore, the Commission came to
the conclusion that the demand for a
Punjabi-speaking State falls because,
firstly, it is strongly opposed by a
large section of the Punjabi-speaking
people themselves. I think nobody
would deny that. Even if the weight
of coming in the way is put on the
shoulders of the Hindus of the Jullun-
dur Division—in the last eight or
nine years since India was partition-
ed I had not been to Amritsar—even
looking at what has been said here
that the Hindus of that Division are
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really opposed to the demand of a
Punjabi-speaking State and they are
Punjabi-speaking, nobody can deny
the truth of what the Commission has
said. The Commission hag said that it
is strongly opposed by a large section.
of the people speaking the language..
Now, we have a Marathi State, we
have a Gujarathi State and we might
have a Kannada State. But, where is:
the Kannada-speaking people refus-
ing to come together? Where is the
Marathi-speaking people refusing to
come together? Here in the Punjab-
we have got the people—be they
Hindus or Sikhs—who themselves are
refusing to come together, although.
they speak the same language. That
is the point, that is the principle on.
which the Commission have rejected.
the claim of a Punjabi-speaking.
State. Secondly they have said that
Punjabi and Hindi are akin to each.
other.

The third point they made was that
the demand was communally pressed.
With due respeet to Sardar Hukam.
Singh there I would like to mention
one thing. As I see it he says that
the demand for a Punjabi-speaking
State is correct and it is not a com-
munal demand. All right; I agree. If
it is not a communal demand then
why is it that in every newspaper, in
every forum whenever we see a person
going to see the Prime Minister, when-
ever we see a person coming here and
making a demand the deputation or
the person is always a Sikh and not a
Hindu? Why was it that the Akali Dal
should press the demand for a
Punjabi-speaking State; there are other
people also?

Sardar Hukam Singh: They dis-
owned the language and now they
have become wise. Just now you said
that they disowned the language and
how could they press the demand?

Shri Anandchand: I was trying to
prove it and now he has admitted It

The fourth thing they said wax
about the problem of language which
is one of script. The hon. Prime
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Minister also said yesterday that in
the Punjab it was mostly a question
of script.

Mr, Chairman: The hon. Member
has already taken about 20 minutes.

Shri Anandchand: I would finish in
another 5 minutes.

Mr. Chairman: He has to speak
about Himachal Pradesh also. If he
wants he may speak about that; other-
wise the time will finish.

Shri Anandchand: I will finish this
in 3 minutes and then for Himachal
Pradesh ] require only 5 minutes,

I was saying about the problem of
language. This problem is one of
script. There are three scripts: Persian,
Gurmukhi and Hindi. These three have
been accepted by the University. I saw
in the Tribune only this morning that
the University of Punjab is also
recognising teaching in Urdu script.
Therefore, the Commission has come
to the conclusion that the problem is
not one of language but it is more a
problem of script.

The fifth point they say is that the
Dhar Commission has said that
linguistic States should not be imposed
on substantial minorities opposing
them. In case a Punjabi-speaking State
is created it will meun imposing the
wishes of a substantial minority on
a majority? It will be the other way
round.

Thercfore, taking into consideratjon
all these things they said it is not
practicable. So, they said the case
fally because it lacks the general
support and will not eliminate the
causes of friction, but on the contrary
will only enhance them. .

Now, having said all that I want to
speak a few words about the State of
Himachal Pradesh. I will be very
moderate in what I say because I find,
that my friends sitting at the back are
very touchy on that question.

Shri Jajpal Singh (Ranchi West—
Reserved—Sch. Tribes): In front also.

Shri Anandchand: I did not know
that.
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The demand for Himachal Pradesh
or a Visal Himachal Pradesh is alsé
connected with the demand for a
Punjabi-speaking State because the
demand originally is, or whatever 1
have heard in the Himachal Pradesh
Vidhan Sabha is, for a greater Hima-
chal Pradesh, or a Visal Himachal
Pradesh as they call it, and that the
Visal Himachal Pradesh is to be
created with the existing Himachal
Pradesh in addition to Kangra in
Punjab, Kohistan in PEPSU, Tehri
Garhwal, Almora, Kumaon and parts
of Dehra Dun in U.P.

An Hon. Member: Not Nepal? .

Shri Anandchand: No. So, that is
the position about the Visal Himachal
Pradesh demand. I might draw your
attention to the fact that though some
hon. Members here have said that
they do not want the merger of Hima-
chal Pradesh with Punjab, the position
is this. The people here say that they
want Himachal Pradesh as a unit, a
separate unit. But others are now try-
ing to camouflage, in my opinion, the
whole issue in Himachal that they
want a separate state. They say why
not take out the resolution which was
passed by the Himachal Pradesh Legis-
lature on the 30th November last? In
that resolution they have definitely
said, “this Assembly wants a separate
State of Himachal Pradesh” and
does not want a merger with Punjab.
They do not want it to be a ‘territory’
to be administered by others. They
want a full-fledged State. The 17th
State of India. There is no question of
s becoming a territory and so, the
demand was pressed on’ behalf of all
the people of Himachal Pradesh, of all
political parties, for a Visal Himachal
Pradesh. Of course, some say that
there is a silver lining in the cloud in
that the Commission’s Report has
favoured a separate Himachal Pra-
desh: because Shri Fazl Ali has given
a separate note on this matter, in the
Report. But that is going away from
the main point. I say that the people
of Himachal Pradesh—I am not speak-
ing for all—because some of us held
a different view—the majority of the
people hold the view that Himachsl
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Pradesh should be a separate State.
But if there is no Himachal State, I
challenge here and now and say that
they will not accept it. The only thing
that will come out is a ‘territory’ of
Himachal Pradesh—a terrijtorial exist-
ence just as the Nicobar Islands to
which Shrimati Sucheta Kripalani
referred yesterday. But Himachal
Pradesh has had a legislature; they
have had a Ministry and popular rule.
So, the question is that they should
not be relegated back to the former
stage, after they thave enjoyed the
benefits of a democratic rule? I do not
deny that there are backward areas in
Himachal Pradesh. It does not lie in
my mouth to deny that fact. I make
no secret of the fact here. Indeed, I
made no secret of the fact before the
Commijssion, and told the Commission
so, and said that there are backward
areas in Himachal Pradesh. Chini in
the Mahasu district and Pangi in the
district of Chamba are backward areas.
In the adjoining Kangra district of
Punjab also, there are scheduled areas
of Lahul and Spiti I understood
from the Home Minister's reply the
other day that one of the Members of
the Commission had recommended that
Lahul and Spiti should be taken over
and Central control, and administered
as, say, a North-Western Agency.

}But then, is there anything sacros-
anct about Himachal Pradesh that
only the backward areas can be taken
note of? If ynu want those back-
ward areas to be centrally adminis-
tered why add to those areas the
other people who have enjoyed
popular rule under an elected Minis-
try and which can no longer be
availal 'e otherwise?

Shri M. L. Dwivedi (Hamirpur
Distt.): They desire a separate entity.

Shri Anandchand: But what is that
entity?

Now, I shall refer to one more thing
about Himachal Pradesh before I come
to Bilaspur. My hon. friend here refer-
red in his speech to a point that this
fdea of Bilaspur joining the Punjab
was given birth to. on account of
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vested interests from Bilaspur. May I
say respectfully that the voice that is
raised is against the administrative
structure of Himachal Pradesh and not
because of vested interests. The mal-
administration of Himachal Pradesh,
I' think, is no longer a secret. I will
not go into that matter in any great
detail here because I have no time.
Please read the speech of one of the
Bilaspur M.L.A’s. of Himachal Pra-
desh, Shri Dina Nath. He has given
a fcw instances of what is happening
in Himachal Pradesh. Most of the hon.
Members of this House know it. Per-
haps you have not forgotten the potato
scandal, the opium smuggling scandal
and the other scandals. The ministers
there are fighting against one another
and the ministers are destroying files.
This has come in the papers. These
are some of the instances which have
come to light in all the last few
months of rule in Himachal Pradesh.
I received a memorandum—which goes
to show—that such small people have
no place in India and they should go.

Now, I shall say a few words about
Bilaspur. I have had the opportunity
of presenting to this House even long
ago the case of Bilaspur. At that
time, of course, the hon. Home Minis-
ter said that the question of Bilaspur
would be taken up along with Hima-
chal Pradesh. We said even at that
time that if he felt or if the Govern-
ment felt that Bilaspur could no longer
be continued as a Part C State, then
the people must be given the option
of deciding as to which of the States
of Punjab and Himachal, Bilaspur
should go. I put it up in the petition;
I put it up in writing and I also put
it up personally. The authorities then
said that the States Reorganisation
was coming and that we could go and
represent our case to that Commis-
sion. Now, the Report has come. It
recommends the merger of the whole
of Himachal Pradesh in Punjab. I do
not know what decision the Govern-
ment would take. I do not know whue
this hon. House would think of it ana
I do not know whether it would
endorse all the recommendation of the
S.R.C. But I will only say this and
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.most respectfully and strongly, that
ever since the integration with Hima-
chal Pradesh, we have been saying
that we are more allied with Punjab
than with Himachal Pradesh, that our
economies and other things are allied
with Punjab. I said that our language
kinship, economic inter-dependence,
geographical contiguity and the
Bhakra-Nangal project are compelling
reasons for us to unite with Punjab
and then there is the desire of the
people generally expressed—of course
I cannot call it universal, because
there is no medium by which 1 can
make 100 per cent. of the people ex-
press the same opinion—and also
strongly expressed in unequivocal
terms over and over again. For these
compelling reasons, we find that so far
as Bilaspur is concerned, it has no
future in the State of Himachal Pra-
desh. Perhaps, even if Himachal
Pradesh is retained as a separate terri-
tory, after five years or so, they might
come and say that there is no demo-
cratic Government there and that the
Commission’s recommendations were
right and correctly based. Therefore,
I appeal to the House and to the
Government that whatever mistakes
have been done in regard to Bilaspur
and whatever wrong decisions have
been taken, they must now be recti-
fied.

Sardar Iqbal Singh (Fazilka-Sjrsa):
Before the Chair calls on the next
Member, may I submit that only four
persons have spoken mow on Punjab
and they have all supported the recom-
mendations of the SR.C. I humbly
request you to give opportunities to
those Members who are against the
recommendations of the S.R.C. in re-
gard to Punjab.

Mr. Chairman: The hon. Member
need not have made this request.
When I am sitting here, I am watch-
ing all interests and there ig nothing
for the hon. Member to presume that
those who are against the S.R.C. will
not be given an opportunity to speak.
Shri Datar will now speak.

The Deputy Minister of Home
Affairs (Shri Datar): For eight long

)
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days, we are having a memorable
debate, possibly the longest in the
history of this Parliament in India.
The debate is drawing to a close in
the sense that tomorrow, the debate
will end. Now, while I have been very
intently following the numerous sug-
gestions, grievances and aspirations of
the people from the different and out-
lying parts of India, I felt that after
all, this was a debate that had a great
value and hag served a great purpose.
One purpose is that we have got the
exhibition of hidden talents and
geniuses and a number of hon. Mem-
bers who had taken only a little part
hitherto, in the proceedings of the
House, have very naturally and
earnestly come forward and given to
us a picture, fairly correct according
to their light, of the viewx -:f the res-
pective territories from which they
have come in particular. They have
also given us the advantage of their
views on the general points that ulti-
mately Parliament has to decide so
far as the reorganisation of the States
is concerned.

I felt very happy that, whatever
the Members have in their mind,—ana
I am quite confident—behind all those
expressions of their respective griev-
ances, complaints or suggestions, there
has been running an unbroken feeling
that ultimately we are all one ana
that the unity of the nation has to be
maintained. That is the feeling that
I have carried. It is true that our
philosophical ideal is unity in diver-
sity, but diversity has ultimately to
subordinate itself to the real unity of
India. Therefore, I am happy that we
have received numerous suggestions.
As the Prime Minister yesterday
pointed out, these are very valuable
suggestions and Government will give
their earnest consideration to them,
because, after all, this House is the

sovereign authority of India..........
S P.M. )
Shri+ Kamath (Hoshangabad):

Address the Chair.

Shri Datar: You, Sir, are the re-
presentative of the hon. Membersg of
Parliament - who are the sovereign
authority in India. All the suggestions
will be very carefully ccnsidered and
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when a Bill will be presented to
Parliament—it might be a Bill or
Bills—you will find that the Govern-
ment have taken into acceunt all the
suggestions and have tried to come to
decisions that would be in the ulti-
mate interests of India. I am obliged
to all the hon. Members who have
taken part in this debate and I must
congratulate them for the earnest
manner in which they have put for-
ward their grievances or aspirations.
These are very valuable to Govern-
ment. I am extremely happy that we
have had, rather, we are having till
the end of tomorrow, a very memor-
able debate during which not less than
about 110 or 115 Members would have
taken part and the extent of the
debate would cover 60 hours accord-
ing to my calculation.

Now, I would pass on to the need
for this reorganjsation of States. BY
1950, we took the first step, or you
might call it that we crossed the first
hurdle of having a Constitution of
India. That itself was a
contribution by India to the
making of the future of India. We
have got other countries also where
longer periods have been taken. But,
it must be said to the credit of India’'s
leadershijp that we have produced a
Constitution that is of abiding interest
and during the last five years, it has
on the whole been of great help to the
Government and the people alike.
That constituted the first step so far
ag the establishment of a republican
form of government was concerned.
Then, naturally, after we came to nor-
mal times, after the various difficul-
ties had been passed over in as success-
ful and as satisfuctory 4 manner as
possible and after we had reached a
fair measure of stability, the next
step had also to be taken. That was
the step about the rationalisation of
boundaries. So far as the various
States—formerly called provinces—
were concerned, in India the process
was In a converse way. In America,
for example, when they formed the
federation now called the United
States of America, there you had
various States. They were more or
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less independent in the sense that they
had grown there and ultimately they
formed out of their different auto-
nomous personalities or units .the
Central Government, which was
known as the Federal Government.
The Federal Government, naturally,
was formed out of more or less auto-
nomous States. Here, either during
the time of the British or earlier,
during all those troublous time all
that happened was we had various
States formed not necessarily on the
basis of language or cther considera-
tions except that the consideration
that prevailed with a particular ruler
was the consideration of the might of
his own sword. That was how various
States were formed and attempts were
made to unify all these States. But,
on the whole, except in the long past
when we had Asoka and a few other
emperors here and there you will
find that the provinces grew more or
less in a promiscuous way. So, when
the British administration was firmly,
established in India, they started
from the opposite point of a unitory
government. Subsequently, under one
unitary government of the Governor-
General of India, you had various
parts; and then, this continued till
1920 when a measure of autonomy
was given to certain States under
what is known as the diarchial sys-
tem of Government. Thus, we pro-
ceeded on the basis of a *witary gov-
ernment. That is a matte: of history
which cannot be rewritten or unwrit-
ten, Subsequently when we had the
advent of power in 1947, naturally we
had a Central Government and we had
also various States which had grown
not necessarily in a harmonious man-
ner, but which had grown out of cer-
tain historical, and in certain cases
you might also call strategic, con-
siderations. That is the reason why
it is sometimes found that so far
as the present States administrations
are concerned, rightly or wrongly,
there have been feelings in the minds
of the people here and there that the
administrations were. more or less pro-
miscuous in character and that there-
fore an attempt should be made for
rationalising the boundaries on the
basis of certain principles. Then the
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question arose, what should be the
principle on which the provinces
should be re-formed. Then the wise
men of India about 30 or 35 years ago
considered that language—we had a
number of languages—was a fairly
‘uniting factor. Therefore, in 1920, on
the basis of the leadership of Gandhiji,
the Congress divided the country, so
far as the Congress administration was
concerned, on the basis of languages.
We had certain important languages,
now called regional languages. It
might be noted here that though as
Indians we are one, still, when, for
example, in 1920 within the Congress
organisation provinces were formed on
a linguistic basis, that gave a flllip
to the awakening of the people
in the various areas, especially
in the South. Therefore, on the whole,
you will find that the importance that
Gandhiji with his genius and fore-
sight gave to languages has borne
fruit and it might have been difficult
if we had not got these linguistic
divisions. Though even in the Con-
gress all along an emphasis has been
laid that ultimately we are one, we
.are nationals of India first and last,
so far as the development of the
language or the development of a
region based on language is concerned,
in the ultimate analysis, it is to sub-
serve the highest interest of the
country. Subject to this reservation, I
would point out to this House that
especially after 1920, during the
period 1920 to 1947, various undevelop-
ed or more or less backward terri-
tories came forward and took part in
the national struggle for independ-
ence. Ultimately, under the guidance
of Gandhiji we had independence in
August, 1947. Then, after some time,
the question arose as to whether we
should or should not have a rationali-
sation of boundaries. That is how,
though there were claims here and
there and the Andhra State was form-
ed in 1952 to a certain extent on the
Yasis of the languages, still it was
only left to this Commission to con-
sider the whole question. And, I am
happy to note that the Commission
have carried out their duties in as
satisfactory a manner as possible.
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Therefore, on this occasion, I would
tender my humble tribute and grate-
fulness to the three eminent song of
India who have done their best. Some-
times, people are not happy with
certain conclusions. But, if you put it
‘to them, as to what is the alternative
suggestion you will find, difficulty
arises and after a process of self-
thinking and self-inquire they
realise that after all, this
Commission has done its task
very well. Therefore, we have to be
thankful to them. Of course, it is a
report. But, it is a report that is
entitled to great weight. Though the
last word will be with Parliament,
ordinarily, the principle that would be
followed is that the recommendations
of the S.R.C. would be accepted unless
either there is unanimous agreement
to the contrary or in certain matters,
in the interests of justice, Parliament
would consider it necessary to depart
from these principles. Happily, we
have the report. In the course of the
next Budget session, we shall have
also a Bill placed before and
duly passed by this hon.
House.

My hon. friend Dr. Krishnaswami
said that there was an attempt at
hastening the whole process, at rush-
ing through the various stages through
which this matter has to be taken. I
would point out to the hon. Member
that there has been no attempt at
rushing, no attempt at haste. Every-
thing is being done .according to the
schedule, and according also to the
merits of the case. We are anxious
that, consistently with the desire of
the people to have a full say in thes
matter, the various processes or stages
through which the report has to be
taken should be according to schedule,
so that we shall have the general
elections early in 1957 as originally
settled.

I would not like to go into the
various controversial points at this
stage. They have all been heard; they
have all been known to the peoLle.
Government, as I have already said,
would take into account the various
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suggestion. I would, however, like to
state how we have to come to certain
conclusions and how we have to imple-
ment the decisions and what ought to
be ultimately the attitude of the
citizens of India in the different parts
of the country. I may add that, as I
have found, just barring absolutely on
a small number of occasions, that the
debate was conducted in an absolutely
dignified spirit and manner. That fills
me with the hope that the process of
coming to a decision and also the
process of implementing the decision
would be carried out in the same
peaceful, persuasive and, above all,
dignified manner.

Often times it has been stited. and
generally more or less it is ccrrect,
that we are having unilingual States.
This expression unilingual State has
to be understood with & certain
measure of perspective. A ‘unilingual
State should not be understood as a
.State where only one language pre-
vails, and where other languages do not
prevall at all. A unilingual State has
to be understood only in the sense
that the majority of the people in
that area speak that language. Two
circumstances may be noted in this
connection. Why was a unilingual
State required at all? It should
be understood very clearly that even
the sponsors of this movement during
the last 30 years or 85 years, have
all been following nationalist methods.
I would like to refer to one circum-
stance. In 1926 or 1927, we had the
Simon Commission. The Simon
Commission had been appointed
In spite of all protests. It was
an all-European Commission. The
Congress and other parties completely
boycotted that Commission. There was
a proposal before the sponsors of this
movement in my State of Karnataka,
that we might approach the Simon
Commission and then we might get a
province, because there wag complete
boycot then from all other quarters.

I would like to submit to this

House that that particular narrow
consideration did not at all weigh
with them. There was a complete boy-
cot in Karnataka in spite of all tem-
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ptattions to the contrary that
by approacaing the Commis-
sion, we might get a province.
I am happy that we did not approach
the Commission and as a Kannada, 1
am happy that my State—United -
Karnataka—is coming in. All along
the sponsors of this movement were
nationalists, they were leaders in
the Congress—we have had a long
line of leaders,— and they had never
thought on narrow lines, They never
thought on lines that were ultimately
harmful to the interests of India. Now
that certain States have been formed

more or less on the basis of one
language as being the predominant
language, we have to take certain

other factors into consideration.

The J.V.P. report has rightly pointed
out that language is a unifying force
in a sense, but it is also a dividing
factor, because, thereby we form small
groups, we develop intolerance and
come to a conclusion that a man who
does not speak my language is mnot
my friend, is possibly my enemy. This
feeling has got to be completely
corrected. Therefore, in the new set-
up, we have to understand that even
though we may call them unilingual
States, they are not unilingual,
States in the sense that we have
got only one language. They are
not water-tight States. That is not the
position at all. Take the border areas
of any of the States. You will find
that there are a number of other
people who speak other languages.
What are we going to do about these
people? One of the first points that
we have to understand is, after the
State is formed, we should not think
that only the man who speaks the
majority language is @ member of that
State. We have to understand that all
those persons, take Karnataka for
example, who speak Marathi, Telugu,
Tamil or any other language, all
those persons whose mother tongue may

.be something other than Kannada,

are members of the Karnataka
Statee I am positive we have
to give full protection to. the

linguistic and other rights to all the
people residing in that area. It is only
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by the goodwill of these people that
we shall have our own State and
develop it along lines which are least
harmful. Ultimately, why are these
States necessary at all? We have to
remember that these States were asked
for on the ground that the regional
languages required a certain measure
of development. After the establish-
ment of the republican form of Gov-
ernment, the mneed for the develop-
ment of regional languages along with
the national language has become very
great. Because, the whole administra-
tion has ultimately to be carried on
at the State level in the various
regional languages and at the Union
level in the national language of India.
The object is, whatever we do as
humble representatives of the people
ought to be understood by all the
people in the land. You cannot expect
all people to know any language other
than the regional language. The em-
phasis on the development of regional
languages is only for the purpose of
making democracy successful in that
area. Secondly, there are certain areas
which are not developed, for example,
the tribal areas in various States.
There are some backward areas in
other States also. For example, in
Karnataka we have got the potentially
rich Malnad areas. All these areas
have to be developed. Therefore, I
would implore this House to give full
attention to the very valuable sugges-
tions that have been made in the last
chapters of this report. There they
have stated that the languages have to
be developed, that minorities have to
be given full protection and lastly that
the backward areas have to be made
absolutely progressive, so that ulti-
mately there will be no backwardness,
for it will be found that any backward
area or the presence of backward areas
to a very large extent in different
parts of India would make the whole
of India backward. We are anxious
that the whole of India has to be
brought on a common level of econo-
mic and educational development, so
that there will be general enlighten-
ment in the country. That is the
object that one must have in view.
And while having that view, naturally,
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we have to take into account the fact
that in many of these States—I would
point it out from my own experi-
ence—we have got the process of
emigration and immigration from
and to various parts of India
to the other parts. We have
got in Maharashtra and Karna-
taka a number of families from the
north. Quite a number of families
from the south have come and settled
in the north. It fills me with wonder
to think of the genius and the genero-
sity of our people in those days, long:
before we thought of democracy.
Those wise people were having a free
migration from one part to another.

There are families in the Karnataka,.
who are not Kanarese, but who have
come and settled there two hundred,
three hundred, and in some cases, four
hundred years ago. Can you imagine
that we have in Karnataka North
Indian families like Dubes. In fact my
hon. friend, the Parliamentary Secre-
tary to the Minister of Production, is
a man from the north. He is some-
where from Mathura, I think. His
family went to Bijapur in the Karna-
taka State, about two huncred or
three hundred years ago. And now,
he has the privilege and honour of
representing a Kannada area in Par-
liament though he is a North Indian,
technically speaking but really not a
Kannadiya.

This is the process that we have to
follow. This is an imperceptible but
sure process, and it has always been
going on both ways. It {is entirely
wrong; and it is a travesty of history
to say that the south ard the north
are not one. As I said earlier, we have
had numerous migratfons of the people
from one part to another. We have
had migrationg of ideas and thoughts
and philosophies from the south to
the north. What would have been our
case, had not the great Sankaracharya
moved through India. What would
have been our case had not
Ramananda gone from the south to
the _iorth? Ramananda’s name is a
name to conjure with. He was
the guru of Tulsidas. You will
find that the great philosophical
literature, the great devotional
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literature, in the north has its origin
jn the great seers from the south, who
‘never thought either of the south or
of the north. They had a common
tongue long ago; it might have been
either Sanskrit or some other langu-
age, but mostly it was Sanskrit. But
;ghey came and conquered other parts
-ip a way, not in the physical sense.
.So, we had this migration everywhere.

- erefore, I am appealing to the
members of the new States that are
"going to be formed that they should
not think of their language only,
" pither Kannada or Marathi or any-
thing else. Their language will develop
‘as a matter of course. But it has to
Adevelop not at the cost of other langu-
£ges, and the people who are residents,
"of that area have to consider them-
selves as-the residents of that area
without any mental reservations. So,
.this process has to go on. Fortunately
for us, it has gone on for years to-
gether.

You will find that the priest of
Badrinath temple is a8 man from
‘Travancore-Cochin.

An Hon. Member :
boodnri.

Shri Datar: Similarly, the priest of
the Pasupati temple in Nepal is a man
from my part of the country; he is a
man possibly belonging to the Lin-
‘gayat sect.

‘That is how all these processes have
been going on, and they are rightly
going on. India was one. We have got
a verse in the Atharva Veda which
says, let us say that “we are all the
sons of the same land”. This idea of
oneness of India has always to per-
meate us. The absence of this idea of
oneness has been responsible for our
slavery for years together.

Take, for instance, the Rajputs or
the Mahrattag and others. They were
great; they were great warriors, and
they had great resources, but unfortu-
nately there was no unifying tie. Had
this unifying tie been there, then per-
haps India would not have lost her
freedom. Whatever that may be, we
shave to maintain this unifying factor.
All along, from the north to the south,

He is a nam-
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from the west to the east, we have got
one nation, &nd people have been
going from one part to another.

When I had been to Madhurai in
the south, 1 was surprised to find that
there are more than 500 families of
Saurashtrians there; we have got
Gujarathis, we have got Marwaris,
and various other persons. If you
know that in every region we have
got a harmonious admixture of people
who speak different languages and
belong to different language groups,
then you would agree that this pro-
cess of absorption, this process of
imperceptible absorption, has to be
carried on actively, now that we know
the value of unity.

Now, I shall make a reference to
two or three points. One hon. Mem-
ber suggested that some arrangement
should be made for teaching South
Indian languages in the north. The
Government of India have taken up
that question. I would point out to
this House that in this respect we are
having some arrangements made,
especially in the four universities that
are under the control of the Govern-
ment of India. We have instituted a
scheme in this respect. I would read
out to this House the scheme the Gov-
ernment of India have accepted
already. The Government of India
have jnstituted a scheme of prizes and
travel grants at the four Central uni-
versities, namely the Universities of
Delhi, Aligarh and Banaras and
Vishwa Bharati, to encourage the
study of Dravidian languages—and 1
would add, not omly Dravidian langu-
ages, but also Marathi and Bengali—
by students of North India, and vice
versa,

Now, what is proposed is . that in
respect of each of the members of
these different languages, the Govern-
ment of India have decided to insti-
tute two prizes of the value of Rs. 500
and Rs. 250 respectively for the study
of each of these languages. Then,
various languages have been mention-
ed.

In addition to giving these piizes
for studying the various South Indian
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and eastern and western languages,
'we have also decided to give them
'special concessions and moneys for the
purpose of enabling them to travel in
those parts of the country whose
language they have studied. That is
how the south and the north have to
be brought together. I am anxious
that a time will come when most of
the universities in the north will have
<hairs for the South Indian and other
languages, and similarly we shall have
also chairs for the North Indian
languages in the south. It is only thus
that the various diversities and varie-
ties in this ancient land of oyrs have
to be harmonisedq together. I§ is only
thus that Iudia will become great.

This is the step that we have taken,
and I am confident that more steps
would be taken with the support of
this House.

Lastly, I would make a reference to
Manipur. My hon. friend stated some-
thing about Manipur. His plea was
that the Government of India were
neglecting Manipur. That is not the
case at all in reality, I would point
out just one instance. So far as Mani-
pur is concerned, we are having there
one community development block
which started, mind you, in 1952-53.
This community development work
was taken up sometime in October
1952. Immediately, we had this block
in distant Manipur. The second was
the national extension service block
which was started in 1954-55. Over
these two blocks, Government will
have spent, by the end of this year,
Rs. ‘44 lakhs. In addition to these two
blocks, we are having one more block
in the year 1955-56. In other respects
also, Government are anxious that
Manipur is developed as much as
possible. Therefore, though technically
it might remain as a Territory, you
will kindly understand that it is not &
Territory in the sense that it has no
representation anywhere so far as the
legislative bodies are concerned.

It will have representation in the
highest body of the land, namely,
Parliament. You will kindly under-
stand that it is not a territory which
will be unrepresented.
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My hon. friend, the Raja of Bilas-
pur, stated something about territory.
Let him please understand that we are
not neglecting this territory at all,
because what we are fighting against
is backwardness of all parts of the
country, be it educational backward-
ness, social backwardness or economic
backwardness. That is the reason why
we are anxious to bring all these parts
together. I am happy that as a result
of this memorable debate, Government
will have very good material for
studying the whole question and
coming to a right conclusion.

goTe whuw fag : @ngd @Ey,
€zg forriaredes wfaew @ o
e frd § o Ted IR W A
T g9 faw T, $g 9gw Ay
fed fr s ¥ 3 W RA N et
¥ 37 ol & qanfew s g
g fr 97 Sgot = forrey & & T
Faar W) fRlr Wit & o Y
Tt afeF frer Rz fommme-
IqT FHT T FAAT §, IR qnw
T & A Al fewr T ameR
Y, WY 9 & I oo &
| B T § 7 Al v R AR
IE T T W/ W) aq o
g & s @ & A G
el A AR N qEY F @ F
gaifrar #r §, fod a § & gy
N TG AR wiw & arde
fx e & e wror &
wk wfd fa g s W g
fs ot ogw o fegee & gad wdat
byt & fad & fed 7 & o
& far Y A @ e @ oWy
I SgAl & ATAET SO T aAT
aT A T W ¥ 9 T T qwar
sfer o Igw 1R fegem X anp
fed 7 & ST qwmw 9T o< AA-
T 9 o fF fggem & @ s
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[ sz gware fag |
g o afieny foqr Wm0 3g
inconsistency (%&) @ =R
agY aog @ f& o qone T ARSI
wiog g€ FuE F g IR AT § 6
ST F1E g9 QAT AIL AG HT @Y
) T wmramer A A AR A
09 & SfFT doma F1 wTeT g
o o w® g
gT® & WATAS & F T 9T T
T ¢ fF SEE W g & A9 A
war SR Iifgr & fF 9w 9% =
W oAy X gEr AR ¥ A
&1, qg WHAT TH 9 AT AL § |

ag] @2x, w9 3@ fr wfame
® forR & am faer § 5 a1 qan
T & fad qEw () W e
(vefa) + weR "W @fgg )
& qow el F g =Tgar g 6 e
g AT A qorTg FY AE@T (JAT)
W duTET weAT (EEpfa) ® R
qor fem § 1 T o9 ;|
wgl T § fF qore & i qow A&
g dum S oAl ¥ oW
ofd #gm s g s gm QD
T W g, qaR WA WIS
A qor, WYX SEH  qunw &1 99w
gF Qs AR XEar g AQ
oW d A war s enl e
#F qora &1 faFr & dow & aR
qT mrar Y SEw W aE Joe
gam  fean omaT | W O qorTeY
A T grw F gaw aR & A &
s w9R AT dfaee e
T W qEEET WEEr §
wY. fogm fe  wod €t 9F W

22 DECEMBER 1956

Report of S.R.C. 3822

gaar g W I9H A dR 9T s
T % gt domw d€9 & wodr
fere (fafy) @9 ek soer A
M #R g FT g FHH AT
fs 3@ @t o fere (ff)
N TG4 FT  TqA FL ATCF a8 A&
Wk faft & g3 W) = aR
offr dumq & IR 9w FfAwA F
R fFar @t sew dfaem § @
g4 T WES Y Awoiery & fear
R g e fewe (fafa)
ﬁmw@' & w0 fawE
g ¢ 5 wfwew § qomadr st o)
Su=t fafs & amg oo & fear
¢ R o fagra SO @] gal wr
gam o fafet & qre so= e
T §, SHF! 99T 9T R FQ g9
qUq e ¥ g femr @ sk @@
aog g & 9oma &1 ween g @Y
gaow g1 Awgmgfeo
A § qFAT g9 F qIg IJqHT v
T aIAT W ST WIT HYAY g
qX FTAH T a7 71 I9g § F qomar
aTaT S R domer & faeget mR et
| ARy FAM § SEEr a9t
a5 faar @ & 97 T fawa

wegae fawa &FT g9 a1 ag &
foein fraomar R i a7 fg
ok form oF @e Gow ¥ w3 &
ot AWy g WX SsEw d@ey
¢ Sf g 2w i o o QT
™ fF gl ARl o R
N wx AT} w gl AR
wH el Wk wgewfaagn fe



3823 Motion re:

= frerer W g S
Y@ wigy ¥ 1 @y sgm  fawgw
Twa ¥ PR T & e oo F
& ¥ gmifmaw  aTEATTRl
AT E g A AT Ay A
o S A ww fFag oA A
S qorEr A B qgAE ¥ G
fer g So& g ag fed=raeT
yefaa &% sT @ N faga S
¥ ag w9 @@ w@E | gg A
o ggEcfuaw wEwfE A a@
s & & & mod qgAT W §
fe wrwa A ot gF 9 gawefags
HTEATEY ag %8 & g &w & Fie-
Zqad F AL TS, 2T F FSROH
w1 A AR ew f @ fe
WA R A Q1 A we o v
o9 ST AT AT AT &G 1 A
AT 4g ¢ & 9% u9d swE agr
F g w8 e
sfaEl & s7are w7 ag 39 awm-
TR H4GHA & JgAS  THa=T  F7
w97 9T, I8 qE H@EK 4§ fagE
f& gq @ § arfseaE a1 a9@ w)
Y W F JEET FETET HI AT
Fg &w dara ® fer aEw wTAr
SEy & 1 ®EE Wk, AW
wgT ag ¢ fF @i 9% duEw W)
AT & FAA g, 9T TH WAGAT
dum SR WEEET A& § WR
g qomr @ o @ W oag
WOHT, T W F W q AW ;T
o g feduma & a A& v I
|4 (V) WK FeAT (Eef)
® SO qAT ¥ SqWT far ord
BT 9T & qT9 78 Fg w6 AN
W AW T, agda T,
ATEATHT WY AT TE § SEwr T &%
T afw wfad fr oo & Gar S
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¥ WY qoTE A WX AR A Y Y-
T &G 1 30 faemw W sfaee
¥ gz ¢ f* 9O« quma & wES & @
ik o ew af fem oWk
T Fog g 6 dw@ w1 Amen
wit aw gaw A e g W gk
wATe ¥ qm AW g WR g g
fr gorg 1 g I« WX iR
T T g & g WK 7g 7 fad e
qurs st fF fergew & oF afe
arer wiw & SR afeaTe ST g,
IR O WAE T E W Tg T
T W N

A9 GO & sal e 34,
Ay #Y 2@ ST A=) & 3G #X 9w
it fF faw a@ ¥ AR Wil &
s fFew & A9, W AR awfa
X & I aw ¥ 9" ¥ Y wud
g A, A9 'R W g W
HIY 97 Y FgT & (6 g9 F oA
R R T o il oW
aw ¥F fegwm ¥ aga 7% W
fadt &t guedl  gfew s W
§ i durdr oY f gt A dome
A & EE R qgAT ey
§ ok 1 s § & ey fergemma
W F ga Wik T § fr g
g Qo &Y Ja9 & | AT sEw
v g i & qamwn adf § W
aifgx & f& ot o qore &1 53w T
R fgy wy oty wrg aifew
geit s qiedy ST & 91T g O
W fefr gt q¥M o qordy
g s m W S A
¢ SEw o ¥k @ from-
T YT Aam 3} & Ay

e
qaaT
qTEdy
wHAE G ¥ S qardy aarT §
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(e e firg]
gawr e zot grfew &< & JwT
) wwfed wex @aw, & WA §
fir o wara o i & frax
fieqr 9@ o) qoTE wa™ & @
St ATgETH @d o @ ¥ TR gX
fvar sz

W AT FEY AT v A wg
gt § 4z 48 ¢ f wfmw § @y
fagra feat fear & f oY gav qamr
ag T & &R0 ®T EETETTE Ay
#trwt (keeping in view) @I
g8 T ST W AR A s
& faars &1 gar 7€ aTaT o gFA7 |
A A7 wow =S § 7o fan &
frw axg & dom@ ¥ gL SR wigEd
s fe@araar  Igfaa & Aagd
TG T W I I T B g
AT ¥ g9 ¥ awd w9 G fa agh
N S qEmET SW § A w\m
g g | FE ol F ¥ AT
g7 oOR gl @l & oaw
gfear qrEf & Su®y sarqu g ?

dmfate o dod ¥ g@ oA
famrs 2, ®\T uw ot @ fomd #¢€
ER g A, Ig 9 U §, W@
W dgr A & T gome W
sy # fFaq Rwgx 99 @9 &
t ? wwsrad ) ¥y
yay g7 uw A A femw
qw F qUT uw we ¢ wafed
§ 3g ®gar wWwgar g & @i @
qréfor W §ATT § AT 9T TW A ¥
fewres & 7 dume A gEd arfey
vy} § wwdfEd | g X ey
qiff §, g ewgw & faw §,  mdy

wor qéf § @ F Ay
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g Mo B Bt oty § gt
fawrs ¢ gfemT SRy A gfcarn
T AR ST NRY &1 & qgATATE
fhhafr wmeEmdegwder 8?7
g, A wrdt ggt ¥ weare frmrer
¢ ot a3 aF gt W s oA W
gaq Ty fraromm sl @ ®
wE

qgF ®ErE 1 §EW AT @,
qamaat wt arw foar mar 0 & sg@r
g fr odwe fodwfa (@
TATER) Wit fr OFvaelt F €, 9T WX
fer B @ & | dom, g AR
femeer waw & 23 WX A o
T F ¥ oy wefdi A aw g fE
I GNE T AR AW R i
oeHr Q¥ 9 fagie e e gw ek
T oAd 3, = e Oy 9 el
Fgr f& o g Fog g Ere
FE g S AT HACFNT | s F
¥ A% Jommmiiaagagy d &
WWEE AL @ g
wigar § f& dwfedr @i }7?
g a@w ¥ g g §F
¢ f5aw ofems & e & S@
TRIAST MW FgHFgA FTEF &
T qara, Gy W fgaraw s_w oA
TR F WA T FIReqw
¥ qaifas A fF & Gew wife-
zgua g, dfees F g e
TAAZTA AR F § g AN qA FAT
wfed fr ooma w1 € 9 g Fdr
e MraasrEsl | o
& § wg ¥ i agr oo AR av gy
qare & AF A &, W ¥ quw
¥ frd s o emduw g A
freer awar
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& wg o v wgm § fr oo
gar wdt gar A, gEadr AR e
ferifdy & R a9 ¥ R
feder & TRy AT, Ja® @R wTEl
W Fot ¥ feere T @ awar )
% quT wTgEn g f Ow AR aR
TR ¥ que F feaeT aw fFar
MW WY HYEE FTATH OF & a3
Y QUAT SWMET T HT STav § |
T & Ot AT AW 4g qF AN
g Fow aw A d qwq TS WW
vey (dgee) A& QN @ aw W
%I FTH AE 99 GHAT | WA GHIR
g & S qifeeae AW 8 A A
AT IRT AR & | ¥ fag S iy
ga fAerenm omaT @ v 9% ¥
g Fawd T fraray & @ A
T@ %Al g a9 % qg GO & @
T A8 w1 F FAT ARAT
f& faw o # aew (agTE)
FYE @H agTE F a9 A€ 8, faw
FT ag1E & wEelr a9 gAT FT 8\
o9 Faad  f& S genedr qrfeeara
FY g & arq fawar § 9gt & @9
Il F Y foad oA W E EF A
g1 WIT T gF A AL A1 g
(forced ) s% & sux T
W@ AW gwwar § 9w & e

LU AL

U aE w1 rar g & oge-
Afr gt afgg |\ foad & 9
208 # gfadr & art & forar g
g

“Since the unity and strength
within the constituent units is a
condition precedent to a healthy
feeling of unity at the national
level, any attempt to eliminate
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tensions and contradictions and to’
make units more homogeneous and’
internally cohesive is bound to
strengthen the unity of the whole’
nation.”

W G WA g, §
qgTT WEaT § 5 owT Eg weAe
(s=et) AR qudrord 2 w
Tgt & W07 ¥O daw & fAg wgy &
7w % 7 W T wgy arn
faw amedq ¥ & T8t w1 wEAT g
T g 1 Wy R fedr s
# & o¥ wmefaai ®Y v 99 AET
g ot fF faeem 7 owwy, R
& faer a8 faeer @, @ 99 &1
®|T oAdeT grr ! uw fame &
fog am W & fF Y e oF gEy
& fasrs & ¥ g ff & S
AfFT T 9T 9 T A OF QT AA
v ? ww gf@m W J@y
faamr =rgard, o At frewr amear ?
IT XA A GE §IT F AN X
gl faemr agar fearas 6T ST
fediomr & s 7EY faemT =@y o
9@ 77 O g A ;T X I AT §
f& mfex sonfEr . #3F @ & 7
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gaay fedt 7 a9 @ @ ffew
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AN F9T § F AT HAT ATRAT
E & 73 & f voma vk gfAfmpee ga
gar wifge | &er & ar 737 wE q|m
oY Frear TEE | T g o) ey
YA TEA & aY BT a7 a9rg € o qrommeft Y
ATy Y q9AT AT T AT A |
WA ) gl 9 AE AT R wy
qama & @19 faer € FaF faag Wi}
Y 7o & 99 avd-fower gav T §
@ ¥ N T I § W o qoe
W Qo ST € 97 #Y fedda
w1 wrer frear afed | ferdh o dmee
g wY § ST €W AW & 1g Jomy
Y S + &l W e
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S8hri Nand Lal Sharma: On & peint
of order, Sir. Is the hon. Member
suggesting a two-nation theory in the
Punjab?

Mr. Chairman: The hon. Member

has a right to say anything that he

likes. Why does he interrupt the hon.
Member now? He will have a simi-
lar right to speak later.

wYATT yewre foy - qgd a7, #
¥g ¥ @ 97 6 A gL BIHAT AT
T Al A RO & FTIO0
RF AT 1 Tg A wol Tw A
TE N A FHG FRTE ITH T
sy arferft agt aX adr w avd
e et g i ady arferey 7 e
qT FA Sy ) fET ar  feeaadt
fer-a-far o aw ey, w9 98 it

afae wifec & & adr fAdaq
w71 § 5 wrE o gar aw, S 9 g
R AT IT N Faw G §r A
THTH GUTH % qT9 AT A% qeS AT
WEEET & W A T g9 F
AT T8 &, 3 SAHT ATHA §W §,
R fgmae a1 I agd § av =
Y, gfamT 1@ a1 w1ga §, 99 9,
™ fedt #1 Al a9 @A T
P, TOW W N JAW e A7
dard § gt WX B g A
gt Tifed | o aF "y g By g
i 7 &7 9w I aw fggew &
AT JoT ® FEX g T g I 0

I R TF T 37 # g dare
¢ w7Y, X TF T el g & fag
&I Y I, aw A G B A &
ag wTETEY | a7 g gAY & | qg Jorrw
T femad g s ag & O Qe
Hquer g g Fomt gY s gl oY wd
WX A JAH q1q /19 w4 | qg A
ot frcamreedt § wg g 24 W g
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P 1 Fgwar g YW qHo W0
®o } qudra Frargag I g AN E v
wWH. AN AY % gora 7 wfee
T At g ag 7 g W 0N @ g
§ oy @ YR @ q@ & TF ga7aar
g WX I Y AT FATEY Y W &
T N & quad F[oF aq A fear
WY | ¥ W AT R w0 G AFT
firera =Tfge W vl e @ gardy wfare
Wt g wifgg 1 dond gETd At
Fifes 3 WIT 99 qqT T THY qATH
T FEAT TH B AHAT & P

Mr. Chatrman: Shri Nand Lal'
Sharma. )

Shri Nand Lal Sharma rose—

Shri M. L. Dwivedi rose—

Pandit K. C. Sharma (Meerut Distt_
South); rose—

Mr. Chairman: I have called Shri
Nand Lal Sharma. How can I call
three hon. Members simultaneously?’
If the other hon. Members continue-
standing, am: I to understand....

Shri M. L. Dwivedi: I did not hear-
you, Sir: i

An Hon. Member: Pandit Sharma.
thought that he was the Sharma called!
by you:

St 7 wTe T
W qifed U T T qE19a |
AeHF| yTIATHE ARG wAfEfT )
AN TAfa qERT, § ATOe
fastesy  wlaa & Fa  faoomm

2 % s awr v § AR Awer
e W o oA ek v f o w
A F AT W AR A AT AT
W AW w wfew wrehw =1 # qeR”
[ME & HURET © YT FE T o0
9T A9 ¥T waw< fqere  wm s
wT i & e A SEErw Ty
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AT | T 61 qF A I AT WA
g | W AT A A qd W
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oo g & Yo 6 F o9 20 ¥ e
#, w93 ZW & wearwr & fag, 4t g A
ART 7 T gl )

AT TE@E, TIHEATT &7 WA
@ qF T AW F1 fEE w1 @wa
§ s ey | F 7 wwwar g @

WT WO Y A1 X & ) ZraT §igw A

faay s fear &, 4 arae g, amand
THT & FTaT AGET g A< | A qfaar
w1 I § AT § Wiy gt e
dr qfT o s oft T dF § ) WA
aawar § 5 s ama & a9 aga
AT F TIT FT AT AT Q@ | W
e & wiafafy ed off fradd), oz %
2 R TowE ¥ fre) Rw § F9
AT AT 47 @ FT ATEAT @iAw @
@ wqife ag T1gan &  frdi &7 € &-
Y AT FAT IAFT gfoewIT Y
wifgw | afz g %1 ag wrw &ar
T AT F| F7AT ¥ (G § A%g
39 ) faog w< faqr o AT wew Wi
T AR FOT TR & F3 9
Jrgar & g7 qoeae § wE
G AT 1 UG & g fa= faar
T | A A AGA G FT§ A AL Ay
¥ o gwar a1 | ¥ A v g fe
WANRYE gw Ao W@§

W ag g ag & fr wmmER
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6 P.M.

¥ fifas g oR aE @@ @A
g T, 7 ST g A g awdt
¢ dfeq aRrrAR A aff§ 1 IE %
ferg fgr wmar & ®v€ gau wx A
€ | & qg fadew oA wgan g f s
% QTETT 9% Y FENZ AT NI AT
£, 98 9T T FT @A qw Wi e
m fie g AWt #Y aga @ft &ei
W Y 99 419 %1 2944 g1 § | TR
TFaTe fig 7 o oK &g 4, o €9 §
37 ¥ 7€) Wy frweran § e wror =,
&, faeft T v gormay Y gl Wi Te-
el % WTHTC T ATEAT TE W GO
% o1 TvE U faer A @ %A | W
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e g f forer w37 o7 wpar & W g
ferer o & fagg g 7 & kST
ot € T e § 1 g A &
ferer w3 % wea) 7 weqa feaT & 1 A
e fawara § fir fafew mrme 7 oo
fearez ge &9 «1 qivd) § wER
*q zferor 7 qrgror W ATA-HTRIT €T
wor ey figgr, ¥9 ) 39 7 faa o
f&g ® 5o w7 7 e fear | wgraeT
Tepfafag & serea ara fawammy afiee
9 ST YTt T WY feese
¥ wwT & wfRTwr fanfor gy qan
g g Tt Ewi % W R e §
o freg w9 930 § % w9 ATEw,  gW-



3837 Motion re:

[ N az araat ]
wfwr area, T9s) SrEgw Wi AR qTEE
T 915 FF § | ¥ wg awar g fw -
TITAT AT S 779 & 79 I8 a3
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AT AT |

wifas frizan, &ed, I@r ¥
W, gfgE— AT ® I
Al 1 g R T g 9y
T@r T | T Ag WA I E A
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®Eg wE™ Jar 7 fer sy
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9T FT T a1 IS AV | g §
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R | AW YA I WG TR
TG aE oA WY | G
¥ dow T —Taeen & dw ooy
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& e oit s ST HT A g A W
&7 § a7 ga | gEfag & sy fdew
W& FF HTIHY I AT § W A& AT
wifgy st fF & araw § Wi § e
HF13 & WX R aifaw fag & w00 &
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8hri Gidwani (Thana): I am opposed
to the recommendation of the S.R.C.
regarding the Bombay State. I am
also not in favour of the ‘three-State
formula” proposed by the Congress
Working Committee.

As my time ig very short I will
briefly go into the history. I am a
humble Congress worker and I attend-
ed the first session of the Congress in
1916. Then our Bombay Province was
one administrative unit and we had
also the Bombay Provincial Congress
Committee as one Congress Committee.
Under the old constitution of the
Congress the members of the Subjects
Committee used to be elected by the
delegates present at the Congress.
So, when we went to the Lucknow
session of the Congress all the dele-
gates—Sindhis, Gujarathis, Marathis,
Kannadigas—met together under the
chairmanship of Lokmanya Tilak. In
the meeting of the delegates two lists
of members for the subjects committee
were proposed. In one list wass
Mahatma Gandhi’s name, but that list
was supposed to be supported by
moderates of those days. So, some of
us voted against Gandhiji being elect-
ed to the subjects committee. Ac-
cording to us, the majority of delegates
did not vote for Gandhiji, yet Lok-
amanya Tilak declared that Mahatma
Gandhi was elected to the subjects
committee. This is cnly by way of
information. After that, what hap-
A "0Z61 111 ‘panunjuod 9ygr ur pauad
wae in 1920 that Congress came under
Gandhiji's leadership and what were
known as Congress provinces were
formed on the linguistic basis. It was
then that the Gujarat Provincial Con-
gress Committee was separately form-
ed and a Maharashtra Congress Com-
mittee was also separately formed.
Till this day, that is continuing.

1 may also refer to the fact that
when Sind was separsted from Bom-
bay in 1935, I opposed it. I opposed
it on the ground that it was not being
done on any administrative ground.
You know then that in the Central
Assembly, Mr. Jinnah and Shri Sri-
nivasa Ayyangar wanted to come to
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some kind of agreement for seitling
the communal problem. One of the
demands of Mr. Jinnah was that Sind
should be separated not on admini-
strative grounds but he wanted a
“hostage” province where Muslims
were in majority. I was then the Presi-
dent of the Sind Congress and I said,
“why separate Sind on that ground?”
To say that a person or a particular
community wants a ‘hostage’ province
is something which cannot be under-
stood, nor tolerated nor agreed to. In
short, I went on agitating against it
till the Congress session was held
in Madras, where even Maulana
Mohammedali and Pandit Madan
Mohan Malaviya came to an agree-
ment on this issue. I still resisted.
Of course Sind was separated
and that was the seed for
Pakistan. I need not go into the his-
tory 'of these matters. Later on
Orissa came in as a separate province.
I have read the States Reorganisation
Commission’s Report carefully. I do
not find in their recommendations any
State being formed as a bilingual
State—except Bombay State. 1 am
also surprised to find that while new
States are being created on a uni-
lingual basis such as Vidarbha, Kar-
nataka, Kerala, etc., Bombay has been
recommended as a bilingual State.
I really cannot understand why
it is so. The only argument that is
being advanced is that Bombay city
is a consmopolitan city and cannot be
merged with any unilingual State.
The first thing is that all the Maha-
rashtrian people including those living
in Vidarbha should have been brought
together. The Working Committee of
the Congress is rectifying that mis-
take. But the proper and the only
course should have been for the
Commission to recommend that the
Marathi-speaking population includ-
ing the people of Vidarbha, should
have been joined together in one
State.

The second question is, why has not
Bombay city been made the capital of
Samyukta Maharashtra? It is a part of
Maharashtra. This has been recog-
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nised by everybody. Even yesterday
the: Prime Minister hag made the
following observations in his very
good speech and a very persuasive
speech. Mr. Nehru said. lre had heard
arguments. advanced. on the part of
Maharashtrians and others in Bom-
bay. He had na daubt at all that the
arguments advanced on the part of
Maharashtrians had. great. force. But,
unfortunately, there was force in the-
other arguments too. He further
said:

“I do not want to force my opin-
ion down their throats, more es-
pecially the Maharashtrians who
have played such a vital part in.
India’s history and have ta play
in the future of India”.

It is being said that Bombay city
being a cosmopalitan city cannat form
part of a unilingual State and that the
majority of the population of the
Bombay city is not in its favour. We
know that the Marathi-speaking peo-
ple in Bombay city constitute abeut
45 per cent. of the total population.
Beside that, the Report has also ad-
mitted that even Muslims belonging
to Maharashtra have declared that
they speak urdu language. The leader
of the Opposition in the Bombay Cor-
poration, Mr. Mohiuddin Harris, is &
Muslim. He belongs to Maharashtra.
He is editing an Urdu paper in Bom-
bay city. What about Dr. Johan Ma-
thai, the former Finance Minister i
the Government of India. He is a
Christian. He said, in an interview,
the following:

“The best solution was the
MPCC alternative of a composite:
State comprising all the Gujarati
and Marathi-speaking areas, inclu-
ding Bombay City and Vidarbha.
These areas will constitute a State:
not merely of vast but of balanced
and nuturally complementary-
resources and inhabited by two
peoples who, whatever their feel-
ings towards each other might be-
for the moment, are sufficiently
practical-minded to know how to
close their differences in face of-
common responsibilities.
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A powerful State covering im-
portant strategic areas, resting on
the economy in which industrial
"and agricultural resources are
well-balanced and run jointly by
some of the most gifted peoples in
India is a prospect that ought to
make a strong appeal”.

Then there are the Marwaris. Shri
Govindlal Shivlal was here for a num-
ber of days. He presided over two
Maharashtra conferences in Bombay.
He is a Marwari, what about him and
other Marwaris.

I was reading the proceedings of the
Bombay Legislative Council where
Shri D. B. Agarwal a Member in
Council has said:

“As the hon. Member Dr. Khair
pointed out, just as the Portuguese
say that Goa does not belong to
India you cannot say that the City
of Bombay does naot belong to
Maharashtra. This is the age of
socialism. Socialism is the creed
of the age. The City of Bombay
is full of Maharastrian labour. I
feel that ultimately labour will
triumph over capital. If the City
of Bombay is not separated from
Maharashtra and if the industria-
lists had chosen to live with
labour, they would have had a
peaceful time. But if the City of
Bombay is separated, I am sure
that they will not have a peace-
ful time not only for flve or ten
years but for many years to come.”
Now, I want to draw your atten-

tion to what he further said:

“The Rajasthani capitalists have
shown great farshightedness and
they are for Samyuktha Maha-
rashtra with Bombay City as
capital because they know that it
is better to carry on peacefully
with labour. I must say that our
Gujarati friends have failed here.”

That is his view.

Then there is Shri Bharucha an
independent member of the Bombay
State Legislative Assembly. He was
demanding Samyukta Maharashtra.
He has done so in the Bombay State
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Assembly. He is one of the great.
supporters of the Samyukta Maharash-
tra movement. He.is a Parsi.

I have also received a copy of a.
statement issued by the. professors of
Bombay which has been signed by
about 56 professors of various colleges.
In that list I find the names oi Messrs.
M. Demello, P. B. Desai, F. D'Souza.
and S. S. Hoskot, and there are also-
two Sindhis—Messrs N. J. Hingorani..
and V. V. Hingorani. - There was also
a statement presented to the Prime
Minister which was signed by 250 ad-
vocates of Bombay, who belonged to.
all communities in Bombay, apart.
from the Maharastrians.

Now, talking of myself, though I am 1
a Sindhi, you might say that I am the-.
adapted child of Maharashtra, because -
Maharashtra returned me to this
House in the last elections. A Sindhi .
nominated member of the Rajya Sabha :

' challenged my representativé charac-

ter on this issue of Samyukta Maha-
rashtra. I have purposely avoided to -
involve displaced persons in this con- -
troversy. But I may bring this fact
to your notice, that the biggest camp :
in the whole of India for the displaced -
persons is in Maharashtra and it is
called Ulhasnagar. There are nearly -
one lakh of people living in that camp.
and the Ulhasnagar Congress Com-
mittee which consists of ex-Congress-
men of Sind have passed a unanimous-
resolution supporting the formation of-
Samyukta Maharashtra with Bombay -
City as its capital. It'is being further -
alleged that the minoritieg living in
Bombay City do not trust the majority
community and they are afraid that :
they will not get fairplay or justice
from the Maharashtrians. I am sur-
prised at this funny charge or allega--
tion made against the Maharashtrians, -
After all, there are So many indus-
trial and commerical cities in other -
States as well. Yoéu have got Cal-
cutta, Madras, Bangalore, Delhi,
Lucknow, Cochin and so on. 'In all-
those big cities, there aré a substantial
number of peoplé not belonging to
those particular states. So, that is not -
a ground for denying the people of
Maharashtra only the right of having
Bombay City as their capital. - On the: .
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«contrary, the facts are that Maharash-
Arians are not industrialists. They are
.not commercial men yet. There are
only two firms that I know of in the
-whole of Bombay State which belong
0 Maharaghtrians; one is the firm of
Kirloskars and the other is that of
Dhanukan: The others are all manag-
ed by non-Maharashtrians. Similarly,
the non-Maharashtrians are traders
and ecommercial men all over Maha-
,rashtra. Therefore, there should be
no fear on that score at all. Regard-
Jing my personal experience—if that
experience can be of any use to the
House, I say that—the Maharashtrians
are the mosf liberal, the most catholic
and the most fair-minded people.
“Take my own case. I was living in
“Delhi; the headquarters of the All
‘India Refugees Association were in
Pzlhi. I had no intention of contest-
ing from Maharashtra. I was thinking
-of contesting for a seat in Delhi, be-
cause there are a large number of dis-
placed persons here. A friend wrote
»to me that the Socialist Party—it is
dissalved now—wanted to put up a
candidate for the Parliamentary seat
in Thana district and asked me whe-
ther I would stand. I went there and
I agreed to .stand for the election. I
am not going into the details, because
I have very limited time. I stood
against a Congress Minister. You
will be surprised to know that out of
the 14 candidates for the Bombay
State Assembly there was only one
Sindhi candidate from Ulhasnagar and
the other 13 were Maharashtrians. It

was a double-member constituency

with a population of 14 lakhs, and 8

lakhs voters. Out of the 14 lakhs

only 1 lakh population was Sindhi
and out of seven to eight lakhs voters

there were probably not more than 30

to 40 thousand voters who were

Sindhis. The redt were all Maha-

rashtrians. I did not know the langu-

age of Maharashtra and I spoke in
very simple Hindi. On one occasion

when I was speaking in Hindi, in a

meeting one person from the audience

asked “What person have you
chosen as your candidate? He
.,doee mnot knor your language.”

22 DECEMBEK 1953

Report of S.R.C. 3850

You will be surprised to know
that he was hooted down. I am
reminded of what happened in Sind
some years ago. In Sind we had two
main communities among the Hindus,
called Amils, who carried on the ad-
ministartion and the other called Bhai-
bands were traders and merchants.
My friend Mr. Jairamdas, who is now
Governor of Assam, stood for a seat for
the Bombay Legislative Council.
As he belonged to the Amil Commu-
nity and his opponent belonged to
Bhaiband Community, the issue of
Amil versus Bhaiband was raised and
the voters majority of whom were
Bhaibands were asked not to vote for
an Amil. Though Shri Jairamdas suc-
ceeded but it was with a very
narrow majority. But the Maha-
rashtriang showed a great sense of
generosity, catholicity and large-
heartedness in my case, though
I was not known to them. So,
I urge that on grounds of justice and
fairplay, either accept the first pro-
posal of Samyukta Maharashtra with
Bombay city as its capital; or, if you
think that for Bombay city’s sake
Gujarat and Maharashtra should be
put'together, it can only happen when
you bring all the Maharashtra people
and the Gujarati people together with
Bombay as their capital. If you are
not going to do so, of course, I am
not going to give any threat, but the
things will not run smoothly. On
this question all- Maharashtrians,
prominent men like Acharya Karve
or Shri Jayakar, or Congressmen,
Communists, Socialists or whether
_they belong to any party, they are
all for Bombay being made capital
of Maharashtra. Without Bombay
city, Maharashtra cannot progress.
You must realise the feeling of
3 crores of people; it is not a
small community. The Commission
says they are patriotic people; they
are virile people and that they have
made sacrifices. Even our Prime
Minister yesterday has said that we
want them to work for the prosperity
of the country and play their part.
It is this great community which pro-
duced Lokmanva Tilak who gave us
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the mantra that swaraj was our birth-
right. Are you going to deny that
community their birthright of Sam-
‘wukta Maharashtra with Bombay City
or a bi-lingual State as proposed by
the M.P.C.C.?

*Written Statements of Members

Shri Sanganma (Rayagada-Phul-
‘bani—Reserved—Bch, Tribes): As my
foregoing speakers have dealt with
the general aspect of the Report, the
points on which I wish to speak are
in respect of Adivasi interests and
welfare in Orissa as well ag on the
‘border areas of the adjoining States.
“The Adivasis in Orissa as well ag on
its border areas are Oriya in culture
and language, though they have a
separate dialect of their own. Century
long association of Adivasis and Oriyas
at every level of social activities has
-created a composite culture in Orissa.
“There is a social intermingling of
Adivasis and Oriyas. So when .the
Orissa State was formed on the 1st
April 1936 a demand was made for
the merger of all the tribal areas
adjacent to Orissa State. But to the
.great disappointment of Orissa State
and to the detriment of the Adivasis
as a whole all the border Adivasi
areas were not merged with Orissa.

Coming to the southern border of
Orissa State namely—the Adivasi areas
on the Orissa-Andhra border, I can
say that adjustment of boundaries
resulting in the transfer of Adivasi
areas from the Andhra State to Orissa
State is inevitably necessary at an
early date in the larger interest of
the Adivasis as a whole. So the
claims of the Andhra State on the
Adivasi areas in Orissa State do not
arise at all. Accordingly I stoutly
refute the arguments put forth by the
hon. Members from the border dis-
tricts of Andhra State that the popu-
lation of Andhras in Koraput and
Ganjam districts is 11 lakhs. I wonder

how Dr. Lanka Sundaram, a highly .

cultured and well-informed Member
representing one of such border dis-
tricts in Andhra State claims to have
11 lakhs of Andhras in the absence of
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any reference to facts and figures. In
this connection I am humbly inviting
to read the All-India Census Report,
1951—in figures at pages 42-47—Orissa
State—wherein you will please see
the Andhra population in Orissa is

thus given:—
1921 2,31,561
1931 2,869,784
1941 2,98,250
1851 3,42,528

This slight increase is due to a few
thousand Andhra population living in
the Orissa State added to Orissa after
the merger on 1-1-1948. Hon. Mem-
bers will please see this constitutes
23% of the total Orissa population.
This also indicates the floating An-
dhra population in the industrial and
the mining areas of the Rayagada
Taluk and the Rayagada town.

The Andhra population from the
same census report in Koraput
district is merely 6-5 per cent of the
total population which is about 12
lakhs. In the district of Ganjam it
constitutes merely less than 1/7th of
the population according to the 1951
census of Ganjam district. These are
patent facts.

I represent Koraput district. This
Commission has rightly held that
Koraput should remain in Orissa. The
figures of previous census as also of
1951 have given no corner to any
Andhra claim. It may be stated here
that Orissa Province was created in
1936 when the Maharaja of Bobbili a
leading Andhra and a leading light of
the Andhra Maha Sabha was the Chief
Minister of Madras. Grave injustice
has been done to Orissa in this regard.
The Andhra Maha Sabha in its recom-
mendation in 1919 before the Joint
Committee of - the British Parlia-
ment stated that an area of 10,000
square miles of the then Vizag Agency
is an Oriya and should go to Orissa.
Orissa’s claim was 14,000 sq. mileg out
of the vast Vizag Agency. Out of
this Orissa got in 1936 merely 9000
and odd sq. miles consisting of the
present district of Koraput. Andhra's
claim on the Koraput district with
merely 1/6th of the total population

*Written statements of views of Members in  regard to the Report of the States Re-
organisation Commission ~Vide Para No. 2710 of Lok Sabha Billeti? in Pert II dated the

2oth December 1955,
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is only one anna in the rupee. Thus it
is a claim for the moon. I invite Fbn.
Members' attention to  subsidiary
Janguage table of 1951 Census show-
ing how among Khonds, Savaras, and
other tribal people Oriya speakers
dominate while no Andhra language
speakers are to be seen./

The Agency division was created in
1919 constituting the paritially ex-
cluded areas of Vizag and Ganjam dis-
tricts. The court languages of the area
except the Godavari Agency and a few
patches of Vizagapatnam the entire
area consisting of over 14,000 sq.
miles was regarded Oriya. In
fact an Oriya Educational Officer
was specially appointed for this
newly created agency division. It is,
therefore, absurd to lay claim on the
district of Koraput. We have our
claim on Andhra area. Andhra could
have no claim: on the Oriya areas.

Their claim to certain areas of
Ganjam district is equally ridiculous.
Let me invite to page 9 para 25 of the
O'Dennell Committee Report of 1932
wherein the Committee has said that
such areas of Madras and Central
Provinces, where Oriya people are in
a majority both on point of race and
language, are only given to Orissa.

I claim this as unjust in the
extreme. Instead of existing language
speakers why should you take into
consideration the majority in a race
question ag if birth constitutes any-
thing in this regard. All these are
weighty grounds for the revision.

Our State Adivasi Conference and
our Adivasi leader Shri Sonaram
Soren, Minister for Tribal Welfare in
Orissa as also the Adivasi leaders of
Singhbum have claimed Orissa as the
Jhadkhand of our conception. It is
really so. With 28 members out of a
total of 140 members in the Orissa
Assembly we have our say and no
one dare neglect us. It is why there
is a Minister in the Orissa State with
an Adivasi population of 29,67,334.
While Adivasi population constitutes
double the number in Bihar their
representatives constitute a negligi-
ble fraction in their Assembly—never
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to think of a Cabinet Minister. Fur-
ther worse is with the case of Adivasis
in Andhra State where the population
of Adivasis is only 5 lakhs, whose
representatives in the 196 Member
Assembly are 5 in nmumber, and at the-
Centre only one representative. Asthe:
Adivasi population of 5 lakhs in the-
entire population of Andhra State, I.
am afraid, that the welfare of the
Adivasis who are microscopic in num--
ber cannot receive proper attention.
Moreover, as the areas conSisting of’
these 5 lakhs Adivasis are contiguous.
to the Orissa State and are anxious
to come to Orissa, the Adivasi areas
in Andhra State may be merged with:
Orissa State for the socio~economic
uplift of the Adivasis as a whole. I
Demand historical, geographical, social’
relations and economic dependence-
with Orissa are connected with these
areas by direct communications.

Similar is our pressing demand over
south Bastar areas between the rivers.
Savari and Indravati of ‘Madhya Pra-
desh. ’

Lastly I invite attention also to the-
Memorandum submitted by the Gov-
ernment of Orissa to the States:
Reorganisation Commission in respect
of these areas. The delegation, im
which I was one of the members,.
in their evidence before the Com-
mission pleaded for the consolida-
tion of all the contiguous tribal areas
in the State where the Adivasi popu-
lation is more in number. The Com-
mission appeared to have appreciated
the idea as it would be convenient for
the Union as well as the State Gov-
ernments to concentrate their -atten-
tion on general uplift of Adivasis. I,
therefore, urge the Government to see
that the tribal areas in the other ad-
joining States where proper attention
is not devoted to their development
may be transferred to the Orissa State
where the welfare of the Adivasis is
secure and certain, in -view of the
fact that all the Adivasi areas in

Orissa State are scheduled with
special constitutional facilities and
privileges.

Shri Magan Lal Bagdi (Maha-

samund): Personally, 1 .am against any
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States at this moment when we are
about to complete our first Five Year
Plan and are drafting the second one.
Any upheaval for redistribution of
States will necessarily hamper the
progress of national reconstruction
programme. I also feel that linguistic
or territorial distribution of the coun-
try is advisable only after the idea of
nationalism is fully rooted in the
«<ountry, and I may be permitted to
say, that the: recent upheaval for
redistribution shows that feelings of
‘nationalism are not yet mature in our
«ountry, so as to indulge in the distri-
bution of .States on linguistic, terri-
‘torial or cultural basis.

But after the publication of S.R.C.
Report and on account of the senti-
ments roused by it, my own personal
©pinion seems 10 me, though sound and
rcorrect, is not as popular as, say, the
‘idea >f Samyukta Maharashtra etc.
‘Therefore, I- am left only to choose
the lesser evil, the alternate which
/does not very much disturb the coun-
‘try at this moment.

In the circumstances, I am of the
opinion that the recommendations of
the S.R.C. with respect to the forma-
‘tion of a bilingual State of Bombay
does good to none of its constituents.
Tt would only breed the seeds of rival-
Ty in politics as well as in administra-
tion., The proposal of the Congress
‘Working ‘Committee, therefore, is
definitely better—we get at least two
somewhat homogeneous States, with a
future hope and possibility of Bom-
bay’s joining Maharashtra to make it
a strong and united State.

The formation of Vidarbha as a
separate State is no solution of the
apprehensions of a few Vidarbhites.

' On account of remaining in separate
‘States for over a century, the people
of Vidarbha and Maharashtra natural-
1y could not inculcate the social and
cultural homogeneity, but that is no
reason why they should not live to-
gether henceforth. Some safeguards,
fowever, could be provided to allay
the fears in the minds of Vidarbhites,
who consider themselves as minority
in Maharashtra.

In this connection the question of
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Nagpur as capital comes in the fore-

front. Nagpur not only stands as
most suitable place with cent. per
cent. resources and conditions for

being capital of Maharashtra State (If
Bombay is not included in it), but the
acceptance of Nagpur as capital of
Maharashtra will go a long way to
remove all the doubts and apprehen-
sions in the minds of Vidarbhites. .It
is not in a way detrimental ‘to the
interests of the State. On the other
hand, if Nagpur is not given the status
of capital of Maharashtra, it will not
only widen the already strained rela-
tions between the Vidarbhites and
Maharashtrians, but will also require
large amount on new construction etc.,
which money can be usefully spent on
national reconstruction programmes.
1f status of city of Nagpur is reduced
to that of a district headquarter, it
will not only harm the city but such
a huge city which has no industrfal
or commercial importance will be a
liability for any State headquarter.

1, therefore, support the decision of
the Congress Working Committee—
formation of three States, Gujarat,
Maharashtra and Bombay City, but
request that Nagpur should be made
thé capital of the proposed Maha-
rashtra State.

Shri S, G. Parikh (Mehsana East):
When the Report was first published,
I found that Bombay State is to
remain a bilingual State. It was a
gratifying news to me. But subsequent
events showed that the Maharashtra
Pradesh Congress Committee is not
accepting the S.R.C. Report as regards
bilingual Bombay State. The B.P.C.C.
and G.P.C.C. both hailed the Report
and they showed the willingness to
work in a bilingual State. In spite of
Gujarat being in a minority to the
extent of 43 against 57 still the
G.P.C.C. showed its willingness to
abide by the decision. of the S.R.C.

The city of Bombay stands on a
different footing. It is a cosmopolitan
city, where the Maharashtrian popula-
tion is to the extent of 44 per cent.
Its importance is on an all India one,
being the major port in the country
and an industrial and financial cen-
tre of the whole of India. So it does
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not belong to any unilingual State,
but it belongs to India as a whole.
Prime Minister recently stated in his
speech at Hyderabad that Bombay
City, being a cosmopolitan ¢ity, enjoys
a unique posifion not only in India but
.n the world and as such it is a pro-
" perty of the nation and he will not
tolerate it to go or merge in any uni-
lingual State.

The Congress Working Committee
had also accepted the S.R.C. Report in
regard to Bombay State. But when
they found that Maharastra P.C.C. is
not agreeable they made the offer to
the M.P.C.C. at their request to ac-
cept Samyukta Maharashtra without
Bombay City forming three States,
namely, Samyukta Maharashtra with
Vidarbha and without Bombay City,
Gujarat and the City of Bombay. If
the above proposition is not agreeable
to the parties concerned, I am of the
opinion that the second alternative as
suggested by the Congress High Com-
mand would be the next best. In no
circumstahces Bombay should be part
and parcel of the unilingual Maha-
rashtra State. I, therefore, commend
that this House should accept the pro-
position enunciated by the Congress
Working Committee.

As regards Punjab State, my views
are that the new Punjab State should
be formed of three States, namely,
Punjab, PEPSU, anl Himachal Pra-
desh. In no circumstances Himachal
Pradesh should be ' separated and
made into a separate State. As a
matter of fact the language and cul-
ture of the whole area is practically
the same and as such it should be
merged into one State. On all other
aspects I fully agree with the proposi-
tion of the Congress High Command
and as such this House should imple-
ment the same.

Lastly, I welcome the suggestion of
the Prime Minister that India should
be divided into five zones and the
States comprising those respective
zornes should form inter-State Advisory
Councils. I believe, if this is imple-
mented the unity of India will beé
maintained and the country #s a whole
will be benefited. I therefore, feel
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that the Government should incor-
porate this view in the Constitution
Bill, which is likely to come before:
the House in near future. This idea
should be given constitutional status,
otherwise it would be merely an Ad-
visory Council without any powers.
As a matter of fact zonal, economic:
and financial policies should be decid~
ed by such Councils and for that pur-
pose necessary amendments should be:
made in the Constitution. If it is
found that this is-a workable arrange-
ment in course of time the States
should be abolished and these zones
should have the full powers of State
Governments. I personaily highly
commend this idea.

Shri P. Subba Rao (Nowrangpur):
The S.R.C. Report speaks about the
repudiation of the Homeland con-
cept. This is a very sound advice but:
how did «he concept arise-
and who is responsible for it?
It is the State Governments that
are responsible for this, If the
step-mother treats a step child
properly, the child does not think of
his mother. If the States treat the
minorities properly, the minorities
would not turn their attention else-
where. When the State treats them
badly they naturally turn to the State
to which they originally belonged.
Every State in India governed by Con-
gress Ministers is looking upon ligu-
istic minorities as step children. I do-
not blame one State in particular.
When on 7th February 1954 a meeting
was arganised by the Oriyas at Sarei--
kela, the Bihar Government brought
goondas by lorries from Jamshedpur,
who assaulted the people in the meet-
ing, broke the head of the Maharafah
of Kalahandi, who was speaking and
assaulted the Maharajah of Patna. An*
enquiry was pressed but Sri Krishna
Sinha made a statement exonerating
the Government of Bihar and throwing-
the blame on others. Naturally the
people have to believe. The report
published by the non-official committee
appointed for the purpose contains
photos of the part taken by the State:
Police, which is black indeed. On the:
other hand the Orissa Government:
turned down the request made by
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Andhras for an enquiry into the com-
munal disturbances at Parlakimedi
and Berha'mpore I would ask every
Government tv cast off the beam in
its eye before I can point the mote in
its brother’s eye and ask them to
do unto others as it would be done
by. There is an appeal case before
the Cuttack High Court. Accused was
sentenced by a magistrate for con-
tempt of court on asking the magis-
trate to explain the charge against
him in his own language as he did not
know the State language. In 1949 the
Telugu language was abolished in
Berhampore schools. The Andhras
were refused a representation to the
authorities for this. A protest day
was observed and there was lathi-
charge and use of tear gas. Names
of 3999 Telugu voters were removed
from the voters list. Can this be done
without the connivance of high offi-
cers? The high officers are instructed
by the Ministers to do such nasty
things. A person who carries on a
trade is not allowed to do so unless he
shows that he is a resident of that State
for 12 years. A motor driver cannot
get a driving licence, if he belongs to
a minority community. An electri-
cian will not be given a licence till he
has passed an examination in which
only those, who give a declaration
that they are residents for 12 years,
can appear. An advocate and a Doctor
can exercise their profession but not
an artisan as the former do not re-
quire any licence from the State. Even
leaders of first rank cannot safely go
to another State and hold a meeting.
Sri B. Pattabhi Seetharamayya, now
Governor of M.P. was pelted with
stones in 1948 when he went to Ber-
hampore as guest of Sri Biswanath
Das, President P.C.C. who afterwards
became Chief Minister of Orissa.
Every State is suppressing the mino-
rity languages, defying the instruc-
tions of the Central Government. A
public prosecutor resigned his post to
contest election as M.P. Applications
were called for to fill up the place and
the post was not filled up for 9 months.
The defeated candidate who resigned
his job was reappointed by calling
fresh appllcatxons on the plea that the
file was lost. All this is done to avoéid
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an Andhra as public prosecutor. Can
any man have confidence in such a
Governmént or such a minister who-
stoops to such meanness? 1 do not like-
to quote more mstances Hence no.
State Government can be trusted for:
domg Justxce to minorities. Statutory
safeguards should be provided and en-
forced by a machinery outside the
control of the State Government. The-
District Officers in the Bilingual dis-
tricts should not belong to the majo-
rity community but should be from
outside. S.R.C. has suggested recruit-
ment of 50 per cent. from outside. I'
would even urge that the I.A.S. per-
sonnel should belong to a different.
State as they can infuse confidence in
the people. The Englishman was able
to hold the scale even because he did.
not belong to any language group in
India. In my own district which is
bilingual the minorities were satis--
fied when the District Collector and.
Police Superintendent were men from
different State. Even the members of’
the Public Service Commission should:
be from a different State. Whenever-
there is a communal rioting an enquiry"
should be held by the Central Gov-
ernment. The State should not be-
trusted. It has forfeited the con-
fidence of the minorities. Ag linguistic-
factor is accepted as the major factor
for re-organisation, boundary should’
be set right by taking the Taluk and
village as the unit and narrowing
down the communal area so that large-
minorities should not exist and give:
rise to trouble. It is inevitable that-
minorities do exist and safeguards:
should be devised for the unavoidable-
minorities.

In the re-organisation of States, not
mere geographical contiguity is enough.
but the boundary line should not be-
indented as far as possible. It
means not only pockets should be eli-
minated but gulfs and promonotories
should be avoided paying attention to
linguistic factor. As an example,
Madakasira Taluk or a portion having-
Kannada majority should go to Mysore
and Pavagada given to Andhra. The:
Allampur and Gadwal Taluks of°
Raichur District should go to Andhra,
and similarly Maharata and Kannada:
Areas of Bidar should go to Mysore:
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.and Maharastra. These anomalies
.arose as the S.R.C. took the district
.as unit. But below district level the
-S.R.C. laid down mutual agreement
'by the concerned States. Hyderabad
:is split up. Where is the other State
"to come to mutual agreement? So,
that principle does not hold good here.
‘Every State has got land hunger and
.is making demands on other States.
"There should be appointed as many
Youndary cemmissions as are neces-
sary to set right the rival claims of
«©one state over another. Andhra is
sclaiming Parlakimedi which has a
‘large Telugu People. It is also claim-
“ing the whole of Koraput District but
-the claim cannot be supported except
to a bit here and there such as
‘Malakanagiri, Narayanapatnam, por-
stions of Gunupur; and Orissa on the
+other hand has clailn over Sujankota
.abutting Malaganagiri.

Then administrative convenience is
vignored in some cases. Why not the
-Jhansi Distrigt be merged in M.P. in-
.stead of allowing it to stand as an ob-
stacle from one portion of M.P. into
ianother. Then Bastar District is too
:far away from Bhopal or Jubbulpore.
Konta in Bastar is 300 miles to Rai-
pur, the nearest Railway Station, by
:road and 120 miles of this road is fair
weather road. The same difficulty oc-
.curs if it is joined to Orissa. So
Bastar which is a hernia for M.P.
:should be thrown into Andhra. It has
mo Hindi population.

Last of all I come to Bellary and
‘Sareikela and Kharaswan. The dis-
‘pute about Bellary would not have
-arisen if the Andhra State was not
formed two years ago but had come
‘now. It was given to Mysore as
"Madras did not like to retain it.
“Mysore is now claiming it as if it was
part of Mysore for hundreds of years
-and some are saying that Mysore with-
out Bellary is like a temple without
>an idol. Mysore was without an idol
Yor hundreds of years and why is it
anxious for an idol now? Let Mysore
-worship Nirguna ‘Brahma and dis-
scard the unwanted idol and throw it
sat the head of Andhras.

Similarly Sareiketa and Xhraswan
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would never have been placed under
Bihar administration six years ago
if Mayurbhanj had integrated with
Orissa then. Why should Orissa pay
a penalty for the non merger of
Mayurbhanj in 19487 These two
States are Orissa States.” They are
inhabited by Oriyas and Hos, but there
are no Hindi speaking people at all.
The kith and kin of Hos in this portion
are in Orissa. Dr. Katju transferred
these States to Bihar due to the then
administrative convenience. On this
ground alone the two States with the
Sadar Sub Division of Singhbhum
should be transferred or re-transfer-
red to Orissa.

ot agay () W@ HF T
g7 §eA mawer # fawfat s
frw e v ¥ &I g 3 1 e
A A S s g g AT W
TIATIAT &1 § | AT AT & Frawaia)
mxF M e g &Y
ga a3 fe & Wit 7 T v @
g & 7 W W a3 wew Ry F
fasie 7€t war Tnfgw 1 o qwaEd
TG AT ATERIE X G wE &
W< fed od fegasg AN @
A T & a9 @ g 9w ) oy
TH I & 99 § g FIEFAT § HqIAY
AT AT AT & & | G H g w7
a1 aE R fF wsr wa &1 aEe ww
feawar ®1 s &Y v § | @y oty
FWQ & | W IG FT A€ qE T
ae 78 § | agr o w= @ ot
¥ grq I faemar o @r @ 9 F araA
HTET ST a9 a1 @ & ) e
qodt &1 oF  aga aer fgewr wfy-

aga foggr gur aur wirsfaa § 1 S
& § WX Aed WA Y IT & /Y

ﬁmwﬁ%mift@glm
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T e T ag W § i wer R,
W Wk faer R A feafe &
WX 7w wiw r feufa § oF &w
g § | 3 f§ 7o Ry w1 AR
ATy feear s o7 <@ § wwlew
wR Ay faed o geyafeaa s A
T 1w yER e o freamdw
T A & 91X g ToT F F HIw
I & ot v ow @ F e H
AT T e T § 1 wew W@
& A & T W | TSy s
qTEW | N Q¥ @ W NI &
3 gUd WR 73 e @ fewfar
® ¢ | R @ B 1A (e )
el Y @ faar s —ad
afw rar, fa, 3w 5@ W@
Ty g+ #7 fawrfon <t € e §,
o A WG W TF AW I IAT
AR gi g ? gf 59 ¥ quw
wferer T gaar \ig T & | afew @
MR o & o=
fgeR w1 g o w= axg wify &
aH @ ¢ a9 I ATgH gH w6 gE |

W ¥ I AN wfa & swrae @ v~

IEHT S & TATE B WA ST T ATAT
N ag mifr & QY FTH WRE 77 THAT
AT aw & W& o feewi WY
HEg W ®T G%aAT § | WO qE WEA
frarooiig agf § @ 8 wew AT ¥
fafrr ¥ v g A & 1 R ww
¢ fr e oY g« fafw & g
AEA T AT FHY AT A | WA
€ F7 T4V g9 Y w3 gt 9g wivard
& | X0 79 77 F 9y wey 2w, faeew
W T & v g fa| s wiqard
2 &Y Ay & fou A T
A AT T 0T WA & 99 | forgiv
ww & § 97 % W F B 6T Wy
wfi § forw & fapelt sopre off sz
524 L.S.D.
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FqY W o & ar ag o o .
WA A A ST FR @1 WHh
TR Y ol g 9¥ F swEwar gdw
T w46 |
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e YT B gfew ¥ fawe WX @
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AT ® A§t AT AT F /Y
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grm fF wer wRw, wey WA, W
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weq w3 & g W | IY TRIH wETT-
wifaw g | 9=y Are @ a8 o w1
FHIERaT N I frag war &
o w1 A wfeare fY A W)
fage @amw ag grm v wegmeEy W
qE 437 & Y g7 *Y TF T47 HAW
TGT AR ATATEL FAST | g7 AT
¥ wrder #Y fF ag T ww W woAr
gaaael 9T faog 9 w1 W) W@
frame wr WY oA A ¥AT F wwe
T wfe & 33 A ST aqraw ¥

a4 T & frator & qre someT
R EATATH I W w
Trg 9 foig 7Y @R & e A
W # A g s s s
T 37 1 e 7 wXw F g
T ATEEATEA WA A & qF & form
g oaw ¥ e @ g @ wawar
wagg

WIS TF GreT q A E 1 ;R
Ry # yoreTh F RO ¥ fag
foem W= frara-sgaeqr =rfgq Sod
agi A ¥ 1 A TA AW qna
) WA AT R e W
T § arEh qar w7 ¥ ff w1 U g
€319 @1 I ?
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AT w7 FE WA w4 A
¥ qx gaX A w7 W I S
I5AT § | I FT AFEA TR A 7 A4T
T T 7 @A qd W OF I
TEAT A AEAEE § | W A F
TR seEm AT AR & %9
T T o T § ) ol ST @
7 JORT Y @Y AT qHA | T A
& fmwfar @ &1 = aE &
@ w1 AR W v & i
areq & & foly $Q@ T0g 99 &
arq g Y w3 faqr 9mg | fe '
® ardw a1 T 9T ™ A w®
svwmr Ifa afi @

HEq AT@ ¥ qgA AEEAT q¥aN
TR AT % AR T g | e e
qEwe W | T AR ¥ I9d
feedt ® @ W g W aga Afew
AT AT | XX GEARTAT IH WTAE
2 1 %€ qaT 7 & s 77 Tow & famior
A ¥ 9w wE ¥ ey
2 W WX IUET A E A7 A IF |
T4 WSy AT F qET W GG wY
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T a& 8 N fazer | @ T R
qRT Wi gt W W e zfoar
I fem § grew & s ¥
M AET R

T ge wraw W o s
& wwifo g€ § 3w F oF agw aw
Heqq dx7 Y AT ¥ | WIET qg 4T 41
fe Tt & gafaio w1 weR ATATg
o g 1 oy fawfoat W afoms
AraTa Tl & fater F § gar 3
o) gt $F Wi | € g«
e 9 W gfr F W o ¢
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qfcorm ag gwT & 6 @ @@ @ &
AT AT B @7 § 5 AW WY e
g € § fF £ w1 a1 e
g Y wwar afey qe ar adf @
firrg @ freear § 6 ag A Wl O
TF AreHTia® ae] § | 59 & g fafaa
T8 Qe wfgT 1 TR TG F A
e & "9 AW 9T HgE W
o1 g 39 #Y war€ a9 W & fag
T g g YW § W9R WY BT I
IBTR A AAT IO T@@T ¢ | AT
# qafaAir & wW 9 gw AT fE
aR gl & amfer ¥ o4y fafaw
fawra gt B g0 F@ F a9 5
¥ A AT AR G 2 A ¢E FfEa
TGT FTHTTAT AL aT |

Shri R. C. Sen (Kotah Bundi): 1
humbly beg to state that the forma-
tion of new provinces on linguistic
basis would inevitably result in the
Balkanisation of the country, and the
consequences of such a state of affairs
could only be imagined If unity of
India is our principal aim, then all
actions, however remote, leading to
Any disintegration should be avoided.
We should not forget the past chapter
of Indian History that foreign domi-
nation was only possible because of
a disunited country.

As a member from Rajasthan, and
having closely watched the happenings
there during the last fifty years, I can
say with some confidence and convic.
tion that people in Rajasthan today
feel more united and proud of belong-
ing to India than they did during the
State's period, when every State con-‘
sidered a world unto itself. 1 tear
that formation of states on linguistic
basis would result in breaking up the
unity of the country, which has been
built up since 1947.

I would suggest that for the greater
good of the country there should be
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no states at all. If the country is too
big to be administered by the Centre,
then I whole heartedly support the
suggestion made by the Prime Minister
in the House today about having flve
or six zonal states.

If, however, things take the shave
of formation of states as proposed by
S.R.C. Report with modiflcations and
in case Madhya Bharat is made tc
disappear altogether, then I would
suggest that that portion of Madhya
Bharat which would be irrigated by
the Chambal scheme called the Kctah
Barage, should be annexed to Rajas-
than for the purpose of greater admin-
istrative convenience and efficiency.

Shri Kirollkar (Durg): Before I
begin my speech I would like to con-
gratulate the members of the S.R.C.
for the efforts they made in prepar-
ing the report and for giving their
honest and sincere recommendations.
Though we may differ with some of
the recommendations they made, we
have no doubt about their sincerity
of purpose.

The recommendations about the pro-
vinces of Bombay and Punjab had
been subjected to strong criticism
while other recommendations with
slight changes are being welcomed.
As far as the proposed Bombay State
is concerned, as it has not been met
with sufficient measure of agrezment,
the Bombay Assembly has moved a
resolution for the formation of three
States of Maharashtra, Gujarat and
Bombay. Even this proposal has not
been met with approval. The Maha-
rashtra P.C.C., and Samyukta Maha-
rashtra Parishad are very keeu in
having Samyukta Maharashtra with
Vidarbha and Bombay. They are
strongly opposed to the separation of
Bombay from Maharashtra. Men like
Shri S. K. Patil and Shri Biyani had
~gr:eqd tv Samyukta Maharashtra with
Bombay in 1847. The S.R.C. Report
has not favoured the idea of scparste.
Bombay State. The natural links of
the city with its hinterland in Maha-
rashtra are admitted. Besides the
whole of Maharashtra is a contiguos
to Bombay that practically pe«ple
from every village depends for their
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livelihood on Bombay. The masses
are very poor and they have to gu to
Bombay for earning their live'ihood,
so if Bombay is separated from Maha-
rashtra it will have a very sad
psychological effect on the puor mass-
es of Maharashtra, In my opinion,
therefore, Bombay should not he sepa-
rated from Maharashtra. The mer-
chant community need not be nervous
at all. On the other hand they should

welcome this.

As for Vidarbha, it consists of twc
parts. One is Berar which consists
of four districts namely Amraoti,
Akola, Yeotmal and Buldana. Berar
was formerly part of Hyderabad State,
In 1903 it was leased to British Gov-
ernment and was then joined with
Madhya Pradesh. The Land and Ten.
ancy Laws in Berar are different from
those of Nagpur District. It is these
Berar districts which started the agi-
tation of separate State of Vidarbha.

The four Marathi Districts of Nag-
pur, Bhandara, Wardha and Chanda
formed Gondwana State with Hindi
Districts of Chhattisgarh and ruled by
Gond Raja. Subsequently Bhonslas
ruled this territory. The land and
tenancy laws of these districts are
similar to those in Hindi Districts.
The Hindi Districts and these four
Marathi Districts have been living to-
gether for more than hundred years.
In fact most of Marathi speaking
people have shifted to Hindi districts
and made them so to say homeland
from generations. They have come
together and their culture has in a
way become one. Difference in langu-
age has in no way affected their rela.
tions. Language is not the only
principle for reorganising States. I
am, therefore, of opinion that the four
districts of Berar namely Amraoti,
Akola, Yeotmal and Buldana be
joined with Maharashtra and the
other Marathi districts of Nagpur,
Bhandara, Wardha and Chanda
should remain in Madhya Pradesh.

I welcome the formation of proposed
Madhya Pradesh which will include
Madhya Bharat, Vindhya Pradesh,
Bhopal and 14 Hindi Districts of old
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Madhya Pradesh, The four Marathi
speaking districts of Nagpur, Bhan-
dara, Chanda and Wardha should also
form part of this proposed Madhya
Pradesh. When these Marathi dis-
tricts are included in the proposed
Madhya Pradesh the capital of this
state will be Nagpur. Controversy of
capital of this State will naturally be
dropped as everybody will like to have
Nagpur as the capital.

As for the proposed capital of new
Madhya Pradesh State I would agree
with the recommendation of the S.R.C,
Report that it should be Jubbalpur
because it will be a central place. If
Bhopal is made capital, it will be most
inconvenient to the people of Chhat-
tisgarh districts of Raipur, Bilaspur,
Sirjuga, Baster and Drug. They will
have to travel a distance of about five
to six hundred miles to reach Bhopal
and they will have to change trains
at Bilaspur, Katni, Jubbalpur and
Ttarsi. It appears this inconvenience
has not been taken into consideration
when the decision to locate capital
at Bhopal was taken by the Congress
Working Committee.

&z srwe fag (Feor womar ofeww) -
ATREd WY ERAT T gegha wrer gAry
o Tt § | oo W & A yAW
7 faeere wife Sgesy &1 oo AW
94 W 7y § wrEm qgreiK WK
@ 7  fogiv qaTT Wy wigar, sw o
w2 faar | ok A www @@ fogia
7 fad wT@ § X AR F T AN
s farerer T wafa e gfers
T AT 1 ¥ & W AT Lsoe
o A% @ | WY 5 9 ¥ g,
FF AR WY A W O s
FEAT = % e | 9T eferT # waa
T U FH @ WX I ¥ |G
tmee ¥ UE ¥ wAA A A | W4W
qxe TR, ag § aaf s
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T qme AR & 1 s%y &
AR TR & W@ 9@ §ha Sa)-
T aga a0 @ Tf TuA ¥ gy fgen
T FT UNTQ TR FIT ¥ |
te3% & T & wmfgww W Afedw
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T ArEAEE ¢, I FT F /T N
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Fg gal & are ® e fawfar & so&
FaEeq 03¢ W SEET N &
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oy # ww wWA T TMA &Y
fTq fraT 99 99T G 7 WA
I fF AINER T awR =g o
SEET FHET qHT {HT qX S0F @
oY | I 80 #, {eRs W qrd
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W 7, 183s # a9l a<fer FAA T,
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ferax & & Wik w@gR Fiagw 3 o
o dro FEr 3 W fawfer & f
AN S 394 J1fgd 9T 99 a3
W f& wn, uwan, wifes feafa &t
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w1 & foeT w1 eFar § wivg o
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TAT | EF T A & FARAET Lo WA
REYY WY 1% & A OF fad dwgwm
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3R frwmaT 1eu e W @ fafet 3 o
e sl 1 Wi e fear
wfew & fi7 7@ N w g
@ T I W e 30 faam,
a7 8xY WM &1 | 99 W Ene

fayr wamel, 3w § AR wa Arw-
gar & faue fafawg sq w@r 3

A faaraqae w @ oaw N
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fok & qEe R a% I aT W WR F
AR gaTE g 31T & TR F qEq qear
£ | WY 979 g7 ATEaTaay € aegar
TEepfa T & | W AR 9w wigE, 49,
q, IW 1 AR, wfafa s &
famw &@ @ G v §
T T 3 ¥ gfre T g
arEAweE g, T G & W §
waqa § | ot @R g fe afesm
qfsgrt TIfFET™ & 91k ST WY W
T T a7 g @0 @ | W
g Wt R W W e 7@ AR gfae §
T awa &

9 qf qg I §ET T WA I3
HT § W HT9 FZ A W 9T 4®
% § W q@omTodo & ¥FT JrAT
o ywwah & o & ¢ sew
ETX g %y fawfeat ®1 @ &
wifgd | T9F wRw Argan § gy
CSRIAT IT%T ST & | ag N 49
Dawar § 1 R A Ay AT & QWY
¥ woar wE f ST @R WW
FTAAT ¥ WO SR qATS T qg
e T faar | g8 wereh feal
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T I A HAaT L ) AW R AO@RI
fafaa & 1| o fawrer gfee <oy
qrfgd Wi AR AT $T 99 3 THRAT
wifgd | WO & §Wq & SrRiv,
wmrETE, ATfears 38 AT AR @
¥ g fa= ®71 § T feema & foren
a1 WG I gHar & ¥ o =rEd )
{ gyd AF FAT & FEE] WX AW
afeat & wdw FE fis IAR qWo
o dre ¥ fei1é *Y wF FT Fr
wifgd Wi T & ST g2 HTIH WX
e duadfa AT W FES AAH H
waTAT 1fga 1 7 sy w3ar ¢ f o e
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- Shri Basappa (Tumkur): The ques-
tion of Reorganisation of States in
India has evoked great interest in
India and outside, On the solution ot
this problem depends the solution of
many problems, Though the report
lacks universal and rational basis, we
have to accept the same with suita-
ble modifications without creating
bitterness. Wise statemanship con-
sists in not shelving this problem but
in solving it once and for all with a
view to better integration of India
even during the time of the present
leaders. Under the present context
of things it is better to have bigger
States in India than smaller States
where administrations are more un-
stable and communal domination is
more, Development programmes have
suffered in smaller States. Minority
Communities feel much better in big-
ger States. Power politics and vested
interests have lesser chances of suc-
cess in bigger States than in smaller
States. Linguistic States have come
to stay. The greatness of India con-
sists in its organic unity in diversity.
The development of regional langu-
age will certainly help the Hindi
language for which we have all
respect as an official language of
the country. It must be recog-
nised that the problem of reorganisa-
tion of States is more acute and keen-
ly felt in South India. Delay is beset
with great danger to the solidarity of
India,

1 want to say a few words about
the State of Karnataka. SR.C. has
recognised the necessity for the forma-
tion of this State including Mysore
not only in the interest of Mysore
but also of other parts of Karnataka-
and of India in general. Gandhiji and
Sardar Patel have all blessed this
state of Karnataka. Pandit Nehru
himself has admitted that there is
not of much opposition in Mysore.
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The desire of the people of all Kan-
nada areas have been expressad in un.’

equivocal terms in many ways
through Conferences and through
resolutions in legislative Assemblies

of Mysore, Madras, Bombay, Hydera
bad. The Mysore Cabinet has also
approved of the proposal of one
Karnataka State, The Rajpramukh
of Mysore will not stand in the way
of the formation of one Karnataka
State. Mysore State is known for its
broadness of outlook and the slogan
of “Mysore for Mysoreans” is en-
gendered by only a few vested inter-
ests. The fear expressed by a few
Mysoreans is unfounded. The Cen-
tre will always come to the rescue of
backward areas wherever they may
be situated. The opposition is of
recent origin. The theory of two
Karnataka States is neither possible
nor desirable.

The States Reorganisation Commis-
sion has done great injustice to the
people of Bellary, Sinigoppa, Hospet
and Mallalpur taluks by retransfering
them to Andhra. These were given,
to Mysore in 1953 by an act of Parlia-
ment after great deliberations on the
varioug reports of Justice Misra and
Justice Wanchoo, the Partition Com
m:ittee report, Kelkar's award etc
The S.R.C. has not given valid
grounds for changing the decision
once taken by Parliament. It is
wrong to say that Andhras have vital
interest in the waters of Tungabhadra.
On the other hand the areas to be
irrigated in Karnataka by this river
is more than six lakhs while the area
irrigated in Andhra is about two
lakhs of acres. It is wrong to say
that Mysore Government is not co-
operating with the Tungabhadra
Board. Shri Gokele the Chairman of
the Board has admitted that the
Board is working smoothly. The two

Central bills are before Parliament
and they will remove all disputes
regarding the sharing of waters

between Andhra and Karnataka
States. The other two grounds adduc-
ed by the S.R.C. for giving Bellary to
Ardhra State are administrative con-
venience and economic links. These
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factors are more in favour of Karna-
taka. It is very strange to see that
they want to give the entire Kannada
area to Andhra simply because the
Tungabhadra Dam is important to
Andhras. In this respect the report is
one-sided and a lot of prejudice has
entered in the minds of the members
of the Commission due to no fault of
the people of these areas, There |is
reason to believe that the pull of the
Andhra leaders is more on the Com-
mission. They are wrong in mixing up
the question of Bellary with Kolar.
Each must be decided on their own
wmerits, Bellary should not be treated
like a football be kicked from one
side to other as and when we like.

Though I dislike the recent satya
graha for retention of Bellary in
Mysore, I clearly see the desire of
the people when they go to jail in
large numbers in a peaceful manner,

There are other border areas which
have been left out from Karnataka.
The Kannada areas in Alur, Adoni
and Rayedurg Taluks will have to be
cemarcated and given to Karnatak:a
.as suggested by Misra’s Award. The
question of Madaksira as a complete
enclave in Mysore which has 64%
Kannada speaking population with
administrative convenience with Mysore
must be added to Karnatak. The integ-
rity of Rayalaseema does not lie in
retaining Madaksira in Andhra,Z Ad-
ministrative convenience in the case
of the Hosur Taluk and geographical
contiguity and desire of the people in
the case of Talawadi firka where more
than 80% of the population are Kan-
nada speaking people, should
have enabled the S.R.C. to
give them to Karnataka. The
whole of the rural population in
Nilgiri district are Kannada speaking
people and hence deserves to be in
Karnataka. Chandragiri river must
be taken as the boundary line in
Kasargod taluk between Kerala State
and Karnataka. Akalkot and South
Sholapur taluk including city of
Sholapur have a big Kannada speak-
ing population and hence must go to
Karnatak. The case of Kannada
taluks in Bidar District have been

22 DECEMBER 1956

Report of S.R.C. 3876

conceded by the Chief Minister of
Hyderabad. In the end I say that this
problem of States Reorganisation
must be solved in a calm atmosphere.

Shrimati Maydeo (Poona South): All
of my friends and hon, Members from
Bombay have discussed this question
in its various aspects. I would confine
myself to two or three important
points only. If we go through the
S.R.C. report regarding Bombay and
Vidarbha we come to the conclusion
that some injustice has been done to
Marathi speaking people. We will see
that almost all the States proposed by
S.R.C. are unilingual, the exceptions
being Maharashtra, Punjab and Assam;

The composition of Assam after par-
tition is such that it can never be a
unilingual State. In Punjab the prob-
lem is not much of language but is
of a communal character, Therefore
the only exception made by the Com-
mission is of Maharashtra,

The request of the Marathi speaking
people to the S.R.C. was that they
who were divided in three different
States, namely, Hyderabad, Madhya
Pradesh and Bombay, should be
brought together to form one Marathi
langauge province with Bombay as
Capital. The Maharashtrians made
many strong and convincing represen-
tations and the S.R.C. themselves ad-
mit that they were impressed by the
cogency of their arguments. But how
did they solve this problem? One will
not understand why this was done.
They brought eight districts from
Hyderabad into Bombay that were
majority Marathi speaking but they
separated six lacs of Marathas from
their brothers, by including majority
Marathi districts in Karwar and Bel-
gaum into Karnatak, and they also
created a new very small State of
Vidarbha with as small a population
as only 76 lacs comprising of eight
Marathi  speaking  districts from
Madhya Pradesh. The remaining
Marathi people were kept in the com-
posite State of Bombay with the addi.
tion of Saurashtra and Kutch.
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This formation appears to be against
the very principles laid down by the
S.R.C. themselves, because on page
45 para. 159 S.R.C. Report, they have
denounced the formation of composite
States, saying that “a sense of loyalty
to the State does not develop.” A small
State like Vidarbha is also not correct
when they have abolished all Part C
and Part B States. The creation of
Vidarbha was responsible to create
separatist tendencies among the
Marathas. The Maharashtrians ex-
pressed their great dissatisfaction at
this,

The Congress Working Committee
felt that this dissatisfaction was
genuine and therefore invited promi-
nent Maharashtrians leaders, dis-
cussed with them the problem and
placed before them an alternate pro-
posal. This alternate proposal was the
formula of three States. The two States
of Maha Gujarat and Maharashtra
with Vidarbha were welcome sugges-
tions but the creation of Greater
Bombay as a City State was totally
unacceptable to Maharashtrians, as
Bombay affected the life of Maharash-
tra most vitally,

One cannot understand why such a
City State was formed which was
even less in population than Vidarbha,
and when the S.R,C. had advanced
very strong arguments against its
being a separate City State.

" By this change of proposal, how-
ever, two things were clear. One is
that Vidarbha really belonged to Maha-

rashtra but was purposely kept sepa-’

rated under some pretext or the other
and that both S .R.C. and the Working
Committee did not want Bom-
bay Cily to merge with Maharashtra.
Why the SR.C. and the Working
Committee should thus be partial to
Maharashtra was a puzzle indeed.

Bombay geographically lies in Maha-
rashtra and has to depend upon Maha-
rashtra for its electricity, water supply
and further expansion. It was insisted
by B.P.C.C. and G.P.C.C. that it should
be kept separate. One feels from this
that because Gujaratis could not claim
Bombay, they could not entertain the
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idea that a prosperous and important
city like Bombay should belong to
Maharashtra, although it was a part
and parcel of it. This attitude is really
not good, They should realise that it
is they who have reaped the benefits
of Independence most. All the import
export facilities, trade relaxations,
financial help towards their enter-
prises have enriched them consider-
ably and has given them better posi-
tion as well as power in the country
over their economically poor brethern.
They might have invested some
money in the mills and factories in
Bombay at the beginning but have
they not taken away hundred times
more by way of profits?

They should not deprive their
Maharashtrian brethern from their
legitimate claim and keep them sub-
dued and poor, Let me tell them
with all friendliness, that they should
brush aside this selfish thought as it
will neither serve their country nor
themselves. They should bear in mind
that if they try to stretch too far it
will break and create tremendous ill-
effects. They should not be too much
ambitious but should become broad
minded, generous and just. Everyone
can sce that the apprehensions they
are expressing are not real but only
pretentions to gain their say. If they
behave true to their inner instinct
and come forward to accept the legi-
timate claims of Maharashtra on
Bombay they will not only be praised
on all sides of the country, but their
position in Bombay will be most sound
than it was ever.

I, therefore, once again appeal to
the good elements in our Gujarati
brothers and sisters and ask them to
respect the human sentiments in Maha-
rashtrians and to come forward, and
in the most fitness of things allow
Bombay its natural, logical and proper
place which is Maharashtra.

Shri H. G. Vaishnav (Ambad):
Though I may disagree with many
of the recommendations of S.R. Com-
mission, I feel it my duty to con-
gratulate them for some of the good
things they have done.
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First good and appreciable aspect
is that they have recommended the
disintegration of Hyderabad State. I
think this to be a very bold action
on their part, without which the task
of reorganization in the Deccan could
have never been fulfilled.

Second good -thing is that the Com-
mission has abolished the present dis-
crimination between Parts A and B
States and has also done away with
the Part C States. This is a very
congenial step they have taken and is
appreciated by all.

Third important thing which they
did is that they have abolished
altogether the superfluoug institution
of Rajpramukhs and by doing so have
removed an eye-sore from the minds
of our masses.

I, particularly coming from
Marathwada area of Hyderabad State
should also express my thanks to the
Commission for joining all the five
districts of Marathwada to the Bom-
bay State and not dividing the area
between Vidarbha and Bombay as was
proposed by the sponsors of Maha
Vidarbha. The age long unity of
Marathwada is maintained by this
good act of the Commission. How-
ever the commission is not justified in
recommending the whole of Bidar and
Adilabad districts to be joined to the
residuary Telangana State of
Hyderabad. As a matter of fact three
Taluks—Nilanga, Ahmedpur and
Udgir of Bidar district and three
Taluks—Kinwat Rajura and Utnoor
of Adilabad district are completely
Marathi speaking while parts of other
Taluks also in these districts speak
Marathi. It is well and good that
Hyderabad Government have provided
facts and figures in this respect and
have shown their readiness to join
Marathi speaking area of these dis-
tricts to Maharashtra State.

The recommendation of the Com-
mission regarding formation of resi-
duary State of Hyderabad viz.
Telangana for the period of first five
years and later on its merger with
Andhra State is not based on sound
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principles. The Congress High Com-
mands have recently expressed in
favour of the immediate merger of
Telangana with Andhra and from one
Vishal Andhra State, which is a
welcome measure.

Now coming to Samyukta Maha-
rashtra, the Commission appears to
have utterly failed to understand the
problem. They have proposed
Bombay as a bilingual State while
fourteen out of sixteen States created
by them are unilingual. Though the
Commission went on denying vaguely
the formation of States only on the
basis of a language, but while doing so
carved not a few but 14 States purely
on the linguistic basis; but when the
turn of Bombay came they invented
the principle of “balanced approach”.
It is not at all shown by the Com-
mission that if the 15th unilingual state
of Maharashtra with Bombay as its
natural capital would have been form-
ed how this “balance of approach”
would have been lost or how the
security and unity of the country
would have been endangered. The
Commission has admitted that
geographically the City of Bombay
forms part of Maharashtra. They
have praised Maharashtrians as brave
and patriotic people and have also
praised their great past. But in spite
of all these virtues they are denied of
their right to have Samyukta Maha-
tashtra State. On the other hand
separate small state of Vidarbha and
the bilingual state of Bombay are
thrown to their lot. This is nothing
but great injustice done to them.

The question of Bombay city appears
to have prejudiced the minds of the
Commission.  According to natural
justice it is part and parcel of Maha-
rashtra which nobody can deny. But
it is designed not to be given to them
because of the misapprehensions of
some big capitalists. They appear to
have turned the tables. They pre-
tended and apprehended imaginary
lears on one side and preached and
propagated the so-called ‘cosmopolitan’
nature of the city on the other side.
They also tried to impress upon the
Commission that the commercial and
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industrial importance of the city would
be lost if the city becomes a capital
of unilingual state of Maharashtra and
thus succeeded in getting the bilingual
state of Bombay—consisting of the

whole of Gujerati speaking area and a -

part of Marathi speaking area. This
appears to be a very strange recom-
mendation. It is said that Bombay has
a cosmopolitan character. I nave not
been able to understand what is
meant by “cosmopolitan character”.
It is contended that if Bombay city
were to become a part of Samyukta
Maharashtra, the very next day the
cosmopolitan character would dis-
appear? Is it ever seriously contend-
ed by anybody that, if Bombay city
were merged in Maharashtra, the next
day all Gujeratis, Parsis, Christians,
Jews etc. will give up their business
and go elsewhere? It is well known
to all that capital does not know
linguistic bounds. It flows where the
rate of profit is high,

Like Bombay every other big city in
India is cosmopolitan but has it been
separated from the concerned State?
Should bilingual states be proposed
regarding all the big cities like
Calcutta, Madras, Hyderabad, Delhi,
Bangalore to maintain the so-called
cosmopolitan character of the city? If
the principle of bilingual state was a
good one the Commission ought to
have recommended at least half a
dozen such States instead of recom-
mending only Bombay of that type.
Even if the Commission had desired
to bring Gujeratis and Maharashtrians
together in the Bombay State, they
should have brought the whole of
Marathi speaking area (without ex-
cluding Vidarbha) in that bilingual
State just as the whole of Gujrati
speaking area is brought in it. It
would be quite unfair to divide Maha-
rashtrians into two states so as to
make the balance equal with all
Gujerati speaking population coming
together in one state. Double injustice
is done by the Commission to Marathi
speaking people by recommending
separate State‘of Vidarbha and making
Bombay a bilingual State. Capitalists
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and vested interested persons appear
to have gained in either case. The
voice of the masses is totally ignored
in these recommendations. This being
the case naturally the S.R.C. Report
is resented throughout Maharashtra
and Vidarbha,

Taking stock of thig situation, the
Congress High Command have {felt
the need of changing the S.R.C.
formula regarding bilingual State of
Bombay. They have proposed three
State formula viz, Maharashtra State
including Vidarbha, City State of
Bombay and Maha Gujerat State.
Maharashtrians are denied unfortu-
nately their legitimate claim over
Bombay in this proposal also because
of which there is great frustration and
disappointment all over Maharashtra.

I need not dwell upon discussing in
details how the very object of creating
the city state of Bombay will be
frustrated. The present glory and
importance of Bombay can never re-
main if it is separated from its hinter-
land and its future administration
would be too difficult in the present
democratic set up if nearly half of its
Marathi population is kept conti-
nuously dissatisfied.

I therefore appeal to our great
leaders and to all the hon. Members
of this House to be compassionate to
their Marathi brethren and consider
dispassionately their legitimate de-
mand of Samyukta Maharashtra with
Bombay city as its capital.

Kumari Annje Mascarene (Trivand-
rum): The S.R.C. report recommend-
ing the division of India for a better
unity is calculated to promote the
integration of the various provinces
and states primarily on linguistic and
secondily on other consideration so
that there may be a consolidated
national unity. The immediate re-
action of the report was far from
uRnity or national consideration. The
voice of the people reacted, protest
and dissatisfaction echoed from every
nook and corner of India, creating a
disintegrating confusion in most of the
Stateg with Lathi Charge, shooting,
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smoking into poison gass, recalling the
unhappy events in the freedom
struggle in recent past.

To my mind the report is a sinister
device in the name of unity to create
disension between States and ill-will,
jealousy and distrust in the hearts of
the people. The report clearly indi-
cates that it is not mainly linguistic.
To some it creates new linguistic mi-
norities ad infinitism. It is not based
on any financial stability for it is not
preceded by a financial commission’s
report. It is not based on any econo-
mic progress or finality for the Second
Five Year Plan is only in view and
the first is still in progress. It is said
that the report was envisaged to check
disruptionist tendencies in the States.
The result of the report has created
major disruptionist tendencies in the
whole country. No State is satisfied
with its present boundaries or the
boundaries marked by the report.
Every State want to exploit its
neighbours as much as possible strik-
ing at the very root of unity.

Considering that aspect of the report
regarding my state. I must frankly
admit that the report has missed its
aim of creating a Kerala Province
whole and sound. It has ignored all
historical traditions and geographical
contiguity that has created the present
economic and cultural unity and pros-
perity of the State amputating a
beautiful state in its vital parts.

Already it is a deficit area with a
teeming population. The newly en-
visaged area is a greater liability on
the Government aggrivating the deficit
nature. It has created ill feeling with
its immediate neighbour, Madras
which is looking with greedy eyes to
grab at the flourishing taluks in the
T. C. State. There is difference of
opinions with regard to the people in
the five taluks recommended to be
added to Madras. As for Malabar it
is reported that they are not anxious
to enter into the newly sugested
alliance with T, C, States. The T. C.
Legislature have expressed its decided
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disapproval regarding S.R.C. Report.
There is mischievous tendency in the
S.R.C. Report to consolidate the north
and disintegrate the south. The
Northern States are to be widened ahd
consolidated in the bigger States where
as the Southern States are to be
disintegrated into smaller units with
exploiting neighbours glaring at each
other. In the face of this fact I agree
with the suggestion that a Dakshina
Province with Madras, T. C. States
and Coorg would be a better scheme
to promote national unity, peace and
well being. The Malayalee and Tamil
cultures have the same basis as the
two languages and are from the same
basis as the two languages are from
the same source, Sanskrit and are
intelligible to each other,

I am not entering into the merijts
of each of the 16 States recommended
by the S.R.C. report. The representa-
tion of the respective States in Parlia-
ment and in the local legislatures will
speak for themselves still this much
I can say that no State was ever satis-
filed with the recommendations. In
the face of such dissatisfaction, con-
fusion and disapproval why this re-
port should ever be considered. The
people of India irrespective of State,
Province or language united under
the same flag for freedom and hither-
to nothing untoward had happened to
disintegrate the country. Then why
give any consideration to the S.RC.
report. It should be expunged from
the routine proceedings of the present
administration. I must remind the
Central authorities that they are
poking their noses too much into the
States and their peaceful administra-
tion.

Dr. Kamble (Nanded—Reserved—
Sch. Castes): I am giving my views on
the adjustments. of the border areas
pertaining to the ‘Marathwada dis-
tricts.

As one of the representatives of the
three crores of the Marathi speakers,
I should unequivably put on record
that the people waat one State of all
the Marathi speaking population at
present living in the three States of
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the present Bombay, Madhya Pradesh
and Hyderabad States. The city of
Bombay lies in the heart of Maha-
rashtra and naturally and rightfully
belongs to Maharashtra. I would hope
that our leadership would not lend
ear to the imaginary phychological
fears and apprehensions which are, in
fact, born out of their financial
interests,

To deny the inclusion of the city of
Bombay in Maharashtra is to set at
naught the aspirations of 30 million
Maharashtrians for the whims of some
interests of Bombay and the people
of Gujerat who have forfeited uny say
on the question by having their own
Maha Gujerat. The creation of the
Bombay city State is full of dangers
and will create rather innumerable
problems than it would solve. Other
cities also would come forth with a
plea for separate State.

As 1 come from the Hyderabad
State, I must also say that the forma-
tion of Vishalandhra is necessary
immediately. The immediate forma-
tion of one State of all the Telugu-
speaking people would spare the odds
and tribulations, inherent in the post-
ponement of the step for a period of
five years. Immediate formation of
Vishalandhra is, therefore, desirable
and essential from all points of view.

I cannot but place on record the
injustice done to Marathwada by the
S.R.C. by their retaining the Bidar
district in the residuary Hyderabad
State. Bidar, being a trilingual dis-
trict, it has Marathi speakers as the
largest single minority group. Marathi
speakers in Bidar are 89 per cent,
Kannadigas, coming next with 28 per
cent. If the District was not to be
split up it should have been placed in
Marathwada,

It is the unanimous demand of the
people of Bidar district that the three
linguistic groups should be joined to
their respective regional groups.
Marathi-speaking area  should be
attached to Marathwada.

The taluks of Ahmedpur, Nilanga
and Udgir are purely unilingual
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Marathi areas with no sprinkling of
Kannad-speakers. These taluks should
be attached to Marathwada. This is
accepted by the Kannadigas.

There are 81 villages (Bhalki and
Hulsur revenue circles) with the
majority of Marathi speakers and
having contiguity with the Marathi
speaking areas. Their population is
about 75,000. They should be attached
to Marathwada. In the Santpur taluk
there are 82 villages (Aurad and
Thorna revenue circles) having about
73,000 population. They should be
joined with Marathwada as the people
desire so.

In the Humnabad Taluk of Bidar
district there are 31 villages (Ladwanti
revenue circle) with an approximate
population of 25,000. They should be
linked with Marathvrada,

In the Adilabad district, the taluks
of Rajmura and Kinwat the Marathi
speakers are 86 per cent, and 79 per
cent, respectively. The Telugu
speakers are only 9 per cent. and 11
per cent. respectively. These two

.taluks should, therefore, be joined

with Marathwada or Vidarbha. The
Telugu people also agree to this.

In the Adilabad taluk of Adilabad
district, the Beia Revenue Circle should
be attached to Maharashtra asg it is a
purely Marathi area. The Islapur
revenue circle of the Boath taluk also
is predominantly Marathi and should,
therefore, be joined to Marathwada.
The Wankadi and Ada revenue circles
of the Asifabad taluk are purely
Marathi and hence they should go
with Marathwada. The Sirpur reve-
nue circle of the Sirpur taluk having
majority of Marathi speakers should
be joined to Maharashtra.

Shri Ram Dhani Das (Gaya East—
Reserved Sch. Castes): Some of our
colleagues from West Bengal have
made out a ‘labourious’ case in support
of the demand for the transfer of
certain border areas of Bihar to West
Bengal. But; I much regret to have
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to point out that, perhaps, due to their
over enthusiasm for their case, they
have made themselves responsible for
statements which are wrong and mis-
leading. 1 propose to discuss here
some of these statements and place the
facts before the House for information
and consideration,

Our friend, Shri Barman, in the
course of his speech delivered in this
House, the other day, referred to a
certain statement of Shri Rujagopala-
chari made in 1951 and tried to show,
thereby, that Shri Rajajee had
supported the demand of West Bengal.
But a perusal of the official report of
the debates in the Parliament of India
held on Thursday the 23rd August,
1951 reveals that when Shri Barman
moved a resolution standing in the
name of Shri Basanta Kumar Das,
demanding that ‘steps should be taken
to alter the boundaries of the State
of West Bengal with a view to
establishing contiguity between the
detached parts of the State’, Shri
Rajagopalachari in the course of his
remarks made in the capacity of the
Home Minister of India, dealt with the
problem relating to the Bihar-West
Bengal boundary dispute, in consider-
able detail, and concluded as follows:—

“It is not a corridor problem as was
eloquently and graphically put, bring-
ing before us all the pictures of the
corridor problems of Germany and
Poland. It is a totally different thing.
They want an administrative improve-
ment in the matter of communications.
It is really a question of communica-
tions and of bringing about a state of
things whereby our general defence
position and our administrative
position may be improved. This is the
real and legitimate aspect in which
we should understand this Resolution.
And from that poiot of view I must
on behalf of Government be ready to
tell the House that the Government
will have to consider this, and must
consider it very seriously and do all
that is in their power. Let there be
no mistakes. It is not a Bengal pro-
blem. Nor is it a Darjeeling problem,
It is an Indian problem. The idea
that Bihar is foreign territory and
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that Bengal has been divided into two
parts without any connection what-
soever between them is a little
exaggerated. After all Bihar is our
own and no passports are necessarv
for the Bengal people to go to Bihar.
‘There is no visa necessary for people
from the other side to come into
Bengal. Trains are not examined for
Biharis or for Bengalees when they
move and the buses are not examined.
The territory is ours and it was on
this ground that the objection raised
by Bengal to the original idea of
partition was met that Bihar should
not be looked upon as a foreign terri-
tory and therefore, the communication
was in tact. But it can be argued that
the communication is not efficient.
Although there are highways, rail-
ways, rivers, bridges and ferries
across, they are not sufficiently effi-
cient and I think that it is the duty
of the Government of India to con-
sider this very seriously and indeed,
if necessary, to take over the responsi-
bility of this communication between
north and south Bengal as one of its
responsibilities, instead of giving
money and watching its expenditure.
In fact, Government will probably
come to the conclusion that this is an
All-India national affair and it must
be taken in hand, but if we move in
another direction and look upon Bihar
as a stranger territory or Bengal as
a stranger territory, it would not be
the right thing to do.”

These observations of Shri Rajajee
made in the capacity of the Home
Minister of India, are too clear and
categorical to need any comment or
elucidation. I can only add that what
he uttered in 1851 is equally true in
1955 and, as such, I earnestly appeal
to Shri Barman and our other
colleagues from West Bengal to see the
unmistakable force of reason behind
the aforesaid remarks of our revered
leader Shri Rajajee and not press the
demand for the transfer of any part
of Bihar to West Bengal on such un-
tenable grounds. I may also remind
Shri Barman that after hearing Shri
Rajajee, on the said occasion, he had
readily agreed to withdraw his motion
stating that his only purpose was to
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inform the Government about the diffi-
culties in communication and that was
done. Shri Barman may also recall
that, while seeking permission of the
House to withdraw his motion, he had
also said, “After all these things we
can settle among ourselves”. I think,
what he suggested in 1951 is possible
even today. I should like to make
the same suggestion today, as already
indicated by our friend Shri Syam
Nandan Sahay, in the course of his
speech delivered in this House on the
15th December, 1955 and I fervently
hope that whatever difficulties the
people of West Bengal are actually
experiencing in matters of communica-
tions ete, will be quickly removed by
means of joint effort of the two Chief
Ministers of Bihar and West Bengal,
but no part of the territory of Bihar
will be sought to be transferred to
West Bengal against the wishes of the
people of the areas concerned.

Shri N. T. Das (Monghyr Sadr.-cum-
Jamui—Reserved Sch.—Castes): 1
have heard with great interest the
observations made by a number of
hon. Members of this House on the
report of the State Reorganisation
Commission and I am sorry to notice
that the proposals formulated by the
Commission have evoked sharp ecriti-
cisms from various quarters. 1, how-
ever, propose to confine my remarks
to the claims put forth by the pro-
tagonists of the demand of West
Bengal for the transfer of certain
border areas of Bihar.

Our colleague Shri N. C. Chatter-
jee has, in my opinion made a
rather sentimental appeal in support
of the “expansionist policy” of West
Bengal, on the plea that it was “a
vivisected, partitioned, tragically
divided” State which had “lost two-
thirds of its territory”. He also tried
to rouse the emotions of the hon’ble
members of the House in the name of
Deshbandhu Chittaranjan Das as well
as Jatindra Mohan, as also by saying
that “Bengal is bleeding today”. But,
in a serious matter like the re-
organisation of States, cheap senti-
ments can hardly be of any avail. We
have to consider various aspects of
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this complicated problem, coolly and
dispassionately, as suggested by omr
leader, Pandit Nehru,

Shri Chatterjee  referred to a
certain resolution of the Indian
National Congress moved by Shri T.
B. Sapru and adopted in 1911, which
is said to have been supported by a
joint statement of some eminent Bihar
leaders, including the late Dr.
Sachidananda Sinha, suggesting that
certain portions of Bihar should be
transferred to West Bengal, on the
ground that they were Bengali-speak-
ing. It is true that Shri T. B.-Sapru
moved a resolution at the Calcutta
session of the Indian National Con-
gress, in 1911, requesting the Govern-
ment ‘to place all the Bengali-speak-
ing districts under one and the same
administration’. But he has also added
that “I should be very slow in giving
my personal opinion in any matter
relating to the re-adjustment of a
province with the geography of which
I was not perfectly and personally
familiar”. He only supported the
broad principle that in any scheme of
redistribution of boundaries, Bengali-
speaking areas should be placed under
Bengal. It may also be pointed out
that when the new province of Bihar
and Orissa was separated from
Bengal in 1912, that is, after the said
resolution of the Calcutta Congress,
Manbhum and other areas claimed by
Bengal were placed under Bihar. Yet,
no resolution was adopted, protesting
against the decision at any subsequent
session of the Congress. Moreover,
when the Congress adopted the princi-
ple of linguistic provinces in 1920, and
the Congress provinces were carved
out accordingly, the areas now placed
under Bihar, including Manbhum etec.
tormed parts of the Congress province
of Bihar and no part of the border
districts of Bihar claimed by West
Bengal was included in the Congress
province of Bengal,

As to the views expressed by
Dr. Sachidananda Sinha and other
Bihar leaders, I am sorry to have to
state that none of the signatories of
the said joint statement, alleged to
have been published in the Bengalee



3891 Motion re:

of Calcutta, is alive today and, as such,
it is not possible to verity the correct-
ness or otherwise of the statement in
question. But we have unimpeachable
evidence to show that Dr. Sinha held
quite different views on this issue.
He submitted a memorandum to the
President of the Constituent Assembly
in 1948, on this question, in the course
of which he unequivocally stated
that ‘there is no area in Bihar which
has a majority of Bengali-speakers’.
He examined in detail the linguistic
position of Manbhum, Dhalbhum,
Purnea and the Santal Parganas and
concluded that West Bengal had no
claim whatsoever on any of those
areas. In view of this, the joint state-
ment alleged to have been published
in 1912 are not to be relied upon.

As to the suggestion of Shri
Chatterjee that West Bengal suffered
due to the partition in 1947, I should
like to point out that this suggestion
is entirely wrong and contrary to
facts, As a result of the partition,
West Bengal got about 40 per cent, of
- the total area of undivided Bengal and
36 per cent. of its population. The
density of population in undivided
Bengal was 772 per sq. mile, which
was reduced to 709 per sq. mile after
the partition. Out of a revenue of
Rs, 44 crores West Bengal got a reve-
nue of Rs. 31 crores although it got a
population of only 21.8 millions out of
60.8 millions. Thus, the per capita reve-
nue of West Bengal was nearly
doubled and West Bengal emerged
from the partition as a stronger unit,
economically and financially. No area
of Bihar can, therefore, be transferred
to West Bengal on this ground.

Shri K. P. Sinha (Patna Central):
I want to deal with the claims of West
Bengal over territories of Bihar. West
Bengal claimg that as a result of
partition, it has been crippled and its
economic and financial position has
gone down. It also wants additional
space on the ground of the rehabilita-
tion of refugees. It particularly claims
a portion of the District of Purnea
for a link between north and south
Bengal. The SRC has recommended

a part of Kishangunj Sub-division and
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the Sadar Sub-division of Manbhum
minus Chas Thana to West Bengal
The part of Kishangunj Sub-division
has been proposed to be transferred
to West Bengal in order to provide a
link between north and south Bengal.
The Sadar Sub-division of Manbhum
has been recommended for transfer to
West Bengal on the ground that West
Bengal needs the river Kasai for irri-
gation-cum-flood control measures. I
show below how the claims of West
Bengal are untenable and how the
recommendations of the States Re-
organisation Commission for transfer
of a part of Kishangunj Sub-division
and the Sadar Sub-division of Man-
bhum are wholly wrong.

After partition, West Bengal got
two-thirds of revenue of undivided
Bengal and about one-third of the
population. .Undivided Bengal had a
revenue of Rs. 44 crores and a popu-
lation of about 60 millions. After
partition, West Bengal got a revenue
of 31 crores and a population of about
21 millions. Per capita revenue of
West Bengal was thus doubled as a
result of partition. West Bengal got
all the industrial areas and 99 per cent.
of electrical energy generated in un-
divided Bengal.

It will, thus, be seen that partition
did not adversely affect West Bengal.

As regards the economy and finances
of West Bengal, the position in brief
ig this. West Bengal has 08 acre of
land per agriculturist and Bihar has
only 0.6 acre. 86 per cent. of the
population in Bihar depend on agri-
culture. The figure for West Bengal
is only 57 per cent. Only about 4 per

.cent. of the population in Bihar is

engaged in industries. The figure for
West Bengal is about 15 per cent. 22
per cent. of the population in Bihar
are landless labour, the figure for
West Bengal is only 12 per cent. Per
capita revenue of Bihar is only about
Rs. 8 and for West Bengal it is Rs. 25.
12 per cent, of the people in Bihar are
literate, For West Bengal the figure
is 24 per cent.

The facts and flgures given above
show that economic and financial
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position of West Bengal is superior
and far better than that of Bihar,

So far as the question of rehabilita-
tion of refugees is concerned, the Com-
mission has said that there is no space
for the resettlement of refugees in
Purnea. The position is the same in
Manbhum where an agriculturist has
only 0.60 acre of land while an agri-
culturist in the bordering districts of
Burdwan, Bankura and Midnapore has
082, 074 and 0.79 acre of land.
Therefore, more land is available in
the bordering districts of West Bengal
than in Manbhum. Shri Megh Nath
Saha, President of the East Bengal
Refugees’ Association has publicly
declared that there is enough land
available in Bengal, and there is no
scope in Bihar for the settlement of
refugees.

The national highways connect
South Bengal with North Bengal.
They are under the control of the
Central Government and no State
Government can interfere with the
movements of goods and traffic on
them. The corridor theory is
repugnant to Indian nationalism.
About 97 per cent. of the population
in Kishangunj are Hindi or Urdu
speaking and only 3 per cent. are
Bengali speaking. The people of
Kishangunj Sub-division have social,
economic and cultural ties with the
people of the rest of Purnea and
Bihar. The entire population is
bitterly opposed to the transfer of a
part of Kishangunj. About 1,500
persons have offered satyagrah on the
issue of the transfer of a part of
Kishangunj Sub-division to West
Bengal and courted arrest and
imprisonment. Lacs of people of the
Kishangunj Sub-division opposed the
transfer of any part of Purnea District
to West Bengal on the 4th December,
1954, when there was a Political Con-
ference at Kishangunj and on the 4th
November, 1955 at Patna when there
was a Muslim Conference there. It
will, thus, be seen that there is no
justification for the transfer of any
part of Kishangunj Sub-division to
West Bengal. The Central Govern-
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ment should respect the wishes of the
people who do not want to go to West
Bengal.

As regards the question of transfer
of the Sadar Sub-division of Manbhum
to West Bengal is concerned, it may
be mentioned that the people of this
Sub-division are dead opposed on this
issue. After the recommendations of
the States Reorganisation Commission
were known the people of this area
have held thousand of meetings and
passed resolutions condemning them.
They have offered satyagrah on this
issue and courted imprisonment in
over thousand cases. It is necessary
that the Central Government should
respect their wishes and reject the
recommendations of the States Re-
organisation Commisgion. The Com-
mission has held that arguments of the
Government of Bihar against the pro-
posal of transfer of this Sub-division
to West Bengal are well balanced. It
has, however, held that in order to
enable West Bengal to execute its irri-
gation-cum-flood control measures on
the river Kasai, the Sadar Sub-division
of Manbhum should go to West
Bengal. The Commission has also held
that this river is of no real importance
to Bihar. In this connection, it may
be mentioned that Bihar has got a
Project on this river to be executed
during the Second Five Year Plan at
a cost of Rs. 53 crores. This scheme
will provide irrigation to about 8 lac
acres of land. The Bihar scheme will
also help the Bengal scheme on this
issue in its lower region. It is, thus,
wholly wrong that the river is of no
importance to Bihar. It is also clear
that for the execution of the Project
of West Bengal, there is no necessity
of the transfer of the Sadar Sub-
division of Manbhum to that State.

The transfer of the Sadar Sub-
division of Manbhum will dislocate
communications between Dhanbad and
Jamshedpur, between Dhanbad and
Ranchi and between Muri and
Jamshedpur. This transfer will also
tag to West Bengal Dimna Nala whieh
is in the Sadar Sub-division of Man-
bhum and it supplies water to
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Jamshedpur. It will, thus, be seen
that the transfer of the Sadar Sub-
division of Manbhumn to West Bengal
{s thoroughly unjustified,

I have now dealt with the claims
of West Bengal over other areas of
Bihar and the claims of Orissa over
the District of . Singhbhum as the
Commission have rightly rejected
them.

Dr. Ebenezer (Vikarabad): There is
nothing to get excited about the
reorganisation of the States. One can-
not just understand all this excitement
and agitation, except that the inflamed
passions are stimulated by some under-
lying motives. Things are to be taken
dispassionately, calmly and in the
perspective of the larger interests of
the nation as a whole—nation that is
to live within harmoniously and the
world around for peace, prosperity
and progress.

As an Indian first and a representa-
tive of Hyderabad State, I wonder it
my humble duty to voice the true
interests and the other opinions that
should impel the future of Hyderabad
State in the reorganised India. The
present States had a haphazard growth
stretched in decade with an eye on
the foreign interests. The history of
Hyderabad stands no exception to this.
The present Hyderabad State has no
linguistic or cultural or political
reasons to exist as a separate viable
unit. Rather, Hyderabad is the only
State in India that is least homo-
geneous and uncomfortably placed
under the present circumstances and
with a view on national considera-
tions, Hyderabad deserves to be radi-
cally reorganised. The S.R.C. report
has done well by recommending the
disintegration of the State. But its
recommendation to keep the residuary
Hyderabad alive for five years appears
strange. To keep such a momentous
decision pending possesses a tragic
note. It would keep stimulating and
infuriating the passions, yet fluid. It
would set in motion an ambiguous
struggle and invest the democratic
energles in chaotic channels. One
wonders as to how far it is justified
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to keep the fire kindling and let the
constructive energies be wasted in un-
seemly channels. Why beat a living
sore in‘'the heart of Southern penin-
sula? Nation as a whole cannot afford
to keep such momentous decisions
pending for such long time. There is
nothing to doubt that Vishalandhra,
the case for which has been duly
endorsed by our beloved leader Pandit
Jawaharlal Nehru and Congress Work-
ing Committee, would be a viable
economic unit and the progress of our
next Five Year Plan would fdcilitate
a great deal. The residuary State
would be deficit and thus form a drab
on the Plan progress. It would in the
course of years grow under-developed
in comparison with other bigger States
and thus be harmful for the residuary
State itself. To decide in favour of
Vishalandhra after five years would
be a costly decision for residuary
Hyderabad State itself and the nation
as a whole. The pending decision
would give rise to fissiparous
tendencies and provide immense
headache and persistent difficult pro-
blems to the High Command and the
Government at the Centre. Also a
small State like residuary Hyderabad
by its very physical smallness and
economic handicaps is bound to feel
uncomfortable. I have a spécial reason
to argue a case for Vishalandhra
because I myself belong to minority
community. In a bigger State the
minorities shall form a more solid
group and shall have their rights
better protected than in a smaller
region where their sentiments are apt
to be more rashly over-run. Thus
the political and economic interests of
minorities shall be justly protected,
and cause a feeling of security, which
our institutions so heartily seek to
safeguard. Vishalandhra assures a
different future to Hyderabad itself
with Hyderabad as,the capital of
Vishalandhra.” Thé unfounded fears
of some opponents must stand dis-
pelled. The formation of Hyderabad
as the capital offers enough guarantee
for Hyderabad security and progress.

Further every State must possess "
glorious past and glowing traditions
for a legitimate pride and existence

!
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Hyderabad gave a sad picture of
feudalism and slavery-—Vishalandhra
has a historical and cultural identity
to offer. Residuary Hyderabad has
no cultural or political or economic
identity and State without an identity
is bound to lapse and develop a
psychologic inferiority complex which
it would be difficult to wipe off at any
later stage. Vishalandhra promises
a legitimate growth. Indian history
hag witnessed fluctuating periods pre-
aominance of local patriotism and
nauonal glory alternatively. When-
ever the former sentiments were in
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wscenaance, India  faced every con-
ceivable calamity. To let history
repeat itself and learn no lesson from
history by giving vent to local and
personal sentiments would be tragic
indeed. It is time to get rid of “frog-
in-the-well mentality”. It is time to
rally our energies for prosperity and
strengthen our revered leader’s hands
for a struggle for peace in the world.
Panditji is the best referendum. Leave

‘the matter to him to decide.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
23rd December, 1988.





